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it IUHHMRI: ]I 9T & {6 P& PNl Nareshji, he has already said that he

will try to do something.

SHRI NARESH AGRAWAL: Sir, what do you mean by try? "R fifRex g8
B, A FH FAM? IR T HH] (I Bl 9aRT Fadl, df Y I § WHR FTe
P | ...(TAUTH)....

MR. DEPUTY CHAIRMAN: Think of some suggestion ...(Interruptions)... 1 think
the suggestion of Shri Ghulam Nabi Azad ...(Interruptions)... having some regulatory
authority by which you fix a lower fare and maximum fare. ...(Interruptions)... Try

to do something. ...(Interruptions)... He will do.

SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, the Leader of Opposition
...(Interruptions)... Sir, the route dispersal guidelines that were formulated

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, okay. You examine and ...(Interruptions)...
Okay, fine. That is okay. ...(Interruptions)... That is over. No more. ...(Interruptions)...
That is no more. Nareshji, over.

3t AN IATS: IT WHR TNIEl BI AT T8 PR BT §l WRASS DI e
BT HIHT < B B TART T ISR AT &l ... (FIHH). ..

(P& FFHT TG FGT ¥ ISHY T V)

MR. DEPUTY CHAIRMAN: Okay; over. ...(Interruptions)... That subject is over.
...(Interruptions)... That subject is over. ...(Interruptions)... The mover has walked
out, then his subject should not be further discussed. ...(Interruptions)... That subject
is over, the mover has walked out. ...(Interruptions)... Now, 1 have to take up the
Appropriation (No.2) Bill, 2015 and the Finance Bill, 2015. ...(Interruptions)... What

is your problem? ...(Interruptions)... Now, please. ...(Interruptions)...

GOVERNMENT BILLS
The Appropriation (No. 2) Bill, 2015 and
The Finance Bill, 2015

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Sir, I move:

That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of India for the services of the financial year

2015-16, as passed by Lok Sabha, be taken into consideration.
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Sir, T also move:

That the Bill to give effect to the financial proposals of the Central Government
for the financial year 2015-16, as passed by Lok Sabha, be taken into consideration.

The questions were proposed.
st &/ @rft ((BR): W), U6 JFHs| ... (aum)...

MR. DEPUTY CHAIRMAN: Tyagiji, what is your problem? Tyagiji, let me
take the next subject. ...(Interruptions)... What is your problem? ...(Interruptions)...

Mt &. @ AR W, § aH-ASe T2 BRAT ARl g, H GET Bl PRI B
few= gl

MR. DEPUTY CHAIRMAN: You kindly walk in, don’t walk out.

st . A Fh: W T 176 B I8 B TUd deterioration of the education

system in the country foRe B T g1 A AEIeg W 98 €, ’FR Mg ANg
AT 7 A 9 H sidelad €, 1 99 of foran Sl suedT dieeR dred g

it Sumrwafar: 98 foe & omar om 1 81 M

TS B WA § Iy WAl dAT HIHT B WA § ey wet oot
&R A T&dl): IR, § TaeRe! ey a1fEar 9 a1d &xd, I7@! sdafaferd]
BT qdT TSN ..(FAIH).... fTag IR & S99 ) 99 gl ..(caum)...

3t &. A @i B S 48 9% B8 el |
ot IR @ AHAt: TEl, Tei A9 fOar 79 R F ITH qu ol gl o™
21 3raelfaferc gRM, 81 SO .. (aE). ..

sft Sgwurafy: g & SIY, & S L (Fae)... fove Hoomar o1, '
SITQATTI 39 93Tl Now, hon. Finance Minister. Appropriation (No.2) Bill, 2015 and
Finance Bill, 2015. Have you moved it?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Yes, Sir, I have already said. If you want, I can say it again.

MR. DEPUTY CHAIRMAN: Okay; you moved and spoke, and then we have
to start. ...(Interruptions)... Now, Dr. T. Subbarami Reddy.

SHRI K.N. BALAGOPAL (Kerala): Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Do you have a point of order on this issue?

31, A PR e (AER): 9%, 89 ST WRE0 d@Ed © difeT dre W
TASE BT forar SIrgem a1 Ele S9GT Sa #3 #Eleg | T8 & L (@@agr)...
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MR. DEPUTY CHAIRMAN: I am not allowing.

S1. e AR ATEA: SUGHURT HEIed, qifeT U R Afe I T8 foran
SITQ, a1 ..(aE). ..

sft Suumfer: §9 S 9ier B L..(auH). .

S1. A PUR W : HEIGd, BANI S 91 DI S{Ad HHAG HA S el
& gl ...(aum)...

MR. DEPUTY CHAIRMAN: Sahaniji, I myself told the Minister.

31, 3 AR WTE : TR, A I BT a9 o off 7 TS R 71 Ak 9 5w
g BT S el od §, dl H 9 ged BT IfehR Al g, wdife TG A, fH
TH .U, 3R ..U, o 3 B, I W H B T B2 SAfTT 8H AT BT
foRlg a8 3R IR B B

(39 I TG GG GGT § 18T gl TY)

MR. DEPUTY CHAIRMAN: Okay; that is your right. Now, Mr. Balagopal,

what is your point of order?

SHRI K.N. BALAGOPAL: Sir, on the Finance Bill and the Appropriation Bill, I
gave a notice under Rules 67 and 69 and under articles 109 and 110 of the Constitution.

MR. DEPUTY CHAIRMAN: Oh! My God, you are going to the Constitution,
rules and everything. Are you saying rules 67 and 69?

SHRI K.N. BALAGOPAL: Yes, Sir, rules 67 and 69.

MR. DEPUTY CHAIRMAN: All right; Rule 67 is not applicable because it is

for introduction.
SHRI K.N. BALAGOPAL: Sir, Rule 69 is applicable.

MR. DEPUTY CHAIRMAN: Yes, Rule 69 is okay. Tell me what your problem
is. What is the issue?

SHRI K.N. BALAGOPAL: Sir, this issue is related to the right of the Council
of States. Sir, here the Finance Bill has been introduced, and inside the Finance Bill,
some provisions are there. It is a rare experience this time. Sir, on page 49, Clauses
122 to 130 say about a new Fund, namely, the Senior Citizens Welfare Fund. It is
a new Fund. How to manage it and everything should be there. It is a good step,
but it should not be in the Finance Bill.

Sir, then, again, on page 52, Clause 131, there is a mention of amendment to

the Forward Contract Regulation Act.
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MR. DEPUTY CHAIRMAN: Under what article of the Constitution are you saying

this? Are you opposing on the basis of the rules or on the basis of the Constitution?

SHRI K.N. BALAGOPAL: Sir, I am opposing it on the basis of Rule 69, and

the Constitution is supporting it.
MR. DEPUTY CHAIRMAN: Okay; all right.

SHRI K.N. BALAGOPAL: Sir, I am saying about Clause 131 of the Bill. It is

amendment to the Forward Contract Regulation Act, 1952.

MR. DEPUTY CHAIRMAN: No, no; I don’t want to hear the clause. You say
under what provision you are opposing it. Rule 69 has four sub-clauses. Under what

sub-clause are you opposing it? You tell me that.

SHRI K.N. BALAGOPAL: Sir, here, sub-clause (iv) is applicable. Sir, you just
hear me. Sir, the hon. Finance Minister is a very eminent legal personality and he will
argue for the Government. That I know. But this is my apprehension as a Member.
That is why I am raising this. Sir, there are four-five existing Acts enacted by this
Parliament; Parliament means both the Lok Sabha and the Rajya Sabha discussed
and passed it. These Acts were amended through this Finance Bill. I want to know
whether this is a proper procedure to do it. That is why I said that. Sir, Clause 131

is relating to amendment to Forward Contract Regulation Act, 1952. ...(Interruptions)...

Sir, kindly hear me just for a minute. It is there on page 52. It is an Act passed
in 1952, maybe, some amendments are there. But, now, through the Finance Bill,

the amendment is coming. ...(Interruptions)... Sir, just give me a minute.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please hear him. ...(Interruptions)...

Then, you give your ruling. ...(Interruptions)...

SHRI K.N. BALAGOPAL: Sir, the next is amendment to Securities Contract
Regulation Act of 1956. There is some amendment to that Act in this Finance Bill.
Sir, Clause 138 in the Finance Bill relates to amendment to the FEMA Act, which

was enacted in 1999.
MR. DEPUTY CHAIRMAN: So, what? Mr. Balagopal... ... (Interruptions)...
SHRI K.N. BALAGOPAL: Sir, I am saying about four Acts.
SHRI T.K. RANGARAJAN: Sir, everything is put in the Finance Bill.
MR. DEPUTY CHAIRMAN: Mr. Rangarajan, please... ... (Interruptions)...

SHRI K.N. BALAGOPAL: Before giving the ruling, Sir, at least, allow me to
say this. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: For giving a ruling... ... (Interruptions)... Let me
help you; let me help you. ...(Interruptions)... I am trying to help you and to help
myself. For a ruling, you should mention me what rule has been violated here.
...(Interruptions)... Let me finish. It is because you have quoted Rule 69. In Rule

69, there are four provisions. Which of this has been violated?
SHRI K.N. BALAGOPAL: Sir, it is sub-clause (iv).

MR. DEPUTY CHAIRMAN: What does sub-clause (iv) say? It says that it
should be circulated for the purpose of eliciting opinion thereon. You mean to say

that it is a violation! All right, you can say. ...(Interruptions)...

SHRI K.N. BALAGOPAL: I am saying that the last provision is about amendment
to the Prevention of Money Laundering Act, 2002.

MR. DEPUTY CHAIRMAN: Why are you making a speech? ...(Interruptions)...

SHRI K.N. BALAGOPAL: All these Acts were passed by the Rajya Sabha and
the Lok Sabha. Now, this is coming in the Finance Bill, which is a Money Bill.
And, if these are coming in the Money Bill, we will not be getting the democratic
right to vote and pass or defeat. If it is coming here, it will be deemed to be
passed after 14 days. So, the power of the Rajya Sabha, which it has been using
throughout all these years, will be ...(Interruptions)... It will establish a new precedent.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you please listen to me. ...(Interruptions)...
No; no. ...(Interruptions)... Let me reply to Mr. Balagopal. After that I will give you
a chance. ...(Interruptions)... No; no. ..(Interruptions)... There is no time for any
discussion. Whether a Bill is a Money Bill or not is decided by the hon. Speaker
of the Lok Sabha. This House has no jurisdiction over that. ...(Interruptions)... Please

sit down. ...(Interruptions)... Let me complete. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: That is altogether a different issue. ...(Interruptions)...

That is not the issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me complete. ...(Interruptions)... This House
has no jurisdiction over that. If it is recommended by the hon. Speaker of the Lok
Sabha that it is a Money Bill, then, I have to treat it as a Money Bill. That is all.

Coming to the other things, which Mr. Balagopal has raised, that some other
Bills have indirectly been inserted in the Money Bill. ...(Interruptions)... Let me
complete. ...(Interruptions)... If you find so, you have every right to express it
here. But express your views at the time of voting. ...(Inferruptions)... Let me

complete. ...(Interruptions)... Mr. Balagopal, let me complete. ...(Interruptions)...
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[Mr. Deputy Chairman]

Let me complete. ...(Interruptions)... Neither am [ disputing the facts, nor am I
saying otherwise. I am only saying that this is a Bill passed by the Lok Sabha
and transmitted to this House. The hon. Speaker has certified it to be a Money
Bill. ...(Interruptions)... Let me complete. ...(Interruptions)... Therefore, the Chair
has only one option, that is, to take this Bill for consideration. The Chair has no
other option. But the House is supreme. If you think that there is indirect inclusion
of a particular Bill, you decide what you want. Decision is yours. Why do you
want me to do that? ...(Interruptions)... 1If you want, you can do. ...(Interruptions)...
I am taking it up for discussion. ...(Inferruptions)... No; no. ...(Interruptions)... No;

no. ...(Interruptions)... 1 have given a ruling on this issue. ...(Interruptions)...

st TN AT : AT UL S, ¥ )Y Th Wigc 3% ISy ST argdT
gl W @ISe A1 SR B... AU HRCICRE Mdbrdl oyl HIREICRE 7 Sid I
[T 3R Al 9T, ST B GRaHT dl, cF1 & foIv snfehred feu, a1 S=F <M
F B B N e B f6 o9 F S Al [ SN, DI ST G B
Wfee 2, <fagm 4 wE 9 T8 e & {6 die g a1 A 5w 991 R
e BT € MY Y FeTl 31 MU+ wEl fh wia 3% T dte |wr o feage
PR A L. (I)....

MR. DEPUTY CHAIRMAN: No; no. I am not saying that. The Constitution
says that. ...(Interruptions)... It is mentioned in the Constitution that whether a
Bill is a Money Bill or not is to be certified by the hon. Speaker of the Lok
Sabha. ...(Interruptions)... Number two, once it has been passed by the Lok Sabha
and transmitted to us, we have to consider it — either reject it or accept it.

...(Interruptions)... You can do that.

SHRI NARESH AGRAWAL: That is another thing. <ifthd &1 ®g W8 ¥ & -
uferar S & 6 IR I &1 Brs=9 f9d 997} PR 39 deq ¥ o T, 41 I8
FAN AHRI B FHEldl B ...(TaET ). ..

MR. DEPUTY CHAIRMAN: So, you have a right to ...(Inferruptions)... The
Bill is with you. ...(Interruptions)...

sft R AT : T SR Add HT Xg TAT? R a1 A WY o e, wAr o
o 3T, BT W1 o 3 ...(FaeH). ..

MR. DEPUTY CHAIRMAN: You have a right to reject it. ...(Interruptions)...

Nareshji, you have a right to reject it. ...(Interruptions)...

st N9 IFEATA : HAAd U dlddd § IR IRTS STABY hldbed g1 oI 3R
Bloced TH 8 i1 & JAD! T &1 AfGR T8 31 I8 o Y91 8 911 ST
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U&% diddd H PBidbed 91 § I8 8! ...(TIL). ..

MR. DEPUTY CHAIRMAN: That is mentioned in the Constitution. What can I
do? ...(Interruptions)... Even if you reject that will have no impact on a Money Bill.
That is not my fault. ...(Interruptions)... That is the provision in the Constitution.
...(Interruptions)... You can bring forward an amendment to the Constitution.

...(Interruptions)... What can 1 do?

SHRI D. RAJA(Tamil Nadu): Sir, several Acts have been introduced and they

form a part of the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Leader of the House. ...(Inferruptions)... The

Leader of the House. ...(Interruptions)...

#} N9 WA : g8l Al 39 ©, del Al 33 gl That is the issue. IE BIA
fder & & &l

#t Al AHA (FERTS): AT H31 Sfl, Th Fard 39 Y81 &, M9 SHST
STarg < ERTT1 ST B.UF. ST S 9 S 8T ®, S99 § 9G¥ el H SMYd i

??EE'IT, and you are capable to answer. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Hon. Leader of the House, please.

...(Interruptions)...

SHRI MAJEED MEMON: The question is this, through Money Bill, we have
also included amendments in FEMA and PMLA which are two very drastic criminal
legislations. So, it cannot be done in a summary way. We may have our views on

amendment to PMLA. That is exactly what we all are saying.

MR. DEPUTY CHAIRMAN: That is expressed when you discuss; and use your

voting power.

THE MINISTER OF FINANCE;THE MINISTER OF CORPORATE AFFAIRS;AND
THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, the word ‘Money Bill’ is defined in the Constitution — Article 110.
Please see the Constitution. Your first observation was absolutely correct; and I will

just refer to this. There will be no doubt after this. Do you have article 110, Sir?
MR. DEPUTY CHAIRMAN: Yes.

SHRI ARUN JAITLEY: It says, “For the purpose of this Chapter, a Bill shall
be deemed to be a Money Bill if it contains only provisions dealing with all or
any of the following matters — (a) the imposition, abolition, remission, alteration or

regulation of any tax. The first is only about tax. The second is, i.e., (b) the regulation
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of the borrowing of money or the giving of any guarantee by the Government or
the amendment of any law with respect to any financial obligations undertaken or
to be undertaken by the Government of India; (c) the custody of the Consolidated
Fund or the Contingency Fund, the payment of moneys, etc.; (d) the appropriation;
(e) the declaring of any expenditure; (f) the receipt of money; and (g) any other

matter incidental to the above matters.

Then the question Mr. Naresh Agrawal raised is sub-clause (3) which says,
“If any question arises whether a Bill is a Money Bill or not, the decision of the

Speaker of the House of the People thereon shall be final.”

Now, as regards Citizen Welfare Fund, the State takes upon itself the obligation to
spend on senior citizens, squarely covered by article 110. The State says, ‘expenditure
being incurred on Forward Market Commission and its consequential impact on
other laws that is incidental thereto will not be undertaken. Instead, it will now be
deemed to be a security.” So, the Forward Market Commission Act is amended. The
definition of the word ‘security’ is expanded to include this commodity trade under
‘securities’, and this is referred to SEBI. So, you need consequential amendments in
a number of Acts because this is an expenditure of the Government which is either
being removed or being taken into and, therefore, squarely covered under article
110. This precise objection in so many words is raised in the other House before
the Speaker whose authority under article 110(3) is final, and a detailed ruling is
given by the Speaker of the Lok Sabha after analyzing each of the provisions that
why it is a Money Bill. Now, keeping the comity of the two Houses in mind, the
Constitution says that certifying authority for this is the Speaker of Lok Sabha. That
ruling can’t be called into question here. That ruling is final. This question has been
extensively debated in the other House because the power with regard to Money
Bills primarily is with the other House. This House has an authority to make any
recommendations or suggestions while returning the Bill within the framework of
article 109 and, therefore, each one of the provisions of this Act — I have minutely
examined it; the Lok Sabha Secretariat and the Speaker have examined it — is either
within the borrowing provisions or within the appropriations or the obligations being
undertaken by the State or incidental provisions thereto; and the Speaker has thereafter
given a detailed ruling saying, ‘it is a Money Bill’; and therefore this House and the

hon. Members cannot now seek a parallel debate on that question. ...(Interruptions)...

#f AT AT IYAMIIRT HEIGT, d I BIC & Ihidl © AR 8H dedld &
JHIA Bl ...(FIIH)...

SHRI SHANTARAM NAIK (Goa): Sub-clause (2) excludes it if a provision
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is there for imprisonment. Sub-clause (2) of 110(2) excludes it. If it provides only
for fine, etc, then it is not a Money Bill. There is a provision for imprisonment
in this Bill.

sft R 3nErer: SuHEfy "Eley, g9 W I8 ®E @ 81 I8 did © fh el
dispute UST B fh I8 A1 a1 & a1 921 €, AT 39 W b G & WIHR HIgadl
fefre™ <1, I8 @ gRT 110 & Bl ...(QEM)...

MR. DEPUTY CHAIRMAN: I have to go by that only. That is what I am saying.

it R91 3T <ifdhd SADT unnecessary BIRIGT SSHIT MY, Tl faet &1 ofid w1
d #1 fde FIBR ST U1 D) AR DI bH BR feAT TG, 3R aR F BT
silent &, I $9 WR 989 B 9BVl 3R HIRCSIM 59 W silent B, fil off et
Pl Alp U I B4 {9t 997 a7 A0, oih q91 ) ST BIs—d g7 <,
RIT IS FIT B gIaR HH 81 SIYIHN? T 9T FHT & JMABR HH 81 S92 IJg
ql ...(auM)... ¥ 39 W fede 8 9l a1fey, wiifd I8 ) Sl 96w daid gl

MR. DEPUTY CHAIRMAN: Nareshji, that is what I am saying. During the
discussion, Members have the right to express their views on this aspect also. The
only thing is, they cannot question the decision of the hon. Speaker. Except that,
your views can be expressed and if you want, the House can reflect it. I have no
problem with that. I am only saying that we have to now proceed on the basis of
the fact that this is a Money Bill because it has been certified to be so by the hon.
Speaker. But Members may express what they have just said as their views. That

will be on record. We are not. ...(Interruptions)...

Y A9 Juarer: 9G¥, 89 wRonedt A9 9913¢; g9 o gRonedt g v g
...(TALT)....

SHRI D. RAJA: Sir, we are not questioning the ruling given by the hon. Speaker
of the Lok Sabha, and we take it as a Money Bill, because the Speaker has ruled
it to be so. But the question is, there are major amendments to major independent
Acts. Is it proper to include all those amendments as part of the Finance Bill?
What is the role of the Rajya Sabha in these matters? That is what we have been

asking. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us start the discussion. During the course of
the discussion you can put forth your views and the Minister could reply to that.

...(Interruptions)...

st 9T InETer: S, WRT U8 Pl © [P Article 110 H (a) to () i W w1
fou €, 979 fooeft & ft =1 feur & f a Qo S w7 Swen, fogd gorr o
Bl ghal 8l, T8 SAfdde™ &1 IR 8l S o 991 9 @t gRamer &) § &R
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[#) ReT AT ]

IHH IBI Section 3 H WHR BT TAS B (AT 7, olfhd & I8 Pl W)
2 o o fopfieel U1 & &, S0 T e 9 foam S| aR Bls 86y Sqd]
|1 9 A9 oar 7, A1 S9dl Addd I8 gl [dh 59 BISH Bl identity WH Bl T,
Al f BRI jurisdiction fo¥T a1q &1 2 Afde™ #§ I8 O 781 &8 gl 379 (a) to
(H v 3@ g, 9 /it aelis fQu 2, ol ars § o+ faa & =121 fean © &
g8 Yae o fohfeel U 8, 9 |+l fa A ST Article 110 H &8l T gam
8?7 39 Article 110 T 9@ SAIfUl

SHRI SHANTARAM NAIK: Sir, what does the Minister have to say? Let the
Ministry say what he has to say regarding clause (2) of article 110. Let him give
his opinion on that. Clause 110(2) says, “A Bill shall not be deemed to be a Money
Bill by reason only that it provides for the imposition of fines or other pecuniary
penalties, or for the demand or payment of fees for licences or fees for services
rendered, or by reason that it provides for the imposition, abolition, remission,
alteration or regulation of any tax by any local authority or body for local purposes”.

So, imprisonment H&l g2 Imprisonment has been excluded.

MR. DEPUTY CHAIRMAN: That is correct, but read the next clause. It says,
“If any question arises whether a Bill is a Money Bill or not, the decision of the
Speaker of the House of the People thereon shall be final.” ...(Interruptions)... That

is the clause on which I have given the ruling. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, this House cannot be helpless. This House has

been constituted under the Constitution of India. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: This has not been referred. It has already been

decided ...(Interruptions)... That is the whole issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then tell me a way out. I don’t see a way out.

...(Interruptions)...
SHRI K. N. BALAGOPAL: Sir, clause.....(Interruptions)...
SHRI SHANTARAM NAIK: Sir, let the Minister reply. ...(Interruptions)...

st TR IATE: 3R 8 B9 9 W QST BRP reject B o, dl ITBI
M PIS "R &l TS P! Finance Bill H 3R TR =&l &, 1 fbx fxmpem w1
PY? 3 W ITs-aIF €¢ H §RaIg PR? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can give recommendations or make suggestions.

You can also ...(Interruptions)...

SHRI D. RAJA: Sir, what is the point? ...(Interruptions)...
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SHRI K. N. BALAGOPAL: Even the President cannot change it. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, may I just clarify this? Merely by imposing a penalty
it does not become a Money Bill. That is what clause (2) says. But if a Bill has a
provision for a penalty, it does not cease to be a Money Bill. The Income Tax Act
is a Money Bill. It also has the provision for prosecution. Therefore, these arguments
are being given; this is, probably, the first time in India’s parliamentary history
that we are being told that a Money Bill cannot have a provision for prosecution!
The Income Tax Act is a Money Bill. It has a provision for prosecution. It is as

elementary as this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, let us start the discussion.
...(Interruptions)... Now, please. ...(Interruptions)... No, no. No more discussion. |

have given the ruling. ...(Interruptions)...
SHRI K. N. BALAGOPAL: Sir, please read clause (4) of ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. ...(Interruptions)... 1 have

given the ruling. ...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, I have a
point of order. Directly or indirectly, in the face of Article 110(3), the Speaker’s
ruling, certifying that it is a Money Bill, cannot be discussed here. And, they are
indirectly trying to discuss it.

MR. DEPUTY CHAIRMAN: Yes, what the Leader of the House has said is
correct. I uphold that. We cannot discuss the ruling of the Speaker or even criticise
that.

SHRI PRAMOD TIWARI(Uttar Pradesh): Sir, I have a point.

MR. DEPUTY CHAIRMAN: No, my ruling is final. Dr. T. Subbarami Reddy...

(Interruptions)...
SHRI PRAMOD TIWARI: Sir, why don’t you listen to me?

MR. DEPUTY CHAIRMAN: No more discussion on this. On this subject, there
is no need. ...(Interruptions)... See, there is no use of discussing. If you want to
change it, you have to change Article 110(3). That is the only way. Now, Dr.
T. Subbarami Reddy...(Interruptions)... 1 have given the ruling. ...(Interruptions)...

SHRI K.N. BALAGOPAL: Sir, please read Article 110(4). ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. After giving the ruling,

no more...(Interruptions)...



424 Government [RAJYA SABHA] Bills

SHRI K.N. BALAGOPAL: Strictly going by the Constitution ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. Mr. Balagopal, I have

given the ruling. ...(Interruptions)...
SHRI K.N. BALAGOPAL: I have to say only one line.
MR. DEPUTY CHAIRMAN: No; once I have given the ruling, nothing more.

SHRI K.N. BALAGOPAL: Article 110(4) states that when it is presented to the

President for assent under Article 111, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Once I gave the ruling, nothing more.

SHRI K.N. BALAGOPAL: The certificate of the Speaker of the House of the
People signed by ‘him’ that it is a Money Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I don’t want that. I am not looking into
that. ...(Interruptions)... No, please...(Interruptions)... Mr. Balagopal, please sit down.

...(Interruptions)...
SHRI K.N. BALAGOPAL: It has to be signed by ‘him’. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Balagopal, sit down. ...(Interruptions)... 1 have

given the ruling.
SHRI K.N. BALAGOPAL: I want a ruling on this.

MR. DEPUTY CHAIRMAN: No more point of order. Sit down. Now, Dr. T.
Subbarami Reddy. ...(Interruptions)... Mr. Balagopal, you have made your point
and I have given the ruling also. You should understand that Article 110(3) is very
clear. Once the hon. Speaker has certified it, there is no other way. I have to go
by that. Sit down. My ruling is final. Nothing more will go on record except what
Dr. T. Subbarami Reddy says.

SHRI K.N. BALAGOPAL: *

MR. DEPUTY CHAIRMAN: It is not going on record. Dr. T. Subbarami Reddy,
please start. I am not allowing Mr. Balagopal. ...(Interruptions)... Mr. Balagopal, you
cannot have ...(Interruptions)... How many points of order will you raise? I want
to finish it.

SHRI PRAMOD TIWARI: *

MR. DEPUTY CHAIRMAN: No, Mr. Tiwari, I am not allowing. Your own

* Not recoded.
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Member is standing. What is the use? There is no use in raising another point of
order. The Constitution is very clear. I can’t allow any more discussion on this
subject. Once 1 have given a ruling on a subject, you cannot raise another point

of order. Sit down.

SHRI PRAMOD TIWARI: I am not challenging your ruling; I am just requesting

you to reconsider this point.

MR. DEPUTY CHAIRMAN: Nothing can be reconsidered. The Constitution is

very clear.

THE MINISTER OF URBAN DEVELOPMENT;THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, ‘he’ or ‘she’ is

one person. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down and listen to the Minister, Mr.
Balagopal.

SHRI M. VENKAIAH NAIDU: My suggestion is: the House of Elders is
discussing serious issues. As per Article 110, the Speaker’s decision is final. Secondly,
as far as this House is concerned, the Chair’s ruling is final. Once the ruling is given
after some of the Members raised the issue, we should leave it there and then move
forward. The Chair has already called Dr. T. Subbarami Reddy. I request the House

to proceed with the business and we can put our argument during the discussion.

MR. DEPUTY CHAIRMAN: Yes; that is what I am saying. All you want to
say, you can say while you are speaking. Mr. Tiwari, when you speak, you can say

whatever you want to say. Now, Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, before initiating the
discussion, I want to draw the attention of the hon. Finance Minister. In a parliamentary
democracy, the opposition parties play a very important role. While giving the reply
last year, the Finance Minister did not refer at all to the points raised or clarifications
sought by the hon. Members. This time, I am drawing the attention of Arun Jaitleyji,

but he is not looking at me; what can I do?

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, I am still not
able to digest the new Marxist argument that because the Constitution requires the
Money Bill to be signed by ‘him’, so a lady Speaker’s signature is not adequate.
I don’t know whether such an argument could be seriously...(Inferruptions)... I am

actually shocked by this argument. ...(Interruptions)...
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SHRI K.N. BALAGOPAL: Sir, he has made a statement regarding my point. I
have to explain. If it is against the Marxist Member, I have to clarify. I am against
gender discrimination. If we are going strictly by the Constitution, then I was asking

the hon. Finance Minister if it is only ‘him’. So, where is the Speaker?
MR. DEPUTY CHAIRMAN: See, ‘him’ means both.

SHRI K.N. BALAGOPAL: That is why I asked. ...(Interruptions)... If you are
strictly adhering to the Constitution...

MR. DEPUTY CHAIRMAN: 'Him' is for both.

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): If you say this
...(Interruptions)... the Speaker must necessarily be a man, and, cannot be a lady.
...(Interruptions)... Then the natural analogy is that the Speaker can only be a male,

it can't be a lady. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please sit down. ...(Interruptions)... Mr.
Subbarami Reddy, what you said is not a point of order. It is a request to the

Finance Minister. Now, you proceed.

DR. T. SUBBARAMI REDDY: Sir, I have just requested to respond to my
points while giving reply. ...(Interruptions)... Sir, please do not count the time lost

in all this in my time. ...(Interruptions)...

Sir, I rise to speak on the Appropriation Bill and Finance Bill, which have been
moved by hon. Finance Minister for consideration. Though the Finance Bill has been

passed by Lok Sabha, we are still concerned and pained about many issues.

I would like to remind the hon. Finance Minister that the NDA Government
inherited a strong economy and a vibrant India left by the Congress-led UPA
Government when Dr. Manmohan Singh ji was the Prime Minister. Our country's GDP
growth had risen by four times under the Congress-led Government. Our Government
had left a foreign exchange reserve of US $ 310 billion and the country's exports
had gone up to US $ 315 billion. In spite of global financial crisis and meltdown,
India remained one of the most-favoured destinations for the foreign investors, when
NDA took the reins from our hands.

Sir, one of the most important points is that in eight core sectors, there is either
decline in the growth or negative growth. For the entire Financial Year, 2014-15,
the production growth of eight core sectors like cement, steel, refinery, natural gas,
etc., slowed down to 3.5 per cent from 4.2 per cent in the previous financial year.
In fact, the cement sector witnessed a negative growth of 4.2 per cent in March

against a positive growth of 2.7 per cent in February. At this juncture, there is a
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strong need to push the dynamic policy regime by the Government at the ground

level to refuel demand in the economy.

As we all know, the revenue expenditure cannot be reduced because we have
to pay salaries and undertake essential expenditure. So, you have to increase the
revenue. Revenue can be increased only when industry becomes strong and economy
grows faster. You are expecting the economic growth to be in the range of eight
to nine per cent. But my question is: When you are going down so badly in the
core sectors, the automobile sector has gone down, and, there is negative growth in
the cement industry in the last quarter, how do you expect more revenue collection
through taxes?

Sir, the Government wants to achieve growth in GDP, it wants to achieve eight
to nine per cent economic growth, and, it also wants to create more employment.
Here, I want to draw the attention of the hon. Finance Minister, Arun Jaitley ji.
Sir, since it is very important, I want to draw your attention towards this issue.
One of the major issues as to why the infrastructure and core sectors are actually
collapsing is the interest rates. So, I would like to say that by merely increasing the
interest rates, you are not going to control the inflation. One of the measures for
inflation control may be increase in interest rates. You are under the impression that
if interest rates are increased, the cash flow will be reduced in the market. It is
not correct. Any industrialist or anybody who wants to undertake any power project
or anything has to go to banks and borrow money in spite of the high rates. Then,
ultimately, what happens is that the industry becomes unviable.

[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

Today, almost every sector has become unviable. Why? It is so because the
interest rates are high and they are forced to borrow, which leads to difficulties. On
the one side, the Finance Minister says, okay, we must reduce the interest rates but
the RBI says that they would reduce it tomorrow. Even if small reduction is made,

the banks do not follow it. Large scale confusion is going on.

My suggestion is that you must focus on this most important point. For instance,
so many projects have become sick because of the unviability and higher rates of
interest. Another thing which I would like to say is, for the Finance Ministry, power
sector is also very important. In the Eleventh Five Year Plan, almost 40,000-megawatt
power projects were started. They have to be completed in the Twelfth Five Year
Plan. Most of these projects were started when the dollar rate was forty five rupees.
In the entire Twelfth Five Year Plan, the dollar has gone up to sixty two rupees.
So, naturally, in all the power projects, the value has gone up. Institutions have to

give. And matching equity should also be expected from the promoters. The RBI
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says that 10 per cent is the ceiling. Here, my submission is, there are projects for

which we need to import equipment from countries like China, Japan and others,
and there are also power projects for which we need not import anything. They
buy only domestically. So, if you put a ten per cent ceiling for everybody, it is
irrational, impractical, and they are in great trouble. The RBI says we will give only
ten per cent. You will have to do cost hedging. Who knows this hedging insurance?
Why institutions do not do this? Therefore, I want to draw your attention towards
this point. It is a very important point. If you really want success in the industrial
growth, power is very important. The hon. Minister, Mr. Piyush Goyal, wants to
give power 24x7. You cannot achieve this target if you do not focus to complete

all the power projects in the Twelfth Five Year Plan.

Then, Sir, for the economic growth, tourism also plays a very important role.
In the tourism, I must say, we get an income of about 17 million US dollars every
year. Lakhs of people get employment but we are not able to get a good number
of tourists. A number of hotels have become sick. No new hotel is going to come
in the country because the tourists are not coming. There is no proper attraction.
We are making efforts. But today it is in a very bad position. So, the Government
must focus on this. Of course, one good thing has happened recently. The Finance
Minister has declared hotel industry also as a part of the infrastructure industry. But
there, they have put a condition. If a hotel project started from 2013, then only
it is eligible. You have to examine this. If it started only two years back in the
country that is before 2013, it cannot come under the category of infrastructure. It
is totally wrong. The Federation of the Hotel Industry Associations of the country

also has been requesting in this respect. So, you have to examine this point also.

Sir, you committed in your manifesto that you would give millions of jobs.
You have absolutely failed to give any jobs, except the 1.82 lakh jobs completed
throughout this year. In the Service sector retrenchment is going on. So, my request
is, you must focus on how to increase the jobs. That is possible only if there is
industrial growth. Industrial growth is interlinked with all the infrastructure, power,

banking institutions, and all these things. So, you have to focus on that.

Then, another thing is, Andhra Pradesh is having a population of more than
six crore people. A State with a population of six crore people was divided due to
peculiar circumstances by the UPA Government with the support of the BJP. When
it was separated, including Mr. Jaitley, everybody said yes, Andhra Pradesh would
lose revenue heavily. Since they are losing Hyderabad city, their revenue will go
down. They need help. That day, Dr. Manmohan Singh, the then Prime Minister, here,

from that seat, committed that Special Status will be given for five yea Normally,
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they are not supposed to say this. They will give Special Status by processing in
the Planning Commission and NDC. From there, they will give it. But here, he
committed as Prime Minister, seeing the peculiar circumstances, that Andhra Pradesh
needs Special Status. Then, immediately, Arun Jaitleyji, said 'not for five years, Sir,
we need to give Special Status for ten years.! He said these words on that day. But
today, eleven months are over, but giving them the Special Status is not thought over.
Several people say that every State is asking for this. Every State's circumstances
are different. Six crore people are deprived of the revenue income. Andhra Pradesh
is in a very bad shape. The Government may change, but the commitment made
in the interest of the people should always be honoured. The then Prime Minister
committed the Special Status for Andhra Pradesh and now it is the duty of this
Government to honour his commitment. Therefore, I am demanding for giving
them the Special Status. Similarly, Sir, in the Andhra Pradesh Re-organisation Act,
Polavaram was declared a national project. So, when you are declaring it a national
project, you must, at least, give ¥ 4,000 crore yearly to complete it in three-four
years. You have provided ¥ 100 crores. You gave a reply that last year they did
not spend much; therefore, this year you would not give them. This is not the way.
It is such an important subject. You must provide for it. Unless Budget is passed,
you cannot provide so many thousands of crores like that. Therefore, I draw you
attention to it. At least, you revise the Budget and you have to think of Polavaram.

In your reply, I want your categorical commitment on this subject also.

Sir, in the Indian history, Pandit Jawaharlal Nehru was a stalwart. He was
responsible for making India the largest democratic country in the world. The
neighbouring country Pakistan could not sustain a democratic culture like India.
In India, the democratic values were strengthened by Panditji. Everybody, in their
heart in India, irrespective of the political affiliations, loves Panditji. So, the UPA
Government had INNURM scheme, with the name of Pandit Jawaharlal Nehru. Now,
you want to change it to AMRUT. Yes, you are welcome to change it. But my
request is that along with AMRUT put the name of Pandit Jawaharlal Nehru also.

Then, the people of India will appreciate it. This is my request and suggestion also.

Then, Sir, the 14th Finance Commission has recommended to raise the Budget
outflow to the States from thirty-two per cent to forty-two per cent, and it is a
welcome factor. The Government is happy because the money you are giving to
States will be reduced in real terms. Hon. Finance Minister said that Uttar Pradesh
is getting I 99,159 crores this year. An addition of I 26,000 crore they are getting.
West Bengal will get I 49,000 crores, which means they are getting another
% 27,000 crores. But what about Andhra Pradesh and Telangana? Our experts say that
by following this forty-two per cent, Andhra Pradesh and Telangana are not getting
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anything extra. It may be correct or not; I do not know. A number of States may
get more money. Some States may get less money. So, I want hon. Finance Minister
to clarify to this august House, if any State gets less share due to circumstances,

you are going to reimburse it or not.

Sir, as a part of the Government’s growth economy, sugar has a very peculiar
situation. Today, the sugarcane growers are suffering and sugar producers are suffering.
Why? Sugar producers are unable to pay the money to sugarcane growers because
the market price of sugar is less than what they pay for sugarcane. If a sugarcane
grower asks I 26, the sugar is sold at ¥ 22. He has to pay X 4 from his pocket to
sugarcane growers. So, he is not paying money. Sugarcane grower is also suffering.
His money is not coming. But he has grown sugarcane. Therefore, he is suffering.
International price also is very low; so you cannot export sugar. It is a challenging
thing for the Government also. Therefore, the Government must focus on this. I
suggest a simple thing: Moratorium on interest on existing balance working capital
facility for at least three yeaZ Also, the Central Government should strictly implement
the Ethanol blending into petrol and increase the percentage of blending from five
per cent to twenty per cent. This is eco-friendly fuel and the environment will be
cleaner. If you do not protect the sugar industry, India is going to have a serious
problem. Today, the situation is that if this is not stopped, fifty per cent mills will
be closed in India, in Uttar Pradesh, Maharashtra, Karnataka and Andhra Pradesh,
with the result that sugarcane growers will stop growing sugarcane. They will grow
some other crops. A stage will come in two-three years, where there will be a serious
problem. There will not be any sugar, there will not be any production, there will
not be any sugarcane growing. Therefore, you have to focus on this problem, Sir.
It is a very serious matter and the Finance Ministry — it is not merely for Food

Ministry alone — must look into it.

Then, coming to Swachh Bharat, any good thing the Government proposes, our
Congress Party always welcomes it. Swachh Bharat is good. Everybody wants to be
neat, nice, well-dressed, clean and everything. Why not? Everybody wants it. But,
at the same time, where is money? For Swachh Bharat you need money. You have
not given any money. You said that we will give some money, we will give some
exemptions. $9 <Xg I B <dm %\, 3N 39 g9 e I exemption éﬁ, ar "s’QT\’# T
WIS B2 It is a good scheme. But you must provide it with some good money.

As far as funds under the MPLADS are concerned, they were enhanced to X 5
crore four years ago. Today, the value of money and rupee is different. The amount

of ¥ 5 crore is not sufficient. You increase it. In the Lok Sabha, every Member of
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Parliament demanded that the funds under the MPLADS should be increased. I am
confident that all my colleagues will demand it. If you increase it, it will not be
utilised by a Member of Parliament for his personal use. The money will be spent

for rural development.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Reddy garu, there are four

more speakers from your party.
DR. T. SUBBARAMI REDDY: I will take only two more minutes.

Swachh Bharat is interlinked with MPLADS. Please think over enhancing the
funds under MPLADS.

Sir, under the Employment Provident Fund Organisation Scheme, if an employee

is getting I 650 as pension, the Government contributes I 350 to make it ¥ 1,000.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): There are four more speakers
from your party.

DR. T. SUBBARAMI REDDY: He would get the monthly pension effective
from April 2015. However, the Central Government suspended the Scheme to make
¥ 1,000 as minimum monthly pension, depriving about 23 lakh private sector
employees for whom the retirement benefit was less than ¥ 1,000 per month. This
clearly reflects NDA Government’s anti-poor and anti-worker policy. Hon. Finance
Minister, I demand that an order be issued immediately for release of Government

contribution of I 350 to top it up to make the minimum monthly pension I 1,000.

We are happy if you are prosperous. "WIbIRIUIT HecH: Foud T AP 1
mean to say if you are able to make India’s growth spectacular, progressive and
unparalleled, we will be very happy and every citizen will be very happy. For that,
along with the Government, the suggestions given by the opposition parties also
have to be given weightage. In your reply, you must refer to the points which are

being raised by us.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

DR. T. SUBBARAMI REDDY: Sir, two minutes. Lastly, in India we have IDBI,
IFCI and ICICI for industrial growth. But IDBI and ICICI have become banks and
IFCI was left out of this sector. My request is this. You need to strengthen IFCI

so that it becomes useful for the industrial finanding of the country.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

DR. T. SUBBARAMI REDDY: Sir, this is the last item.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): How many last items do you

have? The Members belonging to your party who are going to speak on it will suffer.

DR. T. SUBBARAMI REDDY: Recently, the country has witnessed unseasonal
rain and hailstorm which damaged standing crops in various parts of the country.
In addition to that, farmers are facing a lot of difficulties due to non-availability of
finance from banks, shortage of fertilizers and urea and non-availability of substantial
crop insurance scheme. I urge upon the Finance Minister to take steps to fix MSP
for paddy and cotton for this year, at least, at ¥ 1,600 per quintal and ¥ 4,500
respectively. The Food Corporation of India and the Cotton Corporation of India
should be instructed to procure maximum quantity from the farmers so that they
need not resort to distress sale and later fall into the debt trap and then ending

with tragedy. Thank you, Sir.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I stand to speak in support of
the Finance Bill, 2015.

This august House is well aware of the importance that is rightly due and given
to the presentation of the Budget. There are actually three phases of the national
Budget. The presentation of the Budget in the third week of February in the Parliament
is the first phase. The General Budget is discussed in both the Houses and along
with that the Railway Budget.

In the second stage, the Demands for Grants of all the Ministries are discussed
in the Standing Committees during the recess and all the Reports are presented to

both the Houses of Parliament.

And in the final stage comes the Finance Bill along with the Appropriation Bill.

I, therefore, would be concentrating on mostly the financials of the Budget.

Sir, the Budget 2015-16 has been presented at a very opportune time. India is
on the threshold of an economic flight and it seems that the Finance Minister has
visualised it very rightly and put all the ingredients in this Budget to trigger the
economic boom and prosperity of the country. Let me quote Jim Walker the former
Chief Economist of the CLSA and the founder of Asianomics. The CLSA is one of
the biggest investment and brokerage companies in Asia. He is as bullish on India
as he was 18 months ago. In an interview with Nishanth Vasudevan, Hong Kong
based Walker, who was among the first strategists to issue a ‘buy’ call on India, said
the downturn has ended, but the business cycle upswing is still in the early stages
of infancy. He further elaborates that all the anecdotal evidence and most alternative
macro data point to the fact that the downturn has ended but the business cycle

upswing is still in its early stages. That looks normal to us. It is interesting to note
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when he says and I quote, “The inflation surge has been controlled that made us
optimistic, however, we also emphasised at the time that our bullish call on India
was not premised on the outcome of the election. Yes, we expected Modi to preside
over a more efficient and competent Government but our argument was based on
the natural business cycle, macro economic fundamentals, etc., and those elements
make us believe that the invest-in-India story is a 5-10 year event and not a one-
year politically-induced rally. We are positive on India’s stocks today, as we were
18 months ago.” This is what he said. He also pointed out that it is important to
state that China is becoming a moderate growth economy because of the mistakes
it made between 2009 and 2013. In his view, China is growing at around three to
five per cent at the moment and that the production sectors of the economy led
by property and heavy industries are in recession. The main thing to note though
is that the era of resource-intensive growth in China is over. It is basic knowledge
that the cheap labour factor that was in their favour is not as favourable as it was

a few years ago.

Sir, let me now come to the nitty-gritty of the Budget proposals 2015-16. Here,
I must commend the Finance Minister and the hon. Prime Minister who have taken
pains to see that this Budget is a game-changer. There is something for everybody
to take advantage of, specially the disadvantaged and the downtrodden sections.
There is not just lip-service, but there is real inclusion that can be seen. This Budget
lays down the path for development and vision for future to even compete in the

international markets.

Sir, I will very hurriedly go through the key features of the Budget, 2015. Sir,
there are three key achievements. Under financial inclusion, 12.5 crore families have
been financially mainstreamed in 100 days. Then, there is the coal block auction
to augment resources of the States as well. Game-changing reforms on the anvil
like the Jan Dhan, Aadhar, Mobile (JAM) for direct benefit, etc., are there. This is

another inclusion that we can talk of.

Sir, the state of the economy is another very important thing that has been
mentioned and the inflation declined a structural shift. CPI inflation — not our CPI
— is projected at five per cent by the end of the year and, consequently, easing of
monetary policy. The major challenges that we have today is maintaining fiscal
deficit of 4.1 per cent of the GDP met in 2014-15, despite lower nominal GDP

growth due to lower inflation and consequent subdued tax buoyancy.

Sir, the fiscal roadmap is another thing that I would like to put forward, and
the Government is firm to achieve fiscal target of 3 per cent of the GDP in the

coming years.
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Sir, funding the unfunded is a sort of flagship scheme that we have put forth.
The Mudra Bank will be responsible for re-financing all micro-finance institutions
which are in the business of lending to such small entities of business through the
Pradhan Mantri Mudra Yojana.

Sir, the Trade Receivables Discounting System (TReDS) will be an electronic
platform for facilitating financing of trade receivables of MSMEs to be established.
Then, a comprehensive bankruptcy code of global standards is to be brought in
fiscal 2015-16 towards ease of dong business through the Payment and Securities
(Amendment) Bill, 2015.

From Jan Dhan to Jan Suraksha is another scheme which I would like to put
forth here. The Government is going to work towards creating a functional social

security system for all Indians, specially the poor and the under-privileged.

The Pradhan Mantri Suraksha Bima Yojana will cover accidental death risk of
% 2 lakh for a premium of just ¥ 12 per year. It means ¥ 1 a month. Nobody in
the world has ever thought of something like that. The World Bank and the UNO

are also praising this scheme that we have put forward in this Bill.

The Atal Pension Yojana will provide a defined pension, depending on the
contribution and the period of contribution. The Government will contribute 50 per
cent of the beneficiaries' premium limited to ¥ 1,000 each year for five years in the
new accounts opened before 31st December, 2015. Sir, we always thought that the
pension was only for the privileged, and for the people who head white-collar jobs,
not to anybody. Here is a scheme, I think, it will be taken with a lot of interest.

I must commend the Finance Minister and the Prime Minister.
SHRI JESUDASU SEELAM (Andhra Pradesh): Can you yield for a minute?
st R, Rie qeeiv « omgdr Ao ome, O @a AR, T @@ Reed B 8
SHRI JESUDASU SEELAM: Can I correct you?

SHRI V.P. SINGH BADNORE: I don't answer anybody because it is the Minister

who has to answer.
SHRI JESUDASU SEELAM: I have a right to correct you.

SHRI V.P. SINGH BADNORE: Not me. When you speak, the Minister will

answer. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, that should not go on record. ...(Interruptions)...
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SHRI NARESH GUJRAL: Sir, he needs your protection.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Seelam, he is not yielding.

Please sit down.

SHRI V.P. SINGH BADNORE: Sir, unclaimed deposits of about I 3,000 crores
is in the PPF, and approximately ¥ 6,000 crores in the EPF corpus. ...(Interruptions)...
I do not know whether you are always correct. The Minister will answer your point,
not me. ...(Interruptions)... The amounts to be appropriated to a corpus, which will
be used to subsidise the premiums on these social security schemes through creation
of a Senior Citizen Welfare Fund in the Finance Bill.

Sir, another scheme which has been taken up very well is the Gold Monetisation
Scheme to allow the depositors of gold to earn interest in their metal accounts and
the jewellers to obtain loans in their metal account. It will be introduced. This is
going to be another game changer in the jewellery business because gold is what
most of the people want. This will change the whole scenario. Sovereign Gold Bond
is another scheme, as an alternative to purchasing metal gold. This is going to be

developed.

Sir, coming to investment, foreign investments in Alternative Investment Funds
will be allowed. Distinction between different types of foreign investments, specially
between foreign portfolio investments and foreign direct investment, will be done away
with; there will be replacement with composite tax. Sir, I have already mentioned
that the fiscal deficit will be 3.9 per cent of the GDP and the revenue deficit will
be 2.8 per cent of the GDP.

Let me come to the tax proposals. The first objective is to have a stable taxation
policy and a non-adversarial tax administration. Number two, fight against the scourge
of black money has to be taken forward. Efforts are to be made on various fronts
to implement the GST from the next year. These are the efforts. The world over,
GST has been acknowledged as the best tax system or regime so far, and most of

the advanced countries adhere to it.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): How much more time would
you take?

SHRI V. P. SINGH BADNORE: There is only one person more and we have
decided that I will speak for 15-18 minutes and the next person would take over

whenever he gets his chance.

Sir, I was in Australia and I met some industrialists there. They wanted to

come and do business in India. This was about eight to ten years ago. They said
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they would not come to India till the GST was introduced. That is the story of
how we had this problem. I would request that if GST is passed — and it was not
our idea; it was not our Bill; it was actually espoused by the people who are now

in the Opposition; earlier, they were on the Treasury Benches... ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No Interruptions, please.

SHRI V. P. SINGH BADNORE: The next point that I would like to take up
is about the black money. Much has been said. I would like to say — and I would
also like to ask the hon. Minister — that we have been talking mostly of the black
money which is outside the country. But there is black money in this country also.
And this is a big issue. You have the black money economy... ...(Interruptions)...
IR X ISl WX AT Ml § fb HIHe HIAT 81 So, what I am trying to say is
that there should be some way out. I would like to know from the Minister, when
we talk about the parallel economy of black money in this country, how we are

going to contain it.

Sir, I remember that there were two amnesties which were given. That was
put down by the hon. Supreme Court. The House is well aware of it that the hon.
Supreme Court had said that it was not right that when an honest tax payer pays,
someone else who does not pay gets an amnesty later. That affidavit was submitted
during Manmohan Singhji's Government to the hon. Supreme Court, saying that in
future, such amnesties would not be given. But, then, what is the answer? This
is, actually, something we have to think about. I don't know. But can it be a
possibility that we again go to the Supreme Court and request for a bond, which
is for the defence and security of the country, which is tradable; and this is not
for anything else but only for the security and the safety of the country because
we need so many arms, submarines, planes, Rafales, MiGs, etc.? And if we need
them, where are we going to get the money from? Can we get the money through
the bond which would be a convertible bond and also a tradable bond and if it is
only used for the security? I don't know if that is a possibility. I think it should
be considered. The other issue which I am raising is very contentious. People have
been talking about SARAL, the income tax return form. The Minister so far has
issued only three forms out of the seven ITRs In that also, a lot of people have been
complaining that if we give the Passport number and the Aadhaar number, where
is the need to say that we visited so many countries; for how many days we were
there and all that? This is an issue. If you have a Passport number, the module is
there, and by giving the PAN number, you will get that information. Why should it
all be put again? The SARAL form is getting a little complicated. I think something
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needs to be done about that to do away with a very complicated form. It should

be a simple form. That is what I would request the Minister to reply. Thank you.

sft TRe1 3pmETe (SR UREN): & IIRAT e, HY A o1 6 oot fa weht
ST, $9 989 ¥ 3B "IN B 3R B U ol A, Rt ST B S 31
2l ANl B =rEd ot {6 59 goie g, A1 §9dF ¢ b wid H PV delad] sil
3R &N =Ted O % v ge e @ifdy, <ife 991 g9 ® 5 3 oot i uifdgere
a1 ok wrwv e ag €, 39 @Is 9 9 7S B

A Oy w3 Sf, oMY &6 R s ga1 SINY 6 e R eeHt v R et
HAT 8, dI S R fhd=1-fhaa SRRTe 3R gTSRNde <y oFIdl ©, I 31U+
9 H fpad YT THRT NI Bl MU SHBH T IR Al ARIHH W9 30 TR¥C
B faaT g% sratmar U fha ¥ @R fhaw ST T €1 SRR MU 39 !
SIS, 1 9rad f o 50 TRYE ¥ $UR Uh e I <o foram < &1 81 afe
MY AT <o o offl, ol SMSH! T B2 &I H1 A SFRe 8RN &l 98 <id
T SR B B

HEIEY, BH AN A BT H3 H8IGd ¥ Hel b MY R WReAlpRor B, AN
ST SATET SR o | f4eary &3l ST fewgRai &l UTgel’= & #7139 3 IRYAC an
SRT <d Bl 39H Jer) grel AT Al HIS[E B1 9 ¥ $ 97 AT AN Sy T8l <
Y ST AT e A dTel €, SAH MY J§ PR Off W& & b 20 BOR ¥UY F HWR
3R Plg YHE B 1 S b gRT BRI TSI AR Y Aha YHS Rl ABA &,
Al PAN SR ST TSN A9 g1 A1 g1 <ioiY b g H e grenn fhdr, o9
3T I¢ T FET BT AR PRAT 8, &1 HoRTSl [H57 57, 3779 gef 49 &, 379 A <aRkam
H GG S ©, IMMT A T B 8 6 9 e @1 feaE o 9t a1 98 & oy
T @WRIGH §HhM W STl &, A1 98 H8l ¥ PAN e AT 3R Hel 9 §7HhH ¢
B WA AR HET F W B frenm? . (@au)...

3t fl.ud. g (STR U= : sard Sfl, fREM @1 §hd Uiideard $hd Bl
I W §7hH TR 8] AT 21 SARIY S T8 9 R B aeIhdT el gl STB!
Jg ReEnrHAe & 78l 2l

i1 AN SETe: YT SfY, X 20,000/-9 HUR Bls Al WG BRI, S W I8 AN
BTN 3d S A AT BT 1 2 &, SHH QAT 81 AT A7 &1 a1 <Raul 37y 1 gferd
P AT TET PV < Bl el 2 ol g A T@ IRl g 1 E.Y.gE. j® B

wEIey, H I8 del d1edl g b Sl Y 797 9 91 W@ §, Uhe o9 9 H o
el §, SHP JPAR Ale fHFAEF B 20 IR Y F FUR YHC HRAT gill, a1 a8
PAN FaR B8l & ATYI? MMYHET Sl Fa SATET dex 7, 98 df HIfSIq o™ &l 7l
I dIex BT I RIT T IET?

HqEIGd, B9 Al 7 ol 919 Gifidedr W g4l g8, O I8 91d Fel 6 &l 3R
qui § THAM fHAE BT JHAE AT AR < H BHAl bl 9gd a)aE! gs, Al 99
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79t &% SRE W & A A gEa fQy f% 99 oy wfken 9@ 99 9ahd g, f S
9, oifps S fhaml & @ Bis BracT Tl e dRrIRfea w1 &1 Ried arsy
# @ S BT, ofe A1 Sfear § di-sifRfed Rvew %ar 81 131l 3 I8 9arsq b
P T del | A oSl I8 RURT Uer g3 8 o fhdr &l aRafsiT Bufiet
SIRI WR¥C P 9gd s ol AT 8 § Ug I8 A1 & 39 Aedsida ik 8IS R
fSpt &9 8 T3 8, Rife fFam & e 981 Bl SHP! & B Bad FHI
Bl T, DI WIS Bl AT G &l T3, I MRER fHa w8l F Agm? 31« g
BT TsHhT A Arsfbdd IR 81 Io=T aredil a8 W) Aied A% ST da18gd 8, d &l
et ft 3w dXIh J YEAT IIEdl 8, offe MUY Sd v B |1 mifaw fohan
8?7 Pacl STHH Cad TTEl of X8 &, 99 Sl ge © &, b 319 JfAHT <7 B a1
TEl B 2 ©l H A1 A B Al S oY A <, gdr el fod HA S B Al
I PR 2 8, F 1 gredr o f A g5 S WY g8t od SR 39 die @I, S 9
H B8 V&1 § ...(auM)... 41 ST W18 & g T8l wer, fad @3 Sit & fog wen
# wgm 5 oma 9R5e g W ol T8 o ’@ 82 § e 9 w1 <@ § 5 aw S
JMIPT goic g1 8, Ig fhad fog 991 ®2 &9 9129, 89 <9 oA § Al clarify &l
AEIGY, 99k Sff 90 &1 3l 9 39 fda @t 991 aNI% &R W7 9, offd # =rgar
g 5 39 <9 § T <7 a1l fran TR TN © %@ © S8R fed § sHed ) wad
SATET o e Hl 3 vsar 7, oMRay I8l a1 89 &1 oI 9| § O wgm, § @
39 & ¥ AU HE 6 3R ¥eq FeHd 8l Al AT JMfchd 110 W Sl 989 IH
Bl JE! I, IF W & Al g 989 IR of, Rl AR F&d Pl AMBR 39 Wi
... 3R A6 FHT AT, T 39 Fa BT ol BIs STUBR & T8l B! U1 o7 &
g fp g8 99 @1 ulRft 99 & e 3iR &9 Rt 819 So™ arel #FR 999X <8
ST 3R & 31191 3N e &l URT 9 1Y, df W $Ig R T8l ggdil &9 3FR
a1 &1 oy &, a1 w7 3faR u=T? fIa df g9 99 Y Sl § A1 SHB! dic BRb
dier <, =iee fad & a1 vt fad a9 ) g 81 e a1 § Aredn g b A o
3 THH SR Wi AT8d ®, 3 dIF g by - Udh 319+ 31 wid fhar, U 60 years
P HUR drel AR Rifes=1 & fag far, e s 80 years & $HUR dTall & forg
foran, @ 31U B9 wid BT 9eTsUl RIT feddhd § SMYPBI? 3R MU ARCAIHRU BTy

SHUHEY @1 91 31T B 2 &1 SUe! o drell 7, Y 9 gft 95 # o
qret €, b F9T H d MU I B {1l 5 de o mar a7 of, a9 f &9 < 9
g Pel T A1 6 9 N & SMYw, O AR Al H b & gX BT 8l eI, S
IR H THT DI YOSl B, S HH-SIIGT BT 7, 98 AN B SMQNI Al oAnT ff 99
e J & Fferg, wife IR g 4 ... 3 fIeell # SIiar &R Ugrat &1 S < &,
I8 IR U< H HNg IR BUC YT oflex Il gl I8 0 THW Sieid, THM Ugld
IR ST H &P BT gl HieR @lhed Yae | Sl IR TS H VT ¥, SO Al
Y gRamom § 71 @ R Mt a1 IR B8 %71 ®, ot gRam I IR IE
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PRI B I e & Rifp ol § Sarar Xe 81 A1 § I8 9 399 =g & a9 Iy
faeary feagy, wife T9™ Il 7 a8 ft B'1 § 6 Sivadt i emg o mddl, Sud
HUR TE A BT BHBI T &I SY| Al TS AT J§ "I B b AT ST Sigder
SN BN, B d18 FAT QR A H GHN <o B, Rif MU 27 IR HiqHH
G ®, M9 AfRTAH 27 URT MG, oAfhs 9T 27 IR & HUR WY SRT AT
Ied g1 I8 e & b 3 I R & SR USiforgd ors e, sichled s
ez, Siea! ere faan, dfes sy o@ 41 SV 8Y &1 AR g HAl S o ygr w3
St @1 fag) fordt g1 <19 Sfigwdt emomm, a9 § 99 fagt &1 i 1 d% 1 {6 =i
R EHT ARGV Fad HI &l SIP 2 fb 87 SGFST AR B & Ul H &, 899 Al
FEd § 5 Sfieadt ar g, o <o § guR B8R R St gut 9l &9 ared
g f& SIS 9, Afhw 89 g8 I SI=1 9redl {6 goie &1 °1eT 37y B qRT B2
HIA A o A goIc BT HICST... 3MTh §b BT UAUT fha=r 8 ™17 8o Y=Y 6
TN B T e 9% P11 o9 el IR e fUdmi I9Ed S, g9ARI BEST &
IR &, q9 H FrEd S A YVl 96 &b A 3N, H Pel b H S A g
o o1 9 999 99 91 ’IBieex o9 a1 22 fpa-fod w foaar swar gt 8, g
a1 SIRTYI @ 99 ®El T {6 6 Aibe Yae & AT 89 AMTPHT T8l a1 Ahd Bl
(T B EGE... 3l A1 HY g AT 81 H A1 W9 reliable ST B8 I8 1 @ Hihe
Tge & AT BF MBI el gl Fbd| ...(FF B =), AR, J AT YH garl T

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have got only one more

minute.

sft Re1 3RrETe: U FEl fF 96 Awe Yae & A B AMUBT T8] a1 Fhd
5 BI-PF 39 I H [SHhIeer 7, TP g98 F 6 TRUCS NPA Tafll 3FR Td &
TRIg W UG g9R $UY Fofl gih! I8 71, A1 MY Tedd § ST 9 ol T7 9
forg < €1 98 d% e Yae H &l T 8, fhd Riaw §3-93 &I €, 319 oL
Bl o MR, 3T 31freT 3T &Y o ofifry, fha-r-fear suar forar 21 it e
USfgfer 1 a1 ¥ §% 7 60 B9R BRIS BYY q Bl 91 Pg &l ...(FGHH). ..

#t 9U9 FAR A: I TH BRW $ AR eI ©, AT A I ok B

#t TR InETE: T A1 6 1 N o Fahd ©1 GO $1 8199 $T W B
S]] TS BT B ATST qRT < A1 AT & b 39 <% & Ja9 a1 100 $I fShrecd
g, S 9l &1 31 ET T W@ E, O AR BT Y1 & T W § IR WHR = H
I &l B, AMRIR §H D! ST d18d 872 MY R Tal garuil? M9 39 Tae &l
gefelql 89 9 & TRIG B T S SI[ 8, dedid 4 fog o & 6 dar1 g
Bal-Bel 99 IR BT PoiaR ol e W I9 dPsd & oy ugd oo, S9
T 9 4 W B <, AfBT Sl ARA-PRIST b THRIGR &, I a8 H 89 TV
g B T8l B &1 I8 P BT 82 H U o sr@gar d g 81 A1 fb AR Y
BT golc 3d91 BY 8, Th o Ud d-d foxdr J81 o7 & R A e 98 da-ild &l
JISHA &l of Fhd §, T8 dBhID DI 9 &l of Fhd 8, d 9% § Y87 b T8l
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g, 37 S &1 goic R Tel geid 587 99 f$hd W 89 O O RT Td P
BT B, I gAY Sarel fehd IR goic @d &) 81 8, 89 SJI] §d adi Ael
B2 L..(FHT B °)... §H A A8 © (B SARI S BT qoIC a1 HH T
T2 3T fS%hY &1 qofc R T8 9T 82

IYFHIEIE HEICY, 3Ad H i Al Bl a1 HRAT gl 3 I Al bel I8 TS?
39 & WA A &P HAl, I 7 P8 I8 ol NMR A fBa route BIbR 37IT?
TRAl Economic Times § BUT o f Radd 7 T A1l § fhad 9IR dRIs ST
QR & through fRgIH # route fbUl S8 ART wwafdl & 19 Qg 6 g7-37
HHTAT & through SAFT-ST BUAT SFSAT H ST

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Nareshji, please conclude.
3t AT AT IUFHIEIE HElGd, H VAl 9ISl argue ®R RET g, O AT @
G a1 B

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): I know you are arguing very
well, but the time is very limited. Kindly take one or two minutes more. Everyone

wants to speak.

it R IATA: ITFHTEIE FEIGY, §F G DI 919 PR I8 T, 89 TRIG DI a1
PR IE €, B 39 <Y DI SHAEME DI 91 R 7 2l ...(TGEF)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, everyone is saying so.

We can understand. You raise good points, but the time is less. Please conclude.

sft TR SrETel: O SRgER H fdell ®, U dwadl, o § gt & W 9 +fe
TR 3Maes ur e 1 5 RmgR 9 fRaer 3 route Bl Sfeam # e,
BT I fha=T U1 route BIR SISAT H AT, ARIY, §as 3R AR A fhamr
U Sfear 9 s 27 &9 oMUY Yol drsd © 6 fUse v | H, Sf9 4 Sud!
ABR TS 8, g9 bels P through fbam T Sfeam & route BIR 31, &1 a8
1 < A+ 1 TE B2 U ®id F Bl ATOd A BT il df gg e o faam
39 3AMUB! =Id T Hal fHerfl? M e A1 &1 f9e arex % S¥ar &1 g
TEd T 5 M e 7 & Raamws R feare st fagwa R S arden <w
g, T8l IR 39 UdeH H MU AN Bl RIS BT Pl UlaR § 41| MU 37hH <o
H IR A P UIAR T <, 3.81. Bl IR B Bl AR M99 ¢ &I, AT Bl 3R
BN B AR § <, HBAT DI IR DR B GaN < <f, $9P 3TofTdl 3T T Tcel
PR gl IR B, HICH-URITSST YT BT al 3T SRYE B &I UlaN ¢ oIl SId 379
A9 @R B IR S gl Sff 2 %, dl 99 UTaR &I fha+T TRyt & &l 87
IMRER fergeT™ 3 Bl AHWIT BT SRIT PRAI, STl WOl &1 Yo |iege I8 1T B
ﬁmm%ﬁ?mﬁﬁ—sﬁﬁ,ﬁWPonzischemesmﬁﬁgg?m
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Y 9™ U1 Ponzi schemes &, ®H ¥ &H 39 < &1 Uh g BRIS BT Ponzi
schemes & 3fd THIT Ponzi SRl H &1 g3T © 3R e ST &1, fI8R,
TI-$¥¢ AT WS AT mhfdes 7, B o 99 §Y T

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Nareshji, you have taken four

minutes more than the time allotted to you. Just conclude within one minute.

#t TR InrETe: H SRy g8 Al YuHl A1ed f$ Ponzi schemes & dR # 3!
definite ST T B2 3MY M U EIYUN AN b MY $H I B ST B B TR
S fh SABT U1 WE B| NS AT H SMYF §% Al § A9, MU Bl dd @it &
fa 87 g™ d bl digelR R Us do §7 we w31 "o g9 Ao b
AT I hel AT © b 31T R "5 99 ST H UhTse Wiail 3115 g & TR
el BT b H YHISE Wiel b a8 ollal &b o fbd d¥ib A 29T Bkl &, a
BT AT B AT TH 59 IS & T B TaHse Gol € iR Fol argerer o
fhaT IRAT YhIST U M7 3T Hal PR, Wealth Tax O FATG fddT, oifh ar
B TP WRIUC A Il WS PR 1N 39 I8 Pel b 900 $& HRIe BUY ol &AT
Wealth Tax # @Y g, ...(A8T &I €3Y)... o Udh A TR 9gM & M Hig
6 BOIR BRIS WTET of U1 U I8 o TR Sl & e fornl gfe <1 8l
AT 8, $AY § Ul a1 W& BRar g1 A S, H 1y | Ig g fF et g9
e STq1d BIFT1 I1RY Wiell I8 Arad] fb 80P Article 110 § UTaR 81 39 Ge+
Pl BIg MUBR &l 8, & Sl dTedl F&T ¥ Hxdl ofil, I8 a1 9gd ol aP el
arell Tl 1 3y Rl 91 arg o) 3o ge A1 2 6 9w § $309 9R 4l = |l
ST W 2, e s fean s =ty

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

st TRI IATA: IFR 3T IThI FHW B Bl I1d B Ghd 8, a &9
AT A GREE B 9 B Gdhd ol H Ae {6 YS9 9l B W §99 <,
e <91 &1 SFAT 99 b

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

$t TRe1 spmETa: v fHaEi & forg S foig foaw € A g S ek ok o
1 %% T, PR A arell & fog smu 5t folg o o @ €, iR e 9 ol
AT, A § 9 {6 <9 P A TS APR 1 $U [BAT § AT Sl BN T,
g8 I BN 9gd-9gd g=udIa|

SHRI DEREK O BRIEN (West Bengal): Sir, for all the criticism we do of this
NDA Government, they made one smart move. What was the smart move? It was a
very smart move. They made the hon. Finance Minister also as the Information and
Broadcasting Minister. So, what was his focus? Was his focus on finance and fiscal

management or was his focus on headline management. Sir, 'headline management'
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is not my term; it is a chori term, because another Arun used that term last week.

So, I don't want to get into the name sake. And, I think, in the last nine or ten
months, they have done a better job of headline management, but very little on
fiscal management. Sir, the other Arun who made the statement, maybe he is a little
disgruntled or whatever it is. But, we now hear, even in very close rooms here, close
to this Rajya Sabha, from the people expressing their discontent that only headline
management is happening and nothing is happening on the ground. I thought, from
the time the Budget speech was made till now, they would have got a lot of feedback,
they would have got a lot of election results, but the tone and tenor of the BJP
speaker here is just the same. He is quoting Gurus from Hong Kong. He is telling
us about his trip in Australia. But, I want to change this argument and bring them
a little down to dharti — down to earth. They need to be a little down to earth.

Sir, one of the headline management they did very well is cooperative federalism;
it is good. Cooperative federalism is a good concept. But the problem with the
cooperative federalism is you must know what cooperative federalism is and what
operative federalism is. If you handle cooperative federalism well, then it becomes
operative federalism. Let me give you two quick examples. First is land boundary
agreement. There was a problem there. You resolved it. You consulted with States
of Bengal and Assam. What happened? You saw yesterday. Second is GST. You had
the same problems. But, you opened it up to operative federalism, you discussed
with the States and we are on-board 200 per cent with you. That is what operative
federalism is all about. But, I must tell you where have you gone and messed up
and still not opening your eyes and mind. Let me give you some specific examples;
some will be of some States. But, since we are the Council of States, you can
get 25 different examples. Let us come to the Backward Region Grant Fund. You
have taken this out of the Central funding. You have taken out BRGF. You have
taken out Scheme for Modernisation of Police Force. You have taken out Rashtriya
Krishi Vikas Yojna. You have taken out ICDS. You have taken out Mid-day Meals
Scheme; you have taken out national drinking water. Now what have you done?
You have actually hurt the States. Let me give you a specific example, BRGF, for
these backward areas. These are for backward districts for education, health, road
connectivity and electrification. For my State, out of I 8,750 crores which we got
over the last five years, I have my specific demand. Mr. Finance Minister, Sir, thank
you because you have walked in after I had a dig at you. Now, you have come at
the nice time. Thank you, Sir.

SHRI ARUN JAITLEY: You may repeat the dig.

SHRI DEREK O BRIEN: Should I repeat the dig? No. The BRGF which we
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still owed is ¥ 3,500 crores. Sir, we urge you to look at this differently because
these are for backward districts. Sir, don’t stop this. The second one, when it comes
to the modernization of the police force, again, is another one which you have
removed from the Central funding. What are these police force areas? What are
they looking after? Let me tell you that they are for Darjeeling agitation, Purulia,
Paschim Medinipur, Left-Wing Extremism, etc. Sir, the State can’t afford not to pay
for this modernization of the police force. This is a national issue. So, please don’t

leave this out of the Central funding.

The third specific example which we want you to look at is the integrated action
plan. The annual grant of Y30 crores per district is again for Left-Wing Extremism.
You have again taken this out. You are talking about devolution. But if you really
study the fine print, the numbers are something like this—Iast year, the States got
61.87; this year, if you add it all up, take away the Central schemes, then from
61.87, you have taken it to 62. But hats off to you, you have done a great job
of marketing this total hogwash because it is hardly 61.87 paise to the Rupee; this
time, it is 62 paise to the Rupee.

Sir, those are the specifics. When we come to the State in the INNURM, we
want that extended to two years because a lot of States have existing projects left

over and those projects have not been completed. So, please look at the INNURM.

Sir, on social sector indices, I was talking to you about headline management and
how the headlines are being managed, but not become the reality. On social sector
schemes, I think, this House needs to get some reality. School education has 1.7
per cent decrease; environment and forest has 11 per cent decrease; water resources
has 41 per cent decrease; new and renewable energies has 68 per cent decrease.
So, it is going on and on like this. In the Jan Dhan Yojana, please tell us in your
answer as to how many bank accounts have more than one Rupee. You have given

us a huge number. Tell us how many have more than one Rupee.

Sir, the speaker from the BJP was talking to us and these are the terms used.
One term is ‘buy call’. From Hong Kong, someone said, “You are telling us four
minutes! So that is very good if you are feeling good about buy call.” You said that
some of the schemes are game change¥ 1 am afraid, on the ground, they are not
game changeX You are talking about financial inclusion. I gave you 7-8 examples of
how there has been no financial inclusion. The less said the better. Let me give you
two quick examples about financial inclusion. Who said “India is a youthful nation.
If you are determined, nothing can stop you from determining your dreams.”? This
was said last year before the elections. By now, it is the Prime Minister of India. I

asked very humbly: If the Prime Minister feels like that, and the Finance Minister
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feels like that, then how come the ICDS was cut by 50 per cent? Everybody knows

that one in three children in India is malnourished.

Sir, on black money, there has been all talk and no go. You have made all the
promises about bringing black money back in 150 days. Now you are showing us
this Bill as if this Bill will solve all the problems. Let us see some money coming

back on the ground.

The other point on this federalism—and I have already made the point on it--
please cooperate with the States because we are not begging here, we are asking

for what we believe is our right.

The last point is on electoral reforms. Neither in the President's Address nor in
the Budget nor in anything else of this Government has one line being uttered on
electoral reforms. This is a huge issue and it is linked to black money and everything
else. Sir, I will conclude now. The Finance Minister was most poetic, I will only

try. In his Budget speech, this is what he said,

"$8 Al Bdl RIA] 89 3R B Raar § |
q¥hd A & a1 ¥ 3@ Ib Plc Py R & 1"
This is what you said. I just want to add two Bengalish Hindi lines because

my Hindi is very bad.

"Bl AR Uil F I, & ATl BT B |
ST dIel I SX ST, 98 N1 AT |1

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Now, Mr. T. Rathinavel.

SHRI T. RATHINAVEL (Tamil Nadu): Sir, I wish to put forth my views on the
Appropriation Bill and the Finance Bill, 2015 on behalf of AIADMK. The Finance
Bill is a statutory necessity to approve the Budget proposals for this financial year.
Our respected leader, Makkalin Mudhalvar Dr. Puratchi Thalaivi Amma, has made
comments on the Budget proposals through a statement ecarlier. I wish to highlight
some of them that concern the States, particularly my own State Tamil Nadu. The
Finance Minister, has claimed credit for a turnaround in the economy and restoration
of macro-economic stability. While there have been some policy actions, we are all
aware that this process has been aided by favourable global factors, especially, the
fall of petroleum prices. Unfortunately, many taxation actions of the Government of
India have meant that the drop in petroleum prices has not been fully passed on
to the consumers. But the Government is quick to increase the price of petroleum

products as was done on lst May, this year. The increase in prices of petrol and
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diesel effected by oil marketing companies will result in the rates of all commodities
going up. The lives of ordinary people will be affected due to this. As stated by our
respected leader Amma, the hike will result in inflation going up further. The existing
price fixation formula for petroleum products should be changed. The conversion of
rupees four per litre, out of the specific duty on petrol and diesel, into Road Cess
implies that the State Governments are being deprived of the shareable revenue. While
the abolition of wealth tax and its replacement with a surcharge of two per cent on
the super rich is a pragmatic move, | appeal to the Government that the proceeds
of this surcharge should be made shareable with the States. There are also attempts
to transfer the burden of expenditure, on a number of schemes on to the States.
While there has been considerable talk about ‘Cooperative Federalism’ and ‘Team
India’, which are to offer the States a much greater role in the task of economic
development of the nation, the actual measures taken in the Budget have disproved
this rhetoric. While the 14th Finance Commission has increased the sharable element
out of the divisible pool from 32 per cent to 42 per cent, the Central Government has
found numerous ways to retrieve the increased devolution. Tamil Nadu has already
been unfairly treated by the 14th Finance Commission in the manner of horizontal
distribution of tax devolution due to the adoption of horizontal distribution criteria
which hurts the State. Especially the reduced weightage for the 1971 population,
removal of fiscal discipline as a criterion, the increased weightage accorded to areca
and per capita income difference and the inclusion of absolute forest area as a new
criterion have worked against the interests of Tamil Nadu. In this context, if the State
is required to take on an additional burden of expenditure on Central Government
priorities, this is an unfair expectation and outcome. Further, in Centrally-sponsored
schemes, the States' share should be limited to a maximum of 25 per cent of the
scheme cost in order to ensure that the States' own expenditure priorities are not
distorted. In the previous Budget estimate a sum of I 5,75,000 crores was provided
for plan expenditure. This has been reduced to ¥ 4,75,532 crores in revised estimate
2014-2015. However, for 2015-16, the plan expenditure is further reduced to
% 4.65 lakh crores only. The Central Assistance to States and Union Territories Plan
is reduced from I 3.38 lakh crores in 2014-15 to ¥ 2.04 lakh crores in 2015-16,
which is an unprecedented cut of 39.64 per cent. This is a huge reduction compared

to the previous two financial years.

While there are proposals to rationalise the subsidies to check leakages under
this, there should be no reduction in the benefits accruing to the poor through such
subsidies. Our benevolent leader, Puratchi Thalaivi Amma, repeatedly cautioned that
while the Direct Benefit Transfer mechanism is very effective for conditional cash

transfers as Tamil Nadu has already demonstrated, it should not be blindly extended
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to fertilizers and food grains where availability of commodities is an important

consideration. The recent attempt of the Reserve Bank of India to introduce DBT
in paying interest to farmers on short-term crop loans should be nipped in the bud.
Such a move will wean away a large chunk of farming community from farming

activity and that will be disastrous for the nation at large.

Sir, we observe that there is a move to allocate substantial sums of money
for the industrial corridors in Gujarat and Maharashtra. I request the hon. Finance
Minister not to ignore the other States. Adequate funds should be made available

for the Madurai-Thoothukudi and Chennai-Bangalore corridor also.

Sir, there is no incentives to encourage the States to join the GST regime, as the
promised GST compensations have been announced. The lack of concrete measures

for building confidence among the States to implement GST is disappointing.

Sir, I want to emphasis a point on education. To fulfill its statutory responsibilities,
as promised by our respected leader, the Government of Tamil Nadu would continue
to admit children belonging to weaker sections and disadvantaged groups under the
25 per cent reservation category in unaided private schools in the academic year
2015-16 also. ...(Time-bell rings)... Therefore, I appeal to the Government to ensure
that the provisions of the RTE Act are strictly adhered to by the Ministry of Human
Resource Development and the reimbursement of expenditure incurred by schools in

Tamil Nadu amounting to X 97.04 crores is reimbursed urgently.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

SHRI T. RATHINAVEL: I also request that the Ministry of Human Resource
Development may be asked to ensure that suitable changes are made in the Sarva
Shiksha Abhiyan framework to bring it in line with the provisions of the RTE Act
and also to remove the uncertainty surrounding the educational prospects of children
belonging to weaker sections and disadvantaged groups who seek to benefit from

the provisions of the Act. Sir, with these words, I conclude.

3t g FIR FAU (SR U<¥N): J8I6d, Sl faq f[gaes, 2015 iR fafwm
fada®, 2015 B, URARN B! FMAIIHAl, FfAGTT B I1eddT AR T B IRERT 3P
URT B Bl 8, 98 BM ql BN, Afbd I U 919 @ AR I el B 6 WER
& 39 9T &1 iR AN fAd99@ &1 entire country H 9T YW B, FIT PUWE
g, STd I WRPHR 59 a1 PT AHT 7 X, SADI A0 GRT 6 T 3w 3R R
BT BT IIGTST T21 & qRAT
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(1t SuwHfa 18T §Y)

HEIGY, S RPN T H S T, Al AN Yse ST b dd H ggd dRl
TR, 980 IR Toie 39 a1 &I ddx U xR & & o9 8 I § I,
3T THH 919 R AR B, THE 91l IR BIE BNl UA.SLU. B gl TS,
MR A1 S B AR § WRBR g1 iR 98 9o &l 8, Afhd IRe IWaR
P PR e A< H M BT AT Far I-d9 9 iR AT dei 1 At wEl,
Bl O B el 98d g1 o1, WHR &I 39 W BRI 4l T 81 AEMg W)
SRE oM BT Udh ds1 JdTd 2, o9 BIfSU, J8Ts 9l gl 15 o ©9U qRAT
P AFBISC H o1 Pl I §s, WS BN b AN AN gAY W GATd PR © b I
15 ARG P 3MMTA? FHHT Pl S99 7 AR I B iR 9 WeR & 9 Bl fhamr
P BTG 3R fHAMl BT gazn W F9l R ¥ F AR R Feq ¥ od 997 4 I @
g1 S BT gAfe <2 #1 AR R a1 §, I8 Hed Bl SR T8l 8, AR gl
ST °T & B e T S &1 W iR |uen gwilin wn, femmn w, fdha
3rew fam oy, fopa g 13 MY, ST SIS <% (U 319 o &l &1 § I8 a1
Pl dTedl § & FAER] 9el & gRT fPY MY T U™ ST Sa1 & el §
THYR B gY TOR AT & &

q8ICY, B 39 91 BT e § 99! dhelh © [P U Ty AR § Big off
VAl 5 awer, dis 9 U a1 urgaE T8 fear R R el g BY <9 @t
ST g8 HEqd X [P TA.ELY. B AXPR TS 3R I8 BM 78] 8l A1l JgI dolc
Pl TG PR TSI oA gs, HIfP 39 IR goic § I3 FaRAT PR &Il 59 IR INS
AFR® BT faiTa B feam T ¢0 AT B 9 dd & fory ug aReft g6f, 80 |Te
3R ST FWR & forv Ig arelt Rl 991Y 396 fo afzamelt &1, aRs ariRe! &1
S A BIs ge frerd, oI Rde fad), 39 @ # oo fawoe ax faam uar 8],
BT BIIe] foad! wel fied arer 8, I8 919 oY 97 21 99sT U

TRIGy, $UG AAdl H USIE &I F@i AUd AT BT el gl ¥ & 3R
AT B Fell, S BRISl Al B ISR e, $8 @ T8 ) fran T8y,
ST <9 & e B feddhd 3 18 6 "I B Wb & AT BH B Tl
AR B, S SP IR BT A FeT A1y, Sl STa! H8d Bl 7oIge Hef
ey, g8 T8l e I8 B "= "3 off, § Werel uod & N 3afery B JaT
g, Wif P ATl 81 71, 81 U ATl ggel o ASIGRI o "HIR" & WHH H B
T 3R WRGR 3rUT WIS YUY, T 7ol By o, Tg 3N d1d ¥, g 3ol vy ¥,
Wfpd 9= I8 & fb oWl 9P S9 WIF W BM el gl

HqEIed, § 99 3R SR I Fd] AT dTedl gl 3 2014 H S iR HHR
F MR WIS TR TR I1-IRAT 378 3R § FeT & FhM § o1 ar8dr g (5 2014
B I IIG-IRATT H 1 ARG RIS BYY BT JHA STF 3R HYHR &b AT BT gl
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3IeRY e #3i Sft o 3R H3HIR H Y, G981 S8I+ 10 IR BRI BUY Bl Tl
a1 3R Pel {6 I8 89 I8 ORIk HTR & Ja 3R e & fog <1 S8
734 BRIS BUY BT YA AT fh &9 Wpel @ieidl, Biotol Wiekll I=i dial f 89
137 HRIS BUT ATl IR W B 899 59 998 H Ulferdmiie § a1l o b
PUAT FAIT MY fh S 3R FTR § 1 g BRIS BUY BT JHAM AT, 11 BOR
PRIS BUY BT YA §aTl, AXPR 7 (T T 5 IR BRI fhail &R SRY
P 87 HBIGY, MYPT SHHR eXd 8RN fh 1 ARG BRIS YU BT ofidd, 11 IR HRIS
JUY BT YA AR 3l Tb ST SFSE SR B3N ©, 98 hddl 1 BOIR BRI$ ¥UY 2

MR. DEPUTY CHAIRMAN: Only one minute more. ...(Interruptions)... Your

time is over. ...(Interruptions)... Your time is over. ...(Interruptions)...

3l g PIR HIAT: 3@ 39 I A AN R-T S Fohal 2 b ARPR B
Hdg-eNerdl, WRBR & fadrd &1 T B gg™ & Hifd fhat dar 8, fead oo
Bl ...(HIH)...

MR. DEPUTY CHAIRMAN: Mr. Kashyap, your time is over. ...(Interruptions)...

#t g FAR FIAT: A4 F341 Sff, § IRINT F37 & oy I8 a1 81 $8 <@
g, W e 8 f <9 7 ok @ IR 9 USE H S g @1 W P IS a8
d SR 9T YoR S b 9l Wl YHe T8I gaTl, IHD! FaRAT PRI &l STTH-HIHR
H il IF S ARI BRIS BT JHA gall, SAD! WRUTS el gs, 99 W I f=aR &=
<l el & ged & IR H & T 9l g8 8l L. (IaE). .

MR. DEPUTY CHAIRMAN: Okay. All right. All right. Time is over.

#l N PIR FIU: & TUd § I dr @ fBar 7 snarsan o gl Qo
H ) e W €, el g, oam ARl W R w €, 93 gREd gew
IRBR BT 39 TAM 1Al DT 3MSHT 9B g1 a1y fob MRaR My Pel Ws 2l

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Tapan Kumar Sen.

3t g PAR HIIY: 3R AT A A SAFGRI F I, I F8gd P & 59
T H AP IGA PV B DI IMALIDAT Bl ...(WHT B TS,

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar Sen. ...(Interruptions)... Mr. Tapan

Kumar Sen, please stand up. ...(Interruptions)... Mr. Tapan Kumar Sen, please start.

...(Interruptions)...

#t g FAR FHIU: AR 59 [FEIPH W &1 7 dad gU d dgm &
WRER Feals ®l S| <9 fJbr arsdr 8, d¥dd! argdl 8, diF daredl §, 8’
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MR. DEPUTY CHAIRMAN: No, no, nothing more will go on record.

...(Interruptions)... Nothing more will go on record. ...(Interruptions)...
3 g FAR HIIU:*

SHRI TAPAN KUMAR SEN (West Bengal): Thank you, Mr. Deputy Chairman,
for giving me this opportunity.

At the outset, I crave your indulgence for the time. Secondly, I rise to give my
observation on the Finance Bill, 2015. It is basically comprised of the tax proposition
and tax management pattern of the Government. But I think it has to be taken in
the context of the overall Budget. The Finance Minister, a number of times here
and while presenting the Budget in the other House and also while introducing the
Finance Bill, mentioned, in some of the contexts, that we are in an era of a severe
fiscal constraint. And that constraint was further aggravated owing to Government’s
decision of devolving more funds to States from 32 per cent to 42 per cent, resulting
in reducing the fiscal space and further resulting in drastic cut in the allocation
for health, for education and for all Centrally-sponsored schemes, which all taken
together — there is already a very grim situation — is pushing down the purchasing
power of the common people and thereby shrinking the domestic market.

Now, the Government’s whole approach is stated to speed up the growth. But
on which sector is this growth based on? Has the domestic market got something
to play in that growth model? And, if it is to be an employment-generating growth,
it has to focus on the domestic market, expansion of the domestic market. But
your allocation pattern and the economic management, all taken together, is acting
in squeezing and shrinking the domestic market. Maybe, you are looking after a
very bright export prospect in the days to come, which is utopia. And, maybe,
precisely, on that ground, my friend, Shri V.P. Badnore — I note the optimism
expressed by him — sometimes back mentioned that China is ceased to be a
cheap labour economy. That is a matter of optimism that investments will come to
India and so let us make the labour cheap, cheaper and cheapest. A total project
has already been undertaken by your Labour Ministry to completely dislodge the
labour out of all protection to make labour cheap, cheaper and cheapest. Your GDP
growth will be sidelining, will be appropriating on one side, creating an obscene
economic disparity on the ground level. I think, this is the context in which you are
presenting your Finance Bill and have presented your Budget. I don’t blame only
you for this because you are only for one year in the Government. But this is the
context in which you have presented this Budget. Last time also, you had repeated

this context of extremely gloomy situation. Even in the last quarter of this year,

* Not recorded.
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despite all optimism, the manufacturing is not picking up. Manufacturing growth and
manufacturing investment appear to be down. So, in this kind of a context, I would
like to draw your attention to your tax proposition. When you are lamenting on a
fiscal constraint, you have given a giveaways of X 8,315 crores on direct tax. You
will be immediately definitely arguing that we have given a lot of concessions to the
salaried class from income tax. It is welcome. But please give us a disaggregated
figure that out of that ¥ 8,315 crores of direct tax concession, what is the share
of your giveaways to big corporates who are also contributing handsomely to the
Non-Performing Assets of nationalized banks and thereby affecting the savings of
the people of the country? What is the share of your giveaways to big corporates,
who are also contributing handsomely to the Non Performing Assets of nationalized
banks, and thereby affecting the savings of the people of the country? They are not
paying back the loans. It is the same community which is doing this. How much
is the share of your giveaways to them and how much relief have you given to
the workers, the salaried class? Still, the question remains. You have given a lot of
concessions on MAT to foreign institutional investors. You have again deferred the
GAAR, the General Anti-Avoidance Rules, for two more years, which was started
during the UPA regime. The game of deferment has started. You too have deferred
it again. While suffering from a severe fiscal constraint, is that a logical thing to
do? So, on the other hand, you have done that. You know that this is not logical,
but you did that. You have neutralized these giveaways by throwing a three times
more burden upon the people on account of indirect taxes, amounting to I 23,315
crores. Again, you may say that you have reduced taxes in certain areas in order to
incentivize the Industry, by reducing the customs duty on 22 items. You have reduced
the excise duty on certain items to give relief to the people. If we take these into
account and factor in those reductions in customs duty, then the actual burden on
the people on account of indirect tax revenue would be more than I 23,315 crores,
as you have shown in the Budget. Is that the policy of sabka saath, sabka vikas?
You are giving takeaways to corporate on the one hand, and on the other hand,
you are imposing burden on common people by increasing indirect tax revenue by
cutting down the allocation on various social welfare schemes in the field of health,
education, etc. Every item in those allocations has a contribution in the disposable
income of the common people negatively. You are doing that. There is a clear bias
towards the corporates and against the people. This has been clearly demonstrated.
This can’t be erased by your announcing, every day, a number of schemes, like the
various Suraksha Yojanas. At some places, it is a new scheme while at others it
is the renaming of an old scheme that has been on but not implemented. This is
just befooling the people. That kind of an approach is seen here. That is my Party’s

view on this. I think, I must put that on record.
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Then, I would like to point out one more thing. Now, this is a constant feature
and I have been raising this every year — despite such constraints, after giving all

concessions ...(Time-bell rings)...
Please, Sir, I would take two-three minutes more.

Now, I am not talking about revenue forgone — Jaitleyji would immediately
come up with his pet reply on that. After all the revenue forgone, what about the
tax you assessed and claimed? You are not collecting that fully. As per your own
statement, last year, direct tax assessed but not collected was ¥ 4.75 lakh crores,
out of which ¥ one lakh crore is undisputed; there was no litigation or anything
of the kind. You have just left it uncollected. And if you look at the pattern over
the last six years, at least — It has not been there just in your regime; it was
seen even in the previous regime — it is clear that it is a deliberate ploy to allow
pilferage from the public exchequer for those who matter, for those who donate. It
is a deliberate ploy to allow pilferage from the public exchequer to them. This is
what emerges if you study the last six years’ pattern on just this count, and also
study the figures for undisputed tax dues on the matter of direct tax. Why should
you do that? At least, if this part is taken care of, if just at this point your tax
management is properly revamped, the fiscal deficit target that you are planning will
go down to two per cent. There is something deliberate in the process. I would urge
upon the hon. Finance Minister to kindly look into this. Along with this, I would
like to make certain suggestions. One, your deferring of PDMA is a welcome step,
but in addition, I will request you to please reconsider this whole idea of PDMA
approach. Doing it in the name of separating RBI from the Public Debt Management
responsibility, I think, will not be a very good proposition. I am saying this because
RBI, despite all the difficulties, is playing a very important role in the matter of
money management and inflation management. You have not withdrawn it. You have
deferred it. 1 will request the Minister to reconsider deferment of GAAR and bring
it back and I will request the Minister to permanently defer this PDMA experiment.

Then, my request is on sugar, both for sugarcane producer and the sugar industry.
Both are in great difficulty. State has a role to play. One-sided addressing the issue
will put the other side in a problem. Here, the role of the State is important.
Please, intervene in this matter. Both are very important players in our consumption

pattern also.

Third, please reconsider this aspect. Please don’t argue that allocation has gone
down, the States are getting more money and they will tackle it. They cannot tackle.

The States are having their own priorities in their own areas. This higher devolution
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to the States will give them a little comfort in managing their indebtedness. Already,
most of the States are in a state of indebtedness. So, they cannot put money in
the Central scheme which you have transferred to them. So, please reconsider the
remuneration of the workers in your Central flagship schemes, particularly Anganwadi,
Mid-Day Meal and ASHA. They are giving yeomen service for maintaining the
standard of our Human Development Index and Social Development Index. Please
reconsider the enhancement of remuneration of all the scheme workers, their pending
recognition as ‘worker’ and giving them minimum wage. This is my request. With
this request, I urge upon the Government to please reconsider and please correct
its bias against the mass population which was grimly demonstrated by its taxation

proposal and its economic management proposal.

SHRI BHUPINDER SINGH (Odisha): Mr. Deputy Chairman, Sir, regarding the
two Bills, namely, the Appropriation (No.2) Bill, 2015, and the Finance Bill, 2015,
there is no doubt, as told by other friends, that it is a tradition that these Bills
will come and will be passed. And it is our duty also to pass these Bills. It has

become the practice.
[THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) in the Chair]

Sir, now, at the very outset, when I was speaking on the Budget, I had
questioned the Finance Minister that his entire Budget was based on the crude oil
prices going down. How many times will the crude oil import bill increase due to
rise in international market since the crude oil price has gone now from $45 to
$65 today? When the NDA took over from the UPA, the crude oil price was $118.
Dollar has also gone up. So, will it not affect the international billing due to rise
in international market? Will it not affect the fiscal deficit which may rise again? It
is my apprehension that to contain this fiscal deficit, the Government may further
reduce the social sector spending which has been committed in the main Budget.
To what extent will it be affected? Now that the crude oil prices have gone down,
how many times the Government has reduced the price of oil during these 10-11
months and how many times it has increased the Excise Duty and the real Excise
Duty and to what extent? Is it ¥ 15 in foto or is it ¥ 20 in toto that has been
raised by the Government? The Government should spell it out clearly. Sir, my fear
is that without employment generation, growth is impossible in a country like ours.
India is a young nation, and, young India needs employment. The UPA Government
tried their best to see that the GDP goes high. Whenever the stock market goes up,
we say that growth is there, but in India, the stock market growth is not of much

concern for our countrymen.
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Sir, we talked about making people skill. Skill will not lead to GDP growth.
We need real employment. Let me give you an example of 1969 open-up way for
employment in large scale in the country. But because there is very little time left,

I am not going into that.

Sir, the agricultural growth remains a big concern for all of us. I would like
to make a request to the Government, and, I am sure that the Cabinet Minister and
the Leader of the House must be hearing me from his Chamber. Things which are
of great concern are untimely rain and the untimely floods. This situation has come
because India's economy is based on agriculture, we may accept or we may not
accept, our economy is based on agriculture, and, it is agro-based economy. After
this, our economy is based on tourism. I do not wish to touch that aspect because

of time-constraint.

There is no doubt that the Government wants growth of industry. I and my
Party, BJD, are not against growth of industries or industrialization but it should
not take place at the cost of agriculture or at the cost of employment opportunities

for our young boys.

Sir, 'smart cities' have to be spelt out, what a smart city is. Sir, as [ have
already told here, you are talking about bringing back black money from Switzerland.
I said that black money has gone from this place, this country to Switzerland and
outside. The black money is not being created ...(Time-bell rings)... Sir, give me a
little more time. Sir, the black money is in demand, I have told this on record,
and, I say it today also that the black money is in demand here. To what extent,
have you been able to stop the black money which is there in our country in the

last eleven months?

Sir, Sikkim is a State where every citizen of Sikkim pays some kind of tax or
the other. It is a small State but they pay tax. In this country, only with more than
two per cent people pay income tax. You are saying that on gold, you will take
bank loan and all that. Now, the jewellers have been asked to seek the PAN card.
Many farmers are having 500 or 1000 acres of land. They are rich farmers and
others, but they do not pay income tax as there is no income tax on agriculture.

..(Time-bell rings)... Just two minutes, Sir.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): One more minute.

SHRI BHUPINDER SINGH: Sir, I will just make specific points. Sir, if the
Government goes on discontinuing the schemes, namely, the National e-Governance
Plan, Backward Regions Grant Fund, Modernisation of Police Forces, and, Rajiv

Gandhi Panchayat Sashaktikaran Abhiyan Yojana, Scheme of Central assistance to the
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States for developing export Infrastructure, Scheme to set up 6,000 Model Schools,

National Mission on Food Processing and Tourist Infrastructure ...(7ime-bell rings)...

Sir, let me conclude. What will happen if the Government stops all these
schemes? Sir, specific area-based scheme like the KBK — and, I have been referring
to it time and again — was born much before the BRGF scheme was taken up by
the Government of India in 2003. The KBK was launched in my State of Odisha
as a special case. Just a minute, Sir. If you stop BRGF, 20 Districts out of 30
Districts in Odisha, and, 272 Districts of India, except Goa State, are going to be

affected. The Government of India should come up to take care of this issue.

Sir, the Rashtriya Krishi Vikas Yojana is one scheme, but there are 24 other
schemes, which you have stopped. You said that you have given the States ten per
cent extra, that is, from 32 per cent to 42 per cent. You have taken thirteen paise
from my State and you are giving me ten paise in return. You have taken money
from my pocket and you are saying that you have given me ten paise. ...(Time-bell

rings)...

Finally, I need your support, Mr. Vice-Chairman, Sir. Time and again, I have

been asking this here.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Okay; thank you.

SHRI BHUPINDER SINGH: Sir, Phailin Fund of ¥ 399.83 crores which has
been cleared by the Ministry of Home ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): The Minister will
reply to you. ...(Interruptions)...

SHRI BHUPINDER SINGH: No, no; Sir, the Ministry of Expenditure has
committed that amount. I would appreciate if today the Finance Minister, in his
reply, tell us when they are going to release this amount of ¥ 400 crores for a State
like Odisha. I would like to hear on this, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Okay, thank you.

SHRI BHUPINDER SINGH: Sir, the security related fund, and, as told by my
friend, Mr. Derek, ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): You have taken double

the time allotted to you. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, the last point.
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THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): This is not fair.

SHRI BHUPINDER SINGH: Sir, the Left Wing extremism in 18 districts of my
State of Odisha ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

SHRI BHUPINDER SINGH: No, Sir. If you stop that integrated action plan,
it is not a State problem; it is a national problem; it is an international problem.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very
much. The Minister will reply to you ...(Interruptions)... The Minister will reply to

you. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, something should be done for that.
...(Interruptions)... And, modernization of police stations should be taken care of by
the Government of India. ...(Interruptions)... Let them not say that this is a State
subject. ...(Interruptions)... With these words, 1 expect that whatever issues I have
raised here ...(Interruptions)... The Phailin amount has to be released as early as

possible. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Okay; thank you.
Now, Shrimati Gundu Sudharani; not here. Shrimati Thota Seetharama Lakshmi. You

have four minutes. It is your maiden speech. So, you can take another few minutes.

SHRIMATI THOTA SEETHARAMA LAKSHMI (Andhra Pradesh): * After the
bifurcation of the Andhra Pradesh State was done, development programmes are now
being implemented in very efficient manner under the leadership of the Bharatiya
Janata Party at the centre and Hon’ble Chief Minister Shri Chandra Babu Naidu in
Andhra Pradesh State.

After the bifurcation, Andhra Pradesh is left without a Capital city till date.
Everyone is aware that Shri Chandra Babu Naidu garu has served as Chief Minister
of the United Andhra Pradesh and he has made many developments in the State
during that period. He transformed Hyderabad into a Hi-tech city, for this deed
his name is carved in golden letters in the history of Andhra Pradesh. Now, after
the bifurcation of the state, Andhra Pradesh is having deficit budget. It was once
considered as the rice bowl of India. Sixty five percent of the State’s population is
into Agriculture. People of the State always believed, if there was anyone who could
help the farming sector it was Shri Chandra Babu Naidu alone and re-elected him
as the Chief Minister of Andhra Pradesh. Farmers are now facing tough times due

to loss of crops on account of untimely rains and natural calamities. Shri Chandra

* English version of the original speech made in Telagu.
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Babu Naidu prior to the elections had made ‘Padayatra’ throughout the State and
promised to help the people. Now, in spite of deficit budget of the State, he has

waved off all the loans of farmers.

Sir, the State of Andhra Pradesh will be able to recover only if the central
government sanctions special funds. We need special funds to set up a special railway
zone in Visakhapatnam, to build Capital city for the State, to build corporate hospital
and for the development of the State. Hon’ble Ministers Shri Venkaiah Naidu, Smt.
Nirmala Sitharaman and Shri Bandaru Dattatreya are all aware of all the problems
of Andhra Pradesh. I request Hon’ble Finance Minister Shri Arun Jaitley to sanction
special funds to Andhra Pradesh. People of the State have elected Shri Chandra
Babu Naidu as the Chief Minister of Andhra Pradesh by reposing confidence in
him. I strongly believe he will keep up to the expectations of the people and I also
request all the Hon’ble Members irrespective of political parties to support him in

this direction. I thank you for giving me this opportunity.

sft TRl HdRATd o1 (FERTE) : W), § ®z9 9o 3R wifiges fia
W AU fIaR W & fog wer gon g1 99 diem & forg df 9gd 7, W 99 Bl
SiI W 7, S9F 3feR § 9l Wigcd T8 7@ AHhdT g, safeY § I @ised &
HUR Bl emphasize AT ATEI

AR, AR HERTE § PRIRIET YR Hed g1 pliirfea IR fed § Tade
YRG $ S Ve e FRel §, g8 A1 70! A 1 8 8, WY STP! WHhRAd
R At @ e ™ fAel, I8 9 396! ST gsal ® 3R 9 <d 21 8t iy
S gTHH < & 3iER IFSHE A B, DI a8 ¥ $v faawd B @ g B S
STeT U1 9 &9, 98 CHAdd SBA R SIQ Uagerd H 98 cavidd 39dH [T
ST, safery S9a! Aifed ¥ fou v 81 #9 iR ¥ Uer f 9 s9d ImeHe o
T ¥, WY 39 MsHT & e W H iR gIma I A I9H TaHHe @ S
YRYT AT DI 8, which Government? 1 TaHS S U T BN, 98 W89
I8 A9 B Hed TaHe b Bl B, S9d 919 T Ta-de Ht HRal g1 ar
T TIHe HAST g B IR T8 Eﬁﬁ@f, S remunerative price SECARSECRCE Y
YR TR ST 8, 98 WIS Td-He S9h] <4 & Iy Hedl g1 a1 Ta-He Bl AR
H U S HHST g 3R S S RepASyH <, 98 |l Ta-He & IRAT & 3fex
T TIRT, Fifh BIR e H dl 39 UBR 9 &l Sl 81 ®olicd § ff 01 91 911
BT ¢ 3R 981 <) SIchl 2, Sl 39 ST & 3fe} & doisl o @l STevd T

W, W 36(1) S T, IUH 3T A BT dl 9F | 8, W ©d 37 H H !
JoleT o™ TS 3R S9P 3iex Faifeafafere) =gt &, af Al & a1 g9... SHd!
8 YR Baeds &, d 8 SHS R T, A ST PR haedsl b A J=™ S
yrsde MFT & G d HHIe T8l B b, Rifd Ugde =9 dl oif i Y <,
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SHBT TRIUFSTR 3T BRT IR 39 N Bl disallow B, T I IF AT HHIC
TEl B FH, R ITh! PRGA 41 721 i FH, safelt g896 SR AT faaR
BT DI gd-9gd oTexd ol § Brg-d FfReR § 3pven $&T fF 9 Ue @ige b
R & &1 S

AR, ST UaUISTR BT 81 U g ¥U¢ F HUR 1 Al 377 Yaqufear &, df
gPMER Bl AR U BIS o1 B BART JUIT B g4 ST oY, I F9I 2
STl & T Ui org Sy @ Fafer @t o 3iR UgERY TMies & forw |1 o @t
T Rl W, AP A F Y MY Tg BT o 7 §, Ig 959 A 91d T, W <Ab
TR 3TN, WY MR Dls AMRCH BRI, Al IFD! 99 RAC HH F BH AH
SACHT BT TSIl Ul dRCSl SITHl, GERT ARG Frois SIgE, 1 S dArst
IAPT M, I /7 IR A SATGT MY, gAY SHH <idh #4181 @M ATl el
e & X Pl & I BIs U9 BT T8l 81 ! THdea] 396 B, I8 o
W1 ¥ 3R T AT H 3R 8H SHP HUN compulsion &, T I8 ATYRT FIT B2
PHEl I ITH U9 B ATRT 3R B8l A 9 v iR o+ o) dhi? st 99
BIS B Sl Yob ol H1 HYTQT M9 X! 8, Y8 dgd M 81 3R Ui A 379!
ST STl & a1 SP AT BH B ST, IR IR HY SITU| YIHRT BT 39 T
ARG ¥ UP A PR SN, W I8 Sl U o Bl HIGT 8, I8 9gd FRISTIae
Bl ...(A9g B €))... T8 impracticable ¥ 3R FAMIY 39 TR &I <F Bl ST B

IR, TEI W UP @ise 3R IoT fh MU e Ta-He Bl 32 TRAC ¥ 42 TRIC o
2Tl ¥ 9gd ST Yedfcshic W 8l I8T © 3R 8 W8 © o ga7 Ul & faa,
I BR o H IR I U 81 RaRe BRA1 a8 f$ 395 SR vdd 9 Fprelr
S 3R B9 ¥dd 95 & 3iex I8 fown fear Wi & fSurddearss g9+ 39 &
3fex fohae wed fhy €2 ST 10 WRIIC I9F 3ieR STeT &A1 B, T Bl Sarar fiyeln
2 AT HH AT B WR, H 3MUB AT U &1 I8}Vl G A 6 Afgen vd 9
e 7 .. @ 9. W, 39¢ e 9gd Fedq Wise § fF e © Hia
P e U 4,965 BRI BUYAT AT 3R T ATl 2,771 BRIS BUIT &N AT Bl Al
F foIv 700 BRS I U, B 10 RIS BUAT WT T gl WHH BR I TS
STATIE 3 T 315 HRIS TUY o1, 3@ RAh 78 FHRIS U IW@T AT Tl IMR.TH.
.. & o7 1,500 BRI BUY <, 3 ISP fIU 1,010 BRIS DU @ T 81 ARG,
TAU. & o0 660 RIS T & iR 9 347 BRIS $UY W T & MS.U.dE. & forg
16 BOR HRIS SUAT T, 31d 10 AR 25 BRI BUI & T Bl

Suwarere (ot @ fig g9y - MY o goic wiEew aifew ey s

ST 9 |9 <Isvl

it SRl FBRATH 9 : WX, Ioic H foha=1 e fpar a1 8 iR v 89 @8
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SHRI PRAFUL PATEL (Maharashtra): Sir, it is a very serious issue. It affects
all the people. As he rightly said, the owner of these cooperatives is the farmer
himself. Therefore, to tax the cooperative sugar factory would really be unfair and
unjust. Something has to be done. Sugar industry is in the doldrums. You are aware
of that. Please take this point very seriously. It needs immediate remedial action
because tax notices have been issued across the board. This needs to be rectified
immediately. All party leaders cutting across party lines have associated themselves
with the issue of sugar factories. It is happening across the country. I think this

issue needs urgent attention.

st <ot uifed (TERTS): SUwYIeue Welgd, H o1 WIfdRil @l vHIRive
BT TR §, s g 98 &1 Sdoid YT Bl AERTG H PlMRfed JR el
B S7HH A BT A 9gd Adl ¥ I 8] § 3R 39 ol 89 99 yIeieid g,
ST ShH S A I exempt BAT SUI IJTREGA @1 Sl U159 8, 98 fHAMl &
TR H M grell 8, $Afay S99 ge &l oyl

DR. ASHOK S. GANGULY (Nominated): Sir, don’t start my time now.
Suauregel (3ff A, Rig qe9): amad T 6 e o1 wWI B 1 will not

disturb you.

DR. ASHOK S. GANGULY: First let the hon. Minister come to his seat. I will
address the Minister through you, Sir. dg @ﬁ T 8l %, RESE7 %’IK’ SRT 997 IR

Syremy (ot @ R 98+iv): o did o i) w2 S a8 &) 2

S1. 3ENe Q. MA[El : SUNWEdE Weled, § A HAl il BT e e
HRAT FTET Gl

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): He is here.
DR. ASHOK S. GANGULY: Thanks for the courtesy.

First of all, I do realise that we cannot influence the Budget in any way other
than by giving you some proposal which, in your generosity and kindness, you might

wish to consider. I will speak broader issues of national Budget.

First of all, I wish to compliment you and your colleagues for postponing the
decision relating to debt management role of the Reserve Bank of India. It is a very,
very critical issue. I was on the board of RBI, so I do realise the critical nature of

the debt management issue. I want to bring just four issues to your kind attention.

First is this. There are already early signs of the volatility of crude oil prices.
You, as the finance man, do realise that there is a price cycle of crude oil. We cannot

take the drop in crude oil prices and the current good fortune that we are having
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for granted. All of this will eventually affect our Current Account Deficit. This is

the principal issue and we need to have a fallback option as crude oil prices go up.

Secondly, the uncertainty of Monsoon is a fact of life. We have seen the impact of
global warming on the recent destruction of crops due to unseasonal rains. Therefore,
we cannot take for granted that the monsoon is going to follow a certain set pattern.
If it does, I think it is our good luck. However, we must not also be in despair;
and in anticipation of an uncertain monsoon, you have to have a special cell in the
Agriculture Ministry, because it affects our finances and the condition of the farmers,
to provide satellite tracking and advising the farmers about what is likely to unfold.
However, we also need — and this is for you as a leader of money matters in this
country — to have a long-term plan about how we are going to deal with uncertainty
of one of the biggest boons that a tropical monsoon-fed country like ours has. One
of the examples is the river connecting projects and water conservation programmes,
which I think must be funded along with the World Bank and other institutions.
We have to have special projects for water conservation, river-connecting, etc., so
that out of the one per cent rain which goes into the aquifer, we can increase at

least to one-and-a-half per cent over the next five years.

The third point is an appeal to the hon. Minister through the hon. Vice-
Chairman. Kindly do not make direct tax returns more complex than they are. You
have promised us simplicity. You have promised us automation. In order to improve
tax collection productivity and make the life of people a little more simple, kindly
make tax collection and returns more user-friendly. It will help you hon. Minister

to collect more revenue.

Sir, I now come to my final point and that is an issue of great concern. My
final point has been made by many speakers all through this afternoon and that
is an issue which comes out of the recommendations of the Fourteenth Finance
Commission, on which you have acted very promptly. There are a large number of
schemes which you have now put under the umbrella of cooperative federalism. It
is a right thing to do. However, to depend on every one of our States to take on
the responsibility that has now been shared with them, quite rightly because that
demonstrates the maturity of a country, how will you ensure that we assist States
in order to raise the revenue and debt which will follow automatically and, which is
part of the Reserve Bank’s role, to make debt raising by the States possible? How
will the States respond to the growing debt burden? Yes, the revenue will be shared,
but so will be the debt burden. The debt burden will rise on the States as well as
the Centre because eventually your purpose is to implement these programmes which
are for poor, farming sector, women, children, education, etc. Some of them you have
kept in the Centre, but the bulk of them is transferred to the States. Therefore, I
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request the hon. Finance Minister to have some mechanism where in order to have
a successful cooperative federalism, the Finance Ministry also has a responsibility
to enable the less able States — leading States will manage their finances — to fulfil
their obligations. It is not going to be simple. There is going to be a transition
period of at least three years while the devolution of some of the responsibilities
takes root at the State level.

Hon. Vice-Chairman, you had given me six minutes. We are on the sixth minute.

I have never exceeded my time. That is my record in this House.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Your time management
is excellent. I hope everybody would adhere to the time like you do, Mr. Ganguly.

DR. ASHOK S. GANGULY: Mr. Vice-Chairman, Sir, I am grateful to you and
I am grateful to the hon. Finance Minister for taking up some of the issues. I wish
you all the best because you face major challenges. It is not going to be easy. I
think everybody expects you to deal with those challenges comprehensively. There
will be ups. There will be downs. But I wish you all the best.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

I hope I can say the same thing to Mr. D. Raja now. Five minutes, please.

SHRI D. RAJA (Tamil Nadu): Thanks, Sir. The discussion on the Appropriation
(No.2) Bill, 2015 and the Finance Bill, 2015 completes the Budget making process

as far as the Parliament is concerned.

Sir, I ask the Finance Minister and the Government to take note that this Budget
presented by this Government has not created and generated hope in the minds of
the people. It has not generated any enthusiasm. People are frustrated. They are asking
where is the promise of ache din? When is that ache din going to come? That is
the frustration that we see across the country. Why? The primary responsibility of
any Finance Minister is to find out ways and means to generate revenue and ensure

equitable distribution of the resources of revenue.

Sir, on the one side, your Government also believes in the philosophy that
adjusting the fiscal deficit should rest on the poor people and the rich people should
continue to have all exemptions, all concessions. That is your philosophy. The
previous Government did follow such a philosophy. What has happened to them is
known to everybody. Now, if you continue to have this philosophy, you will meet
the same destiny that the previous Government faced. So, the Government will have

to be sensitive towards the sufferings of the common people. I am not talking about
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concessions and corporate tax reduction. All these things are known. But there is
a cut on every head as far as the fiscal infrastructure is concerned, and as far as
the social infrastructure is concerned, and it is also known. I am not getting into
the details. But I must tell you in your Budget, the only new thing which you
have announced is the Micro Units Development Refinance Agency with a corpus of
% 20,000 crores. What is the mechanism? How is this going to be a successful one?
Because over the years, successive Governments, all Governments have failed to realise
the Non Performing Assets which run into thousands of crores of rupees. You know
better. Even the Governments do not have the political courage and will to publish
their names. That is the track record. Now, how do you guarantee this Micro Units
Development Refinancing Agency is going to be successful? How are you going to
contain the private moneylenders? They are the biggest problem for the distress of

the Indian farming community, the farmers. This Government will have to explain.

Sir, in your Finance Bill, you have talked about Swachh Bharat Cess. "There
shall be levied and collected in accordance with the provisions of this Chapter, a cess
to be called the 'Swachh Bharat Cess', as service tax on all or any of the taxable
services at the rate of two per cent .." What is the cess? How are you going to
share it with the State Governments? Is it exclusively for the Central Government?
What is your understanding of this cess? It is time we discussed fiscal federalism. It
is all right when we talk about cooperative federalism aloud, but that is not enough.
Politically, it can be all right. But, in real terms, you will have to discuss fiscal

federalism and how you are going to share the resources with States.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): All right. Please
conclude.

SHRI D. RAJA: I will take just one minute more, Sir. This is my last point.

You have talked about Senior Citizens Welfare Board. But it is time now the
Government addressed the issue of universal social security network for our citizens.
They can be senior citizens; they can be construction workers; they can be workers
in the tailoring profession. They can be different sections of the unorganized sector.
So, what is the approach of the Government towards the creation of a universal

social security network?
THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): That is all, Rajaji.
SHRI D. RAJA: Final point, Sir.

Take, for instance, the Scheduled Castes Component Plan and the Tribal Sub-
Plan. These have been reduced to ¥ 50,800 crores and the Government has created

the National Scheduled Castes Finance and Development Corporation. What are its
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functions? How is it helping the Scheduled Caste entrepreneurs and the poor? This

needs to be revealed.

There is another thing. We have formulated an affirmative action policy for the
corporate sector. But what is the advisory that you have given to the CII, FICCI
and the ASSOCHAM? And are you monitoring this policy as to how it is going to
be implemented? These are some of the issues which need to be addressed urgently.
I am not getting into the other issues. We had already spoken during the Budget
debate. Here, when we discuss the Finance Bill and the Appropriation Bill, these

are the issues that you need to address.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): All right. Now, Dr.
Bhalchandra Mungekar. Doctor sa'ab, you have only five minutes, I am afraid. I

hope you can complete it. There are four more speakers of the Congress Party.

DR. BHALCHANDRA MUNGEKAR (NOMINATED): Then, I will make only
five points. I didn't know this. It is, indeed, very difficult. Anyway, then, I will
make a few observations about the issues arising out of this Finance Bill and the

Appropriation Bill.

Before 1 speak about those issues, let me make an observation. When I compare
the one-year rule of the BJP with nearly six-years' rule of the coalition Government
under Atal Bihari Vajpayeeji, the way the Government has been functioning in the last
one year, | feel — and let me express my concern — it has been slowly, but certainly,

dismantling virtually each and every parameter of the modern Indian nation-state.

So far as the Budget and this Finance Bill is concerned, one important issue
is that the growth is decelerating. Sir, you had said that this Budget was a game-
changer. Let us understand, Sir, clearly, that a game-changer Budget generally never
comes in a stratified society, unless the framework of the Budget is changed. After
Independence, the framework of the Budget was changed only once, and that was
in 1991. The rate of growth is decelerating.

I must mention that in the face of the global financial crisis of 2007-2008,
the UPA Government led by the Congress Party, was able to maintain 6.7 per
cent growth. It was unprecedented, only after China. We, the Indian economists,
Indian sociologists, Indian parliamentarians and Indian social science thinkers, have
got a habit. It has become a fashion to compare the Indian economy or the Indian
society with the Chinese economy and the Chinese society. In what way are both the
countries comparable? We know that hundreds of people, even today, are executed in

China on charges of corruption. If that was to apply to India, what would happen?
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We would have to take special measures to reduce the population of the country.

The simple observation is that the rate of growth is declining; it is recession.
The manufacturing is at its lowest in the last seventeen months; it is just 0.1 per
cent. Inflation, fiscal deficit and current account deficit are the lowest today, not
because of any magic wand of the Government. Had the Government not been
there at all, either of BJP or of Congress, still the situation would have been the
same. This is only because you are lucky to have international crude prices at the
lowest level because of the factors beyond our control. Sir, the ultimate effect is
that you are dismantling the Welfare State which has been built up over the last 60
years. The Eleventh Five Year Plan, which began in 2007-08, brought 15 flagship
programmes after realizing that growth does not become inclusive automatically. Sir,
the other observation is, nearly one million young people are joining labour force
every year. The Government, the Finance Bill, the Budget and all the documents
do not talk even a single word about devising any employment policy. Most
importantly, I must make an observation that unfortunately the Prime Minister of this
country made a statement that the Mahatma Gandhi National Employment Guarantee
Scheme was a monumental failure. In the morning, we were discussing the gender gap
between men and women. One reason given was that the female rate of participation
was declining. That is the major reason. Under the Employment Guarantee Scheme,
2,200 crores of person days jobs have been created from 2008-09. Still the Prime
Minister says it is a monumental failure. If they have read Chamberlin’s Monopolistic
Competition, they must have understood what Chamberlin has said in the Preface

that economics is the battle print of conflicting ideologies.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please conclude.

DR. BHALCHANDRA MUNGEKAR: Sir, I will complete in two minutes. The
next point is about black money. Not a single political party other than BJP, that came
into existence as Bharatiya Jana Sangh in 1952, has spoken so much about black
money. During the last 10-11 months, has a single measure been taken effectively

to realize, to bring back even X 1/- as far as the black money is concerned?
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please conclude.

DR. BHALCHANDRA MUNGEKAR: I will take one minute more, Sir. |
did not know that I was having only five minutes. I would have preferred not to
speak. I am happy that the hon. Finance Minister, Shri Arun Jaitley, is here. Two
Members of the House referred to the autonomy of the Reserve Bank of India. If
the autonomy of the Reserve Bank of India is differed, I will not congratulate the

Finance Minister because it was brought insurreptitiously in the Finance Bill. The
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Reserve Bank of India Act, 1935 will need a fundamental amendment. If the public
debt management agencies need to be created separately, the Banking Companies
Act, the SEBI Act and the Reserve Bank of India Act, 1935 need to be amended.
Therefore, this is absolutely unacceptable. My last point is, I object to the statement
made by the Finance Minister that there is a conflict of interest between the Reserve
bank of India and the Government. I have got highest respect for his knowledge of
jurisprudence. But what does he mean by conflict of interest? He is not able to
distinguish between the conflict of interest and the difference in perspectives. I have
got the statement of the Governor of Reserve Bank of India, Shri Raghuram Rajan.
He says, “My remit is beyond just monetary policy. It is about safety, stability and
growth of this economy.” I demand in this House that, at least, on this issue the
Finance Minister makes clear what the difference is between the conflict of interest

and the difference in perspectives. Thank you.

it s AT RIORAM): THEI STFHIIE ABIqd, 9 HIeArRd fdd, 2015
WSl FEl B e 8, 39N qd H bg WRBR b RISl golc @l T AT, Hol B
H WAR & R I B o1 H 3R AR 7 & dde d o wrs-ikgd [d
RGN AT g, WHR 7 37T Sl Jfdgdd @l &, STH Sl 999 I1 URdgdn o
3T B, 98 I8 ¢ f& wrior SR ot &=t @t st @ W fear Syl aw
& e & fau W I8 9gd g 2 S8l v e vl &5 I SR
SAEHAT Bl 9e™ & [Avdl R faaR fear S Y81 ®, 981 aror 831 &t SrfeRa,
S SRR &, SOBT b/ 8H1 91y, dfes 39 fdadrg & [@uRem § it Udh
MRS a3 8, Sl dd T A AHITD JReT 9 dfed § 3R 9Ra d 89 @ o
YR ¥ dR-JR S 8 © b AINH & d9cid & BRI Udh JhR Bl AFRadan
I F TP IS &F H G & Bl O WRIGR &9 H e arl ¥, S96 fg o
AETTG GReT &1 Udg 7, e SR H IT96! SRI AT iR ITHT IcaTadhd
H gfg BNl gl SUD WY-WY & WWHR 7 a7 AN B G B WHR B
BY Sl g9 U @1 IR g Bl 9 $el ofl, IFBT PR 1 WA qhr —
3R UH ofd FHI A AT RN & ARIH A §H had — VAT o o A7 6 84
TEh WE W9 9 8 8 v ) faR =7 & el 81 1Y §, I9al die IR h
ﬂé, top to bottom ElﬁEWrFFQ, bottom ﬁtop Eﬁ@ﬂ@éﬂﬂﬁ:ﬁ%ﬁﬂﬁﬁaﬁ,
SUd g WReR 7 AT AN B g9 3R fafie i 4 < g o @ o 6
Tl & BN SR B @RI H I Al B (G S AE g, SAdT Sl g
JAMALTIHATY &, ITd! Sl 37 FHIDS FReAT AN &, ITdb! Sil HElferd & Bl
fRIRT &, ST ATHY TRT A R FAVGR] AN M & Y I SATaT
Jfaer, SA1eT Qe o FIftyl WRGR A 59 A7 RN B RUiE B WeR B g,
B! WIHR PR U <3 Bl FHIF A DI Sl JGYRUN &, SHD! A B b
fU ARPR 7 77 SRl ®I AH T[T B
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Y8 TP 984 370! I 2 b 59 BTSRRI [del Bl Al [H1 H IR BRal 7Y
Al Ugell IR TAfeRY Bl e | ABR 7 U BRI U8d Bl AR DI TR IUBR DI
FERIT Bl AR Q¥ &b IANN Bl A4 3R AT & a1l <2 &b HRURES & WY Th
AIAT B & Y FRUNT o H W TRPR 7 BIB] GIR B qAT 59 <o Hfshan
Pl WA B PI Y dgd Ao BRI [BAT 1 Afdb, I IR HR AUE DI AT DI
I F9I WHR 7 39 919 &1 W 3 fhar § 6 9Ra |, it &R afeeh wRa
¥ S U S SRIger YT 9T, I S5 SRigerT B gX fhar Sy @ik 9 forg
WRBR o JAFHR] HaH ISIY &l A0 &3 F Sl ARSI WA &, I7h [Jh1
P A q9 db QR TSl B Fbdl, T4 TP BRI [ b A1 DI Sl AHID
R & U €, ITh1 W 89 @RI T8 PR Fhd| AU $ < $ G Tl TP,
3ITST 3MMSTal & ga- a1 915 o1 url, fasrell, &, fRfecm S 981 4 o a9
PT QP ggd ST TR &5 BT gl 81 il b a1 dR-9R % & ST [qudi
H =l W& & fb a1 Arir &5 b1 e HRA AHY B S gagrsi bl ugar @l
B PRl ARQ AT S99 Glawsit & Y ugel 80 Wk @I d=mdd dI Sffraridn
P! AN T8 S YR A 8, S 3R Ply Al JHR &I, dl IqD! IBT WY
b qarg < a1 Ul 80 R AN A B $R 89 BRI PX| IR o 89 AP B
ARSI BT TG DI I B & AR 8F d18d © b X S F AT 9, THI0T &
DI IATEHAT ¢, Al IGP [ ST FoAYd Ao &, I o Aol bl o1 & Y R
80 Hfcrerd SIfaridT &I &9 TSTIkI® SMUR T &, A1 98 AHIId AfSTeler, St
ARBR DI AT 3R [ Pl AN g, Sl 39 < & TR DI Yeb FATIOID GRE
Td U IFD! A AR IAGHAT Bl g1 & ol AR I R eEd & @l S
AT B, IAD! §X B & JA Sl AXDBR & gRT Y o1 I8 8, ITH b axe
{ THEC BT BM B AT Aeled, H o AR vy I8t Ry v 9 IfeatRaa
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AT diotaed b1 Sleal YRT fhaT SITQ1 $9d W1 81, T WG BT Sl ATENHA Bl
fav &, famafdren fovafderery o1 fawy 2 iR pd Saayde ded &1 o fawy &,
ITd oI Bg AR gRT AT Had IBIY Y| Igd-9gd gIdIa|

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, I am very grateful, like
any other hon. Member of this House, to the hon. Minister for devolving 42 per
cent of revenue to States as recommended by the Fourteenth Finance Commission
which is a real cooperative federalism. Sir, since time given is very, very limited,

I will try to be very brief.

Hon. Finance Minister has announced various social security schemes and one of
them is Pradhan Mantri Suraksha Bima Yojna. This will provide an accidental cover
of X 2 lakhs for a premium of just ¥ 1 a month. Secondly, he also announced PM
Jeevan Jyoti Bima Yojna which will also provide I 2 lakh for natural and accidental
death of the insurer at a premium of less than a rupee per day. The Government
has started these schemes in just two months clearly shows the pace at which this

Government wants to function and I am confident that it would keep that tempo.

Hon. Finance Minister has given a big boost to infrastructure with ¥ 70,000 crores
investment, tax-free bonds for rail and road projects, PPP modal for infrastructure
development, apart from other measures. He has also announced, as a part of
infrastructure boost, to set up 5 Ultra Mega Power Projects. Here, I wish to bring to
the notice of the hon. Minister that the Thirteenth Schedule to the AP Reorganisation
Act mandates the Government to set up 4,000 MW of power facility in Telangana.
All the 5 UMPPs are of 4,000 MW each. I am sure and confident that the hon.
Finance Minister will fulfil this mandate by setting up one UMPP in Telangana
since land and other infrastructure is available. I also request that Telangana also
be included in the list of States which are provided with 24/7 power. Along with
this, the Act also mandates for setting up of one steel plant in Khammam district
and coach factory in Telangana. I also request to declare Pranahita-Chevella as a
National Project. Along with Telangana, the Act also mandates the Government of
India to take up various issues like Sections 46 and 94 for financial and institutional
assistance, special development package and conversion of loan into grant, etc., for

Andhra Pradesh. I request the hon. Minister to consider them sympathetically.

Sir, I belong to a weaver community. And, now the handloom sector is in severe
crisis. So, I request the hon. Finance Minister to announce a bailout package for

handloom weavers as 30 million people are dependent on this sector.

This Budget has re-established the credibility of the country as we have inherited

a sentiment of doom and gloom. The second important aspect is that most growth
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forecasts have upgraded our economic growth while downgrading global economic

growth. This becomes clear if you look at the projections of the IMF and the World
Bank which said that by next year we will be surpassing China. It means, we will

become the fastest growing country in the world.
With these words, I support the Finance Bill. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you Mr. Vice-Chairman. First of all,
I would like to appreciate the hon. Finance Minister for having deferred the General
Anti-Avoidance Rules by two years with a view to promote investment climate in

the country and to stabilize the business sentiment.

Sir, the hon. Finance Minister has very proudly said that one of the great
achievements of his Government is to conquer inflation and, in his view, it is a
structural shift. Sir, this decline in inflation is a result of the decline in global oil
prices and exploration of US Shale oil and also decrease in the demand for fuel in

the Euro Zone, Japan and China.

The Government has increased the taxes on petrol and diesel. And, at the same
time, it has also cut down 25 per cent to 30 per cent in the houschold petroleum
product. But, at the same time, the Government has pocketed US $ 3.5 billion by
way of increasing the taxes. The benefits of the fall in the fuel prices have not been
transferred to the people. Now the Government has proposed to increase the road
cess on petrol and diesel from X 2 per litre to ¥ 6 per litre. I am again afraid that

it will affect the common man only.

Sir, coming to the next very crucial sector, the health sector, the Finance Minister
in July, 2014, it was X 30,645 crores and there was a cut of 20 per cent. Sir, |
would like to say that it is only 1.86 per cent of the total expenditure whereas if
you compare it with China, it spends 3 per cent of the total expenditure on the
health sector. The Government has announced four AIIMS to be established in the
previous year, and this year it proposes to set up five new AIIMS. Only ¥ 500 crore

have been set aside for this. The update of this plan is not yet known.

Thirdly, the Government is in a hurry to sell the public sector equity to fund its
expenditure instead of borrowing. By that, it is losing an income which is greater
than the interest it has to pay through the debts. The process is also unsustainable
for the available resources will inevitably run out. Sir, I would like to suggest again
and again in the presence of the hon. Finance Minister that kindly don’t strangle
and weaken the public sector undertakings in this country. We have been saying that

the public sector undertakings have helped this country during crucial times. They
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gave us not only employment but during the recession period, it was the agricultural
sector and the public sector undertakings’ industry which helped India to withstand
that even. But this Government, this year, is planning to get ¥ 69,000 crores in the
place of I 31,000 crores in the previous year. It is more than double the amount.
It is totally unfair. This way of diluting or disinvesting the public sector will give

a very big blow to our economy in future.

So, coming to the very important point, an indirect tax like the service tax, it is
always regressive for it affects every person irrespective of his paying capacity. The
consumer industries, like grocery, restaurants, movies, everything will be affected. When
you are expecting to come out of the slow-down, again, this increase in the service
tax will affect not only these industries but also the common man. Also, this increase
in the service tax is only by way of increasing the cesses and surcharges. It is not
going to be shared with the States. Again, Sir, I would like to say, though they say
that devolution to the States will be more by way of percentage, in other ways, they
are toying around by way of taking out what is being given to the States. This has
to be taken very seriously. Sir, 5.4 per cent of GDP was given to the States ecarlier
and this year, it is only 5.9 per cent. Mr. Derek spoke of cooperative federalism
and fiscal federalism. Sir, 0.5 per cent increase in the GDP is not a significant sign
of a fiscal federalism. Sir, chit fund companies have been brought into the net of
service tax. This also will affect the common man. Their only plea is for abatement
or rebate because the people who are connected with that are common men. So, an
increase in the service tax will in no way benefit the common man. In all aspects,
increase in the road cess on the sale of petrol and diesel will affect the people. The
States are being deprived of their due share. When we, in the Standing Committee,
interacted with various Departments asking them as to why their Departments had
not been allocated enough and why did they not fight for it, they simply said that
the Government was devolving more percentage to the States. But that is not the
reason. Many social sectors are deprived of what has been allocated in the previous
year. Many schemes which have to be taken care of are not taken care of. Funds
for many, many schemes have been cut down by way of allocations. I wish the
Government will take all these things very seriously. The Government has launched
many schemes. But sufficient funds have not been allocated to them. If you take these
things seriously as also the welfare of the common man, I think, this Budget will

give good results; or else, the expectations will be more and the results will be low.
Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri Jairam

Ramesh.
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SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, during the Budget also my
turn came during the slog overs and even on the Finance Bill, I am speaking
virtually at the very end in the slog but I am fortunate that the hon. Finance
Minister is present. Sir, I wish to make only three points. First, in the Finance
Bill, we have the extraordinary situation and spectacle of five Acts being amended;
the Forward Contracts (Regulation) Act, 1952, Securities Contracts (Regulation) Act,
1956, Foreign Exchange Management Act, 1999, Prevention of Money Laundering
Act, 2002, and the Fiscal Responsibility and Budget Management Act, 2003. This
is truly extraordinary and one would have expected the hon. Finance Minister to
be upfront and bring forward the amendments of these Acts not as part of the
Finance Bill, even though they may have been part of his Budget Speech but as
separate stand-alone amendments. So out of those five Acts, the amendment to
the Fiscal Responsibility and Budget Management Act is a very small amendment;
31st March, 2015 is being replaced by 31st March, 2018. I do not think that there
has been ever a situation where major amendments to important Acts have been
pushed through as part of the Finance Bill. We have a very distinguished Finance
Minister, who has presented a large number of Budgets and has also been the Prime
Minister, sitting here today and I am sure he would not recall any such situation
where major amendments to major Acts are being sought to be pushed through as
part of the Finance Bill. Hon. Finance Minister, of course, now it is fait accompli,
we have no other alternative but to accept the Finance Bill and approve it. But I
do feel, Sir, that this is a increase in the democracy deficit. You may reduce the
fiscal deficit, but you certainly are increasing the democracy deficit. In the last 11
months, 51 Bills have been presented in Parliament, out of which only five have
been referred to the Standing Committees. This is making a mockery of democratic
institutions and I hope that is the first and last time that such major amendments
on which Parliament should actually had an opportunity to debate, particularly,
the Foreign Exchange Management Act and the Prevention of Money Laundering
Act, which have a vital bearing on the black money issue as well, by which the
Government swears. So, my first point relates to these five Acts and the arbitrary
manner in which the Finance Bill has been used bypassing the Standing Committee,

bypassing the normal parliamentary procedures to push through these amendments.

Sir, my second point relates to this magical 42 per cent figure. Now, this 42
per cent figure, this 42 per cent illusion that has been created, that this is a mantra,
that this is a road to economic nirvana, as far as India is concerned, I would like to
quote from an interview where the Chairman of the fourteenth Finance Commission,
Dr. Venugopal Reddy gave on 23rd April, to a leading economic newspaper and

he said “If you look at it carefully, there is no big shift in aggregate transfers
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to States. The total transfer from the Union to the States put together works out
roughly to 63 per cent of the divisible pool. The seminal shift really is in terms
of the composition of the transfer. The real difference has been in terms of the
freedom available to the States. So it is not a quantitative shift but a qualitative
shift.” This is Dr. Venugopal Reddy, Chairman of the Fourteenth Finance Commission
speaking. So, 42 per cent is certainly a huge step up and it has to be welcomed.
It will only strengthen the financial position of the States. But the tax devolution
is only one of four routes by which resources are going to the States. If the overall
position does not change, if something is increasing, something has to depress
somewhere. So you have tax devolution, you have non-Plan grants, you have Plan
grants and you have Centrally-sponsored schemes. So, what is going to happen is
that the Plan grants are going to come down, the Centrally-sponsored schemes are
going to come down and the over all will remain but 32 per cent has become 42
per cent. So what has been the casualty? You look at the casualty of this; and
this has been discussed endlessly in Parliament, it has also been discussed by now
in all the Standing Committees. The allocation for the Ministry of Drinking Water
and Sanitation comes down from ¥ 15,000 crores to ¥ 6,000 crores; the allocation
for ICDS comes down from I 18,000 crores to I8 ,000 crores; the allocation for
the Ministry of Health and Family Welfare comes down from X 35,000 crores to
% 29,000 crores; the allocation for School Education and Literacy comes down from
% 55,000 crores to X 42,000 crores; and the allocation for Agriculture and Cooperation

comes down from I 22,000 crores to X 17,000 crores.
THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you.

SHRI JAIRAM RAMESH: I know what the Finance Minister is going to say,
Sir. The Finance Minister is going to say that the deficit or the gap is going to
be picked up by the State Governments. Sir, the Budget, when it is prepared, is
based on assumptions, as far as Central Government is concerned. But this is the
first Budget that is being prepared in an expectation that the State Governments are
going to have an increase in their allocations. Some programmes like the BRGF have
been completely abolished and transferred to the States. Sir, I would request the hon.
Finance Minister to have a Plan ‘B’ because it is unlikely that the States in the
short run, maybe, three years from now, or, four years from now, his expectations
might materialize, it is unlikely that the States are going to actually compensate for
the reduction in the Central allocation. I would request the hon. Finance Minister

3

to have Plan ‘B’. If the States do not compensate for the fall back, what is going

to be the position? ...(Time-bell-rings)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please conclude.
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SHRI JAIRAM RAMESH: Finally, Sir, one of the recommendations of the
Finance Commission has to do with Special Category States and Non-Special
Category States. Sir, the Finance Minister is smiling because he knows what I am
going to ask. When I raised this issue last time, he nodded his head, when I asked
whether the Government has accepted the recommendation to abolish the distinction
between Special Category States and Non-Special Category States. However, Sir, in
the GST Bill, that the Finance Minister is bringing on Monday, there is a provision
which says special provisions for the States of Arunachal Pradesh, Assam, Jammu
and Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, Himachal
Pradesh and Uttarakhand, which are the Special Category States. Sir, I would like
the hon. Finance Minister to clarify once and for all: Do we have Special Category

States or don’t we have Special Category States?
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

SHRI JAIRAM RAMESH: If it has been abolished, then, why is this provision
then being introduced in the GST Bill that is going to be taken up on Monday? I
think, Sir, these are questions that the hon. Finance Minister hopefully will address

as part of his speech.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Now, Shri Biswajit

Daimary. ...(Interruptions)...

SHRI JAIRAM RAMESH: We all hope that the assumption that allocations in
key programmes have been reduced will be compensated by the States will actually
materialize. But the hon. Finance Minister would be doing the country a great service
if he were to develop a Plan ‘B’ and actually at the middle of the Financial Year
review the spending patterns of the States, based on the Budgets that they have
presented, and come back to the House with fresh proposals for additional expenditure,
particularly in the key sectors of health, education, nutrition and drinking water in

which the States are unlikely to increase their allocations. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Now, Shri Biswajit

Daimary. Mr. Daimary, you have four minutes.
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SHRI RONALD SAPA TLAU (Mizoram): Thank you, Vice-Chairman, Sir, for

giving me this opportunity to make my maiden speech.

As I rise to make my maiden speech today, I must, at the outset, say that I am
exceedingly glad to be a new Member of this august House because of the unstinted
support of my State party leader Lalthan Hawlaji, the Chief Minister, other leaders
of my State, and, above all, by the grace of the Almighty.

I must point out that my dear parents — may their soul be rest in peace — played

a pivotal role in making me what I am today.

Since I represent the entire State of Mizoram, the remotest State in the North-
East, I am proud to announce that in spite of all the natural odds and disadvantages
the impossible hilly terrain imposes on my constituency, the undwindling efforts of
the people have earned the prestigious title of the second most literate State in the

entire country for the last three decades or so.

I will start with a big ‘thank-you’ note for my dear friend mantri Naddaji who,
in spite of his very hectic schedule, very promptly attended to my humble request
with regard to two health issues in my constituency: One, an alarmingly high infant
mortality rate in the southern part of Mizoram where a medical research team has
very kindly been sent by him. I am happy to report that they have detected the
cause. So, that is a great news. Secondly, my State also has apparently the highest
cancer rate in the entire country, particularly, in Aizawl and the surrounding areas.
I am happy that a Medical Research Team is also currently working on the issue
through an immediate intervention of the Mantriji. I am confident that through his

humanitarian consideration, many precious lives will be saved.

Sir, I feel profoundly honored to be a member of the Party that has had the
largest share in building this great Nation, having brought the country to its present
status, with some sporadic contributions by other parties here and there. They all

make us feel proud for having created the largest democratic country.

Today, I am reminiscing the incredible contributions of the immortal Gandhiji
and also the gigantic contribution the Nehru family has made to the country and for
the survival and welfare of the Scheduled Castes and Scheduled Tribes particularly
living in the North-East parts of the country. For it was Panditji who gave Mizoram
the Autonomous District and Indiraji, Union Territory, while Rajivji gave us the
State. It is with much pride that I say that Mizoram is the only State today in
the North East that has a lasting peace agreement with the Government through a
visionary Rajivji, on one side, and through the committed and legendary leader, Lal
Thanhawlaji, on the other, in 1986 by sacrificing his Chief Minister's Post for that
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unprecedented sacrifice was the only mean in which peace could have been prevailed.
Hence, we, the Government, as well as the Mizo people, owe so much to the Party
and to Shri Lal Thanhawlaji, in particular. The historic sacrifice he made will be

well cherished for generations to come.

A mention must also be made at this juncture, Sir, about the Model Village
announced by the hon. Prime Minister, which seemed to be a very innovative concept
initially. But I am sorry to say that many, today, among the intellectual circles think
that this is only a whitewash of the existing schemes. I submit that sufficient funds

specifically allocated for these schemes must be made available for the project.

Now, I will come to the Look-East Policy. The North-East comprises about 8

per cent of total Indian Territory.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): How long will you
take?

SHRI RONALD SAPA TLAU: This is my maiden speech.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): But I am just asking
you. I have the right to ask you.

SHRI RONALD SAPA TLAU: I have just started.

SHRI P. KANNAN (Puducherry): Sir, we request you to be a little liberal as

it is his maiden speech.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): You don’t have to
take his side. He can take his own side. Please carry on. But we have a time

constraint today.

SHRI RONALD SAPA TLAU: All right. Sir, it acts as the bridge between the
two sub-regions, namely, South Asia and South-East Asia. The Partition of India
caused the extreme geo-political isolation of the North-East which is often one of the
root causes of the North-East problems even today. In this backdrop of Look-East
Policy, lately given a nick name by Pradhan Mantriji as Act East Policy, which was
put in place by Narasimha Raoji, Unfortunately, full dividend has not been reaped
even today. With the inception of the LEP, Indian policy makers have realized the
benefits of providing connectivity of North East Region with South Asian nations as a
pre-requisite for overall development of the region, particularly, linking the landlocked
region to Myanmar's Sittwe port and Bangladesh's Chittagong port through Mizoram.
Sir, I urgently demand immediate and active supervision. ...(Time-Bell rings)... Sir,
just give me four more minutes, please. Sir, it is a fact that countless number of
North-East youth today are working in BPO industries outside of the North-East.
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I am sure, Sir, if the Government's tall promises to the people during their recent
visits to the region mean anything at all, BPO-hubs must be developed in the region,

particularly, in Mizoram where the people are very talented. They are very promising.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

SHRI B. K. HARIPRASAD (Karnataka): Sir, these are all sensitive States.

Members from the North-East must be given more time.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Yes, yes. We would

give him extra time on some other day also and not just today. ...(Interruptions)...
SHRI P. KANNAN: Sir, it is his maiden speech. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Okay. Please carry

on. ...(Interruptions)... Please don’t disturb him.
SHRI RONALD SAPA TLAU: Sir, they have taken so much of my time!

While in as much as the four day-courtesy trip of the hon. Prime Minister
with a present of ¥ 28,000 crore package for improving connectivity was generally
applauded by the North-East people, but I am sorry, I have to state that the Prime
Minister chose to stay away from showing his earnest interest during the visit in
solving the long-awaited Naga Insurgency problem. Apparently, today, the Naga
people do not demand 'Greater Nagaland' anymore, which would make the peace
process all the more easier. However, the hon. Prime Minister was kind enough to
note that "India will not develop till the North-East develops". The Prime Minister,
during his visit, seems to have finally realized this critical issue. On behalf of my
constituency, I must say that I am very happy with his generosity. Sir, I fervently
hope the episode doesn't end at the stage of 'realization' only. Sir, I demand that
the house is promptly informed, through you, Sir, on the steps taken so far to fulfill

such a grand promise.

Sir, there is one thing for which the Government has been over-generous to my

Constituency. During the past nine months...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): You can make half

of your maiden speech next time, if you can bear it with me.

SHRI RONALD SAPA TLAU: Sir, during the past 9 months alone, there have
been seven different Governors in my State. This is unbelievable! The Governor, a
prestigious Constitutional figure, has been mistreated and misrepresented so badly that

the people of my Constituency do not know anymore how the Central Government
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wants us to treat the Governors Therefore, Sir, I must bring it to the attention of

the august house the following points, very quickly:

A lot has been said about the State of affairs in the North-East by different
Members from time to time. With the paucity of time, I would say just one thing
in brief. The simple solution to the North-East’s problems is that the Bezbaruah
recommendation, accepted by the Government, must be fully implemented without
further delay.

(MR. DEPUTY CHAIRMAN in the Chair)

Secondly, Mr. Deputy Chairman, Sir, let me dwell for a minute or two on the
paradox of the DoNER Ministry. The mandate included earmarking, at least, 10 per
cent of the Plan Budget of the Central Ministries ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Yes, yes. I have told the Whip that today it cannot
be done. He can only speak only for a limited time. It is on that condition that
you have come to speak. I have actually told that to the Whip. So, you may stop

now. ...(Interruptions)...
SHRI B. K. HARIPRASAD: Sir, it is his maiden speech.

MR. DEPUTY CHAIRMAN: I have already told the Whip that today’s speech
will not be considered as a maiden speech. He could speak for five minutes. In the

next discussion, he can be given more time. ...(Interruptions)...

SHRI B. K. HARIPRASAD (Karnataka): Sir, this is his maiden speech.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is already beyond 6.30 p.m. ...(Interruptions)...

SHRI RONALD SAPA TLAU: Sir, you may give me another chance next time.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right; finish it in two-three minutes more.

...(Interruptions)....

SHRI B. K. HARIPRASAD: Sir, it is one of the most sensitive State in the

country. Members from there should be given a chance. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is correct, but your Party has 42 minutes.

SHRI B. K. HARIPRASAD: Sir, it is not a question of the Party; it is about
the North-East. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You cannot say that. Your Party has 42

minutes. ...(Interruptions)...
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SHRI B. K. HARIPRASAD: Sir, it is a very sensitive State. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: I know that. Every State is important for us.
...(Interruptions)... Your Party has 42 minutes and there is not even a single minute
left. Mr. Kannan and the hon. LoP are to speak. This is not the way to manage

the time. You should cooperate with me also. What do I do?

SHRI B. K. HARIPRASAD: Sir, we are cooperating, but the point is, it is a

very sensitive issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. You may conclude your speech.
SHRI RONALD SAPA TLAU: Thank you, Sir.

Being a hilly terrain, the huge transport bottlenecks impose multiple problems.
A special financial package to relieve these bottlenecks will be highly appreciated.
Then, Sir, when UPA was in power, the North-Eastern States enjoyed availing Plan
funds at a 90/10 ratio. But today, that has been chopped off. The 42 per cent share
is very crucial for the North-Eastern States because it is like applying one medicine
for the whole family, for the old and the young. It doesn’t apply well. Sir, I feel the
Government has the moral responsibility to give us the healing touch of additional
funds. Our hon. Chief Minister has already placed a request to the hon. Prime

Minister for only ¥ 500 crore grant out of the ¥ 20,000 crore parked.

Lastly, the only State in the North-East that still demonstrates the lasting peaceful
settlement in the North-East is the Government of Mizoram. However, it is a great
irony that this Government is still showcasing the most gruesome sight of peace in
one area of the North-East while promoting peace in other States. This is precisely
why peace is not forthcoming. Therefore, Sir, I submit that the Government must

immediately make Mizoram a ‘Peace Showcase’.

In conclusion, Sir, I pledge to join the Members of this Upper House in ensuring
the people of this great Nation a peaceful and progressive India, a country large
enough for the richest men to thrive well and yet small enough to bend down to the
needs of the smallest minority. The people of the North-East are ready to support
every initiative of this Government to protect secularism, to prevent any act of
discrimination on grounds of religion, race and ethnic group and in carrying forth

the ever great Constitution of the country.

Finally, Sir, with the financial needs of my State being met, I am confident that
the new Government and the States shall have a Co-operative Federalism to make

every citizen a proud Indian. Ka lawm tak meuh e, Ka pu. Thank you Sir.
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SHRI P. KANNAN: Hon. Deputy Chairman, Sir, I am very thankful to you. I

am not going to say anything very newly-founded one. I have been following the

speakers, their concerns. We all are understanding the plight of the farmers as of
today. It is not a new thing. It has been reported for a long time that our farmers
are committing suicide. Why? The Finance Minister must be kind enough to look
into the core problem. This is happening because they think they don’t have any
other go. Just before me, a Member from Akali Dal spoke. He said that we are
neglecting the farmers We are concentrating on different sides, but totally neglecting
the farmers It is not my saying. The Member from the Treasury Benches said this.
I entirely associate myself with him. What are we going to do? In this Finance Bill,
what has our Finance Minister got in his kitty for the relief of the farmers, for the
dying farmers, for the suicidal career of the farmers? Is there any way-out for the
farmers or is it a regular feature? Please don’t blame the past Government. We are
not going to blame you. One year is going to end up since you have been in the
Government. There is no sign of any new thing we are witnessing. What about the
financial condition of our nation today? Sir, I think, our Finance Minister and our
Treasury Bench people will not oppose me if I say this is the foundation made by
the Congress Party, UPA, right from Pandit Jawaharlal Nehru, Indiraji till Manmohan
Singhji. They gave a strong foundation to this country in the sphere of economics, in
the sphere of finance. Whether it is Five Year Plans, whether it is liberal economy,
till Manmohan Singhji was Prime Minister, the financial position, the economic

position of our country was very strong and could withstand any sort of recession or
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whatever it may be. The whole world was affected, but India stood strong against the
shackles of recession and all that because of our farsighted leaders like Manmohan
Singhji. I am not speaking as a Congress man. I know Arun Jaitleyji, our Finance
Minister, as a profound leader, can deliver goods. But kindly don’t ignore the path
of your predecessors for the sake of political reasons. You can't do that also. Sir,
with all humility, I can tell you that you can't give away the past foundation made
by our leaders Sir, what I am requesting is, you must come forward to show some
sign of relief for the farmers It is not that I am talking merely because I am in the
Opposition and you are ruling. Show some kindness towards the farming community.
As rightly said by the Member who spoke before me, they are also producing, they
are also a part of Make-in-India. As our leader Rahulji said, they are also a part of
Make-in-India. That is a slogan of your Government, your Prime Minister; not only
your Prime Minister, but our Prime Minister, Shri Narendra Modi. They are also a

part of Make-in-India. Kindly give some relief to them.

Then, Sir, I would like to emphasize one thing. Today you are standing on a
strong economy. Our Finance Minister is standing on a strong economy which was
founded by the Congress, UPA, Panditji, Indiraji, Rajivji and Manmohan Singhji.

...(Time-bell rings)... Finally, one thing, Sir. I am concluding.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI P. KANNAN: Regarding this black money, I am really saddened. I am very
saddened and disappointed. So much of talking was there at the time of elections.
Black money, black money! After all, whose money is that? Is it my money or
anybody else’s money? What is the roadmap to clear the black money issue? How
are you going to do it? Tell me; just give a clue. What are you going to do to
bring back the black money not only from abroad but the domestic black money

also? What is the roadmap of this Government?
MR. DEPUTY CHAIRMAN: Okay, please.

SHRI P. KANNAN: When I go to people, they ask: “Who is having black
money?” Is it so secret? Is it so ‘not knowable’? Is it unknown? Is it unreachable?
Everybody knows it. Please have the lion heart to bring out the black money from
whoever it is. Whatever identity they have, it does not matter. With this, Sir, I

conclude. Thank you very much.

SHRI ANIL DESAI (Maharashtra): Sir, I rise to support the Finance Bill, 2015.
As far as rates of Direct Taxes are concerned, particularly, middle class had expected

that some raise would be there in the Income Tax slab. But that has not been
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provided. It has been kept constant as compared to what it was in the last Budget.
But there are ways and means where savings can be generated and, ultimately, that
would be effective as far as their purchasing power is concerned. A person earning
around I4.44 lakh annually will not be paying a simple penny as income tax. This
purchasing power and the saving which is generated, ultimately, would come into the
market. The spending power would be there and this, in turn, would give impetus
to the economy to grow. So, this is a welcome step and we hope that in the next
year’s Budget there will be a sizeable rise in the tax slabs. Sir, the Service Tax,
which has been increased by two per cent — from twelve per cent to fourteen per
cent — I think, there is a little dent which is faced by the people at large, where a

person somehow will have to match his budget according to his income.

Apart from that, as far as Indirect Taxes are concerned, the custom tariffs or
the Central Excise, there the duties have been lowered with a view to giving good

impetus and encouragement to the domestic industry. That is lauded at all levels.

Sir, with this, another main important thing is that the youth of SCs, STs and
OBCs have been given an encouragement and this step is appreciated at all levels.
The creation of Mudra Bank will support and generate employment also. That will
promote self-professionalism. Small entrepreneurs will be there in the country and,
especially, from this class, which was all along kept away from the developed regions.
Sir, another Pradhan Mantri Suraksha Yojana on one rupee premium and that too the
downtrodden do not have to pay from their own pocket. The accounts are opened
under Jan Dhan Yojana; out of that what direct tax benefit people will be getting,
the shift will be made out of that. So, it is a very good step where insurance cover
has been extended to a large section of the people. Another innovative Pension
Yojana will also help the community to grow. Sir, gold monetization scheme will
bring the dead asset, the gold, into the market and this will really give a boom or
it will help the economy to grow. But, at the same time, the farmer community or
the rural community and farmer community, in particular, in the rural areas where
pan card is being made compulsory for the transaction to be taken up to the tune
of ¥ 1 lakh, I think, it needs a little reconsideration. I think the Finance Minister

will give a thought to this.

Apart from this, Sir, major thrust should be given to agriculture. And it has, of
course, been given in the Budget. But as far as financial support is concerned, and
that too during the crisis that we have been facing for the last two years and, of
late, this year particularly, bankers in the rural areas need to be given some kind of
further direction because a lot of cases are coming up where some kind of coercive
measures are being taken against the farmers in repaying the loans. If that is done

properly, I think things would be really soothing for the farming community.
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Sir, I will make two quick points. Clauses 118 to 142 of the Finance Bill, 2015
seek to insert chapter VII which deals with the Public Debt Management Agency.
The Central Government will establish an agency called the Public Debt Management
Agency with a view to minimising the cost of raising and servicing public debt
over the long term within an acceptable level of risk at all times under the general
superintendence of the Central Government. I hope that the hon. Finance Minister

will elaborate on the potential of this move in the light of the role of the RBI.

Lastly, regarding Minimum Alternative Tax (MAT), I think foreign investors with
income from securities transactions, royalties and technical services are exempted from
the Minimum Alternative Tax. The tax, which continues to be effective retrospectively
on foreign institutional investors, who are fighting it in court, will not apply to sale
of units of real estate investment. I think these steps would further strengthen the
faith of international community in Indian economy. At the same time, I hope that
the Finance Minister will ensure a level playing field at every step where foreign

players are competing with Indian players, especially in service industry.

To make a huge success of hon. Prime Minister’s ambitious flagship programme
‘Make in India’, hon. Finance Minister should give encouragement to domestic

industry while inviting foreign giants on the Indian soil.

SHRI VIVEK GUPTA (West Bengal): Sir, I thank you for giving me this
opportunity.

Sir, I stand here today to speak on these Bills and I can’t help but remember

two ladies in my life. One is Mother Teresa and the other one is our Chief Minister.

I start with a short quote from Mother Teresa. It says, “It is not how much we

give, but how much conditions we put into giving.”

Hon. Finance Minister, Arun Jaitleyji, was very kind and gracious enough to
include Bengal in the category of Special Package. We were all very happy in
Bengal. But this happiness turned into gloom when we realised that these companies
will have to pay MAT on it. So, in effect, there will be no cash left in their hands

which they can then reinvest in the business or reuse.

The next point that I want to make is this. In Bengal, the Government is the
biggest litigant and frequent changes in tax laws are not helping matters at all. In
fact, even the international community says that frequent changes in tax laws is one
of the biggest problems which they find when they want to either invest in India

or come to India. There is always this uncertainty about India.
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Sir, my next point would be that we are concerned about some sections in the
Finance Bill and also reports in the media that the Government now proposes to
tax all subsidies and incentives received. We don’t receive the subsidy or incentive,
but the taxman is ready to take money, so we have to put money from our pocket.
I would request the hon. Finance Minister, through you, if it is possible, to please
clarify the stand on whether this tax on subsidy and incentive is applicable to

individuals as well.

Sir, the last point is about giving powers to income tax people whereby they
can send the people to jail. It is like stepping into dangerous waters, especially when
there is no reciprocal arrangement. When they harass taxpayers, they do not face
similar action. I would request that even harsher penalties be imposed on them when

it is proven beyond reasonable doubt that they have harassed taxpayers

With this, I thank you, Sir.
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H T ¥ spiEHT ANl IR I I8 WG-S5 FH IFHT kgl el dl IFdb
BIS A B AP T T8T IR DT faR1e i X1 AT ITb1 DI A T8l B,
PIs AIAA el Bl 8AR Ry & qrg W 14 Q7 & @18 98 Bl Al g AR
- Big=d fAfRex 9 omug 81 1l urel @) aR% ¥, 319 O 3§ IR fager
B TRE ¥ b AT Al gaTT, cfb @ilSl gat BT 39 I8 F b SR ¥ SlP B
3R AISi # sFieHe aM @I HIRTET & 8 Arfeyl

AR, J&l UINe e ok ®wig=4 fd wR =4l g3 8, 98d IR [aTd g9 AT
a9 ey el | fby, S ggd AR e 3Te-IAT SO ol H AN daey
B TRE SAGT &M <1 el gl ARG BIg AR o, JF-Hg g8 #3401 Sff
9 9gd vaR a1 {6 I8 ugell BT g Sl divisible pool of taxes T RS oI
UR, UEC! TWI 32 U & gOIY 42 ARIEI XIS ARBRI B [T SY| I8 AT 7T
& Ig S 10 wfirerd SaTeT 49 fear 1 XET & RISt | RISY ARBRI Bl Devolution
of funds to the State Governments, 9 10 WR¥C ¥ d TS I THAM Aol TR
G, R 89 I8T he R I 81 fhT 89 g1 I W T, oY ARPRI H oD
2l 980 AR IS WEHRI B AT Jaex gk 21 Ry w9 @ IR, afias,
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I AR FUTed, 0! TAHT T SITGT AT Jdex § g4l gl AR JgT Iolg
%%%‘&Ig@mﬁﬁﬁwwéﬁEuropean?‘l@ﬁéﬁ,aﬁﬁ'&:{éﬁﬁéﬁw?l
RIR H 7, fRIY w0 § B 3R TGl 1”8 Bl W AXBR F<1 H 37 IEH
DI B T8l JSdll olfdb- S8l b gadl I5Y PR &, TR A odbr AR Hed
$feaT 3k F1-3%¢ 3R Northern States I TRId ?%W HERCRINE R RIERED
T 3 revenue generate BT DI AT &I gl AT FABT Y- YIRS &
Hilly areas H STt AS® dgd & @, STHT PWD &I IR &I I8l &, STal irrigation
BH & ST B RATH F B Bl AfhT PR AR DI AR W ST ® @I social
sector AR T ST 8, health sector AR W1 ST ¥, &M ddex AR &1 <I1ar &l
W, 39 I UARE IS AR @1 Sl 8, Wxel 99 AR W O &l ¥R, U AR
& g st |dfear et St @t SRR ek T #aEET R S & wue wE
P H, 519 P g3 R F Economic Slow down T, IH dTAS[a JATSCS T2 &
STITHC YU 3R S SToyfie Med dl 9 (IR Afefm Saaude ew
PI BN B P g, BRI AU P ARPR , A feger iR ger w21 off &
Agcd H, IH gHHIMAD IAI-S[ST H AN 9gd AR HIURE $I 7 1 F 81 341 3R
99 & I U B B B4 <N HBled, § A1 I8 W be B S 9und guig-1 &
Y & A, I & forw gdig-2 § T Al ggrn 7 SR 9gd AR YRR Sl guie-1
A TEl ¥, 9 90T 99 B favg 7 onfdd d<t off 8k R &1 ek 8AR <9 WX
ff gaT, oifthsT ST SR B9 319 U TR &l BN far Fife I g e
SHar & fog o, ffed domd & fog 9, 8k <&@ # I8q ara i & fRa H 91
W, 39 ¥HY Mahatma Gandhi National Rural Employment Guarantee Programme
ofT, National Rural Health Mission Programme T, {d-fR1e1 ¥ o 3R gt v
A IS Areafhe e rfre e, Integrated Child Development Services, National
Rural Drinking Water Programme 2T, BEERCINGS \*HI'}-IHH, T8 319 T ¥R ST
% A ¥ SIHT ST 8, Backward Region Grant Fund T WU oI, ®)el I8 YU
o, YiuAsiigwars iR fexT emar Ao T SN U o), Afdh esT 391 YR &t
HAT BT 82 H 31Tl I HATel BT A el o<1 dTedl g adifd SIARM IHeT Sff
GarIdl IS, GHdedR, g U dTscs, fgfh T arer o)y a9M fawmi &1 9m foran
59 # 20 AT | 50 WA TP PHeldl b Tt B

AR SUHHTfT HEled, SN A § T8 el fh S9 Election B %@ o,
N 6 HEI SRR P TR H A IS b WA g HA SN A A AR HEl-
-l Bl e T ¥ JAd 1 8 W A 3R B e ufers Hifdw § I g8
IBY A & 6 I AT B BH AoIgd [Ba1 SIY, el & 9 JUr &1 9M
T8 forar S o1, Afes ST |1 | 3 F a6 I8 ARDR (Bl DI bl Yol T,
B Y TN A FF A eI AT [P 59 ARE Y R U |F AFN Bl YA
Jg RPN B Feti?
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He8IGd, Zero Allocation 1 dTd I @1 AT RISt el Gardd AeTeRih vl
A H Zero Allocation, J@ds I Uic he O & 9gd 4 Sdhds RIS &I
ggd o9 BT AT, I9H AT Zero Allocation, WeTH WA HiY Ryarg I &1 ATde
AIE 13 BIR RIS A 5.5 BIR BRIS, A § a9 TR @ B 4 I 8T
¥ 919 fb 39 Technology &1 F9 A SaTeT BrIel bl 7 SerT 8, a1 39 Td-Hc o
IoMT B, AfpT 9@ F fauer § 9 iR g YER o W F AR I W SaT W E,
WifdT ISP forg Al Zero Allocation &1 HEIGY, I8 I8 &1 HecdqUl b ol Siifes 379
§g 8 Wit 7l ERIEGEE I National Scheme for Modernisation of Police and Other
Forces &I <Xd| HBIGY, 3T 89 ded HIgH $I o ol I8l U B AT e &,
W B9 ) BfUcd 8, STl HIgd 81 8l I8 & A I9Y e & forg gfery @
MYfTH BRRIR &1 B SR HEYH gs ol TaIAEe A A8l 8, PR H AiPbars
H ST 8, A IqP (oY hed A1M2Y G351 Y AlH o, 9 AR I8d Y &9
oA Bl AT 39 W Bl A I PR A1, Safd 59 IR A9gd BRA Bl SRR
off, 399 SR Y1 a9 &I SToxd ol A1 I8 W W 9ER 81 g1 e e S
Be YRR, orar & 6 dadled-aediad g8 @i Al aess g1 § 9isx gRar @
I I & §, TART SIRL-HIER IRT gre} URAT B, O 99 9 7, Tifea 9 g,
TART YR 8, $eed disx g IR Ul &1 &5 ¥od ©, foia! 39 drex gRar
STAYHT Hhe ¥ ggd oW BIAT ATl 39 WhIH Bl U @H PR &A1 T B

HRIGY, S8l ddb WReY &T We ¥, a9 2003-2004 § O9 TTSIY &1 ARBR o, o
WY HATTT $T golc ATd BOTR BRIS BUY BT AT AR 2013-2014 H WRY HATAT
B Iolc PG ATg TN FOIR RIS BUYY BT BaATl IT BIHI 8l o1, 9gd HH
o7 JET goie & b WRed @M H§ g9R YUY e o I8 aral par b ST edeer
BT $IRX M BN, IHH 89 ST I7 | Sl I WIS $IR W I gall
g, 398 I oG BRIS UV &l faod 7, Safh Sold= W § Udh dRd $HRIs Sl
IGT T AT PR 89 9 dhxIaT diF oIRg BRIs YT Bl g1d by, dl oxd b S
TART @&g 2.5 TRWC SISl $1 7, SUd! IR I8 Sff I8 &l 9 dred o & Tdey
WIgd $IR W $ AMRER TP 89 2.5 TRIC STl I Ugd 3R A G HRIS BUY
39Y @d B 9V, offhd 1S 89 99d © o 3 Al I R avg 31 drer
2, A1 IEY I © B Sl Sold=y higd $IR WM H @9 gall BN, 994 1 I8 &F
Bl R ded =g UiE 9, 9 O 99 IH 8 Y] A9 U BR deld 3ih
PR Te ST Ue dIfsdrdeper Ao 9+ o av 2010 # Seuaall &l
qfeT gs, 194 <@l & w@Rey #EA1 T Hifcw # fewa forn @b @€ a1 T @t
JATgCS R Bl WA % gs, oA ded & THM o9 A% wd, ged 3ih
e 3R B ey &t MifcT g 131 SHH U WA FaR SHfachs iR
PR DI A8 T3l PR H B IS9P dR H gars T b 1 9 AT g, a1 8rTe
13 |1l H, 15 |1l H I 2030 T I QI SARAT gL g § @t SRl o
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B BN T FHIRAT BT IIgemE BEN, ST HAR, SN IR /IR 8Tl 3R
H R gars T, @ <9 H e g SR amn fF &% 9re 2030 9@ fhd a)E A
FRT g3t I dROT o fF fazg § 89 g 29 O, T PR B, SRS
AR BRI Bl AB-T & U T -3 MU fhan g99 SS9 999 Tade §
3T &1 2010-11 H & 396 oy U 4l fSfgaed ygal foy ok dadia 30-35 2&”
fU 3R 2013 # BA9 B! TISY BIgd IR WM H P A odd IR of forml
HqEIGd, $UI & Foid, § g=Iag Bl g, A S Ade 48 S &1, e 89r
FRIY R 71 HAR SRISC FoR [bU 9| @Ry HATI BT I THI $add b o
PR SEISC PIABI H 1| S8l db <Iel HAIRTA A SRIede &l 9ard ¢,
I8 d1 Teiid Tl AR & =i ugH A Rer & deld § oar 81 SS9 9493,
TR HATAY BT A Ydex H hacl U 8 AR Sl bIadldl H AT, dfe
AT 71 HER SRIeye HoR fHul FdMe & HoR gu, WLELU. ¥ WoR gyl At
T IgSaImls fhU 3R Sxeradme W 99 31 5| 99 98T & AH-IT WEH AT Sff 7
2,500 PRIS BT I §° dlel b A¥Mel AR SIS Bl facatl H BISSIH WA
W @1 A1l ..(@EU)... § SaR), 2014 P G PR 8T & I I a9 2013 b 30T
H AR gU Al B! HORI W BHIRE W, $idte A, AT I AR G Iy
WEHRT A AMSSEIBIE b B T8, B arg g8 .94, g = o, 3 .
T, RIS I15Y 1, AT Ul RIT TS AT IT iUk MR X199 AT S Fad
U8 PR, AGSCI b B P, Wdl-fhdrad B b FoRl af T8 ot 3k 23 wed 4
dl S e & oy, S @Ries & fog ugelt foea Y 3o 13 ot S| 9wy 20
T HWR RIS 3R 50 Ao HIR SIS B WUAT W &1 T51 H Araan
g b 3@ ST w1 B2 T Wil 89 Sd A0 F [T THUGT 60 BOR BRIS
JYY G g1 ST b 3adl Ao € 8 6 ugd A1 o9 W Bl W g9l ©, df
P folg ST @i 2g U8l Sid w1 @ I §, dfhd 39 9T, S o1 faw
Y 2015-16 Tl V&1 €, SHH &H SHP AT & I THIET 50-60 TR HRIS BUT
MY I, P S goIe AT IWT & IAh AR Al 8H 33 FOIR BRIS $UY F A1d
29 BIR BRI ¥YY W Ugd Y €

Welqd, 39 UHR ¥ National Programme for healthcare for elderly T 2l
UG G B I AMYD! BRIGT 8RNI Ygell GBI 8A1 J&f Udh 9ol IR foha
o7 f&5 ST Y 60 AT 70 AT § FUWR & ol 81, I Y 39 R 4R H qa1g
AT ER SR garrst W go g g9 fT R Sw § 9% g9k TG ¢ i S
ol 3RYTel & Uga Wl B, S9d B H goddiR B &R 'R # Q1 ar =
THT TG TR A WG g8 9N W @ 8 T

HqEled, .U.U-1 & FHY H B SHT HeH Bl RATYAT B B3I b 1| 39 A1
IHT T 100 F W ST gt oY, AfhT S v His U L @1 T 71 Hed
2 U Il AT 39 oy e ofg iR It oy fham sad fow ot 59 a9
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Plg UGT 8] @1 AT B8] National Programme for control of blindness & forg o sa99
Pig U1 & @1 AT g1 S TRU A e & 7 Weekly supplementation of Iron
and Folic Acid & fow off o1s 31 =81 @1 1 81 89R < A ddxies 50 wfaerd
TRIg Td At AR anemic B &, S ge At AR S § iR Rt miRy Rigg
W WR AT 81 96 fog I8 R IR o1l g9d -1 3NS 9Y | ddN 13 a9
qb @ S Ifear 8, S6 T emRT @R wifee tRie AT S &1 W 1 9y
g % a1 o, RiId orid &8 dRIg afeadl &I oM Ugd &l Bl 98 W
fUsd <1 9T ¥ gd & gl S9d foy ff dIs g9ie 78! & T Bl

HeIGd, Udh 3R UM 2, O Ity a1 W@Rey BRIshH $el ol 8, O §°
S H 27 IR TSP AR TS(BAl BT TaHE Ipall H ST B b oY A1l | &1
THT S S 21 396 fIy B9IRI S1F 94Ts s 1 398 o9 o 9 18 9ld db &
Fedi H, 3R Bl 31 o1 9 i ¢l &, 5l & o # ©% &, & @ 916 <l
T 1 f5 &7 919 < B, AT I A9 q% fogw # wEl W gAY Fevell
gl R g §9 fAf) ©1€), &8 oxIs Al &1 SN dad ddb ol AT A7 iR &S
ESTR @I &1 olTol ol o7l S9e forg =7 et | aman?

TR, W 1 AGH B 1d H I8 HAT I8l g1 AT Blg-9 [HReR |qied, B
ST 94w & foly oMy ®ed £ 6 SRNG agd, d1 SeRE aiRE fegwae # gear
T8l 21 st 7 ors fobar, adifar 3 org fhar iR SHer fearferar fFed mm &5
FHRBT & gt MFER & W Ps SIS gs, d8f Wl 3R Isi Il qqi- & g
fafRex & a1 W & HIfETst g1 A1 d <9 31 Y €, B Sl IdT e ©, Wgde
qrell Bl 9 Sd ©, AT d B 8, Sollol SIdh RIREH HYd ¢ 3R faeT o oiar 8
I T AT SIET| Je IS I8 WRHR ASAColed & IR S &l 2l Iqa!
goie § 3T fEgw SMifes B SN 59 gARI Taidic ofl, 89R 1 $8 o
UTSdergole[ & d¥% off Xe 9, a §9 ARy fear or iR § 1. g99e g S &7
gATE BT g B SR W HERE & agd IIRHT Bl AR A1 WOl 3R &
g dIc a3 a1 {6 Isf uferd Aaex &1 g™ H IRad &, I8l Wgde daex
& BRI 89 TRIG Al &1 galTol el R Adhd ol MR i sfear dfsdd §wlee
H BIC BT IITURIE BT BRI, A 60 BSIR YU 7 &, SIdih Ugde siicd ¥ 6
ARG DU T 21 fhel ®1 3ifuver offdd sfear dfeed §ciege # &1 8l dl 2
R YT o1, UTgde § BxIET 81 a1 16 o I 22 oRg BUY Wd He- Usd ol §9
Fs U URCH Bl UIsAC BINUCed H MdIa &R I9®1 3T a1 Afsdhd Seye
H SISl BT STd H STH] g8f Aol A1 i fear Afsda §leye & slacd o
el fb g gdmrn, ga! al TR B Soxd 8 98l 81 3 a1 €ars 9 1P 8l
SITGA, fps a8t a9 Y IR-BTS B o &l STV 3T 3R UTgde Adex &l
TE STET AIEd §, d I8 8l B8N SAfIU F9 THRIET 300-400 o1 IMMSSCHTS
Pt off 3R Ry HATT B TRP I S9h! &l HAYH QT I U o I8 b < o
T AU U | THGT 500 Wl ol <31, SABT IHIEd 30 F 40 YRR Ta-He
i Sfear @Y ot MRS <t off, R 9T 9131 S9 e & HUR 7Tl gsdl o7l
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IAG AT B AT S S W Bl TAIDhIH oft, SHP over and above 5 TRC 3R
Td 9, AfhT I TAM DSl @ g9 oAl § {6 99 8 I §, gl A B
fReR aTee o § T[ORe HHI .. (@EE)... 3 WRT BT 91 I Yl 8l Bl
fifieey @1 ggaed fafer Wt €, e fafrexr ff €, uileear fiffRex 0 &,
Al AR Brs ffReR | A% 8 enie g f6 59 Aded I, Sl WY AN
HaeH g, IT¢ foy iR e iR 2o, fRiv w9 4 faiT Us d1see Saadie
St ) 8, 39l dX% fa9y a9 9 QiR 3961 49T oIRS H 99y, difh I &l
ST BT BIRIET 8l

MRIR H H STRI-HHR BT q1 HRAT BTSN g1 STH-HIAR H 3R HIU Bl ARDR
BT 3R Hewrd BIan, 1 § 9Hs Gdhdl g, olfdb Ugell BT SH-HWR H, 3ATSTS
URA W, ATeTe fEgwie H ol &1 Us coalition IRBR &1, S9 W I HF I HH
HEWG 7l HINYI SP A I =G BIY, AR oy =8l b ot urci & ferg
fUeel |1l &1 HEI H g8f o1 59 a1¢ 317 JE1 oY 3R QX 100 AT A7 102 A $ a8
SAl 916 3fTs 3R U & a1 & 1% o A1 § SR H a1ReT 3H BT 14 el
o &l 81 3l T HEMT Ul BEd aRdlG gs, 918 gs, W AR g T, ASY
HTIR & Py fSREgae T MY 57 province H AT Ieft | olx Slel, fhedars |
ABR, I [SREFE A PR [CIRI-Y& qP Yali B BT 81 T, FSD| BT BT
B A1l ST W AR S, <l Al SR A AR @ gsd 81 R e delt 9
I B ASH BN, AT IGN-YB | O B FSF B, I ol & BIeel T8l Tl g
fioel |l Sl d1g g, S9S d1e ARG el 81 Uil S| 9 4ar el faar w2
TP U g BRIS B BT JHAM AT, I8 AN R AT Bidwie 937 3R
Bfde 7 By WRAR A Bal b 8 43 BOIR IRIS SYY IIBUI 59 43 BOIR  BRIS
S F IR H AN FHe © [P Ue MR § $8 dH&H a9 & fay g a1 el
gPM B JHAM o & g BRIl I 43 &R PRI v9I Ah TR W & forg
TE 81 ¥ R W H, T IR PR b G SHIRCFAR b o0 A1 Sl SR FIR
65-66 ATl H &1, 98 W9 418 AR SRAG B AT F$b, Wpol, 3R AW qdI8
3R SREIE B Y| AEAG YT HA S g8l W MY A, 9gd el (ATl 9 vH-al
THI A, Sh AN Bl WH &1 § R I§ B b g8 IR DY Ta-¥e I,
a1 f5 Ut 9 SRR B, SHB! T & 3Mmen oA fd ot dex § Faen urdi g,
dql WIS SRR Bl Rdbgare & fofg, qeM a9 & foy, pd a9 & oy,
Ry T BOR BRIS vUA Al 81 3R, T gOIR PRI ¥YY ol S HdIe g Sft
Fod-fhRd STHI-HER Bl od I 39 U BOR BRIS 9T | T 8RM? glog A
BIg RS g | I8 YO 8 fb R SeY-dedik | G T8l fagr e,
A1 9gd gS! JAET A dTell 8, Rifh JI-cd9 eI & Y 59 s & 8l oIl o,
a1 @M B 9gd gewe grm, onft N-IR wEN B FRA & forg €1 9 A R
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TATd e, by fdex s, safw S o & &1 Wi 2, 98 9 9 8l &
21 H A ARG BN, AP TSR H RIY B b ¥ I & ARIel daex
F forg SR SRi-dwiR 9 g1ad 9 Yok 8T 7, S9! wd gY, a8t & fag S
fra Ao B 3R HIUT B Ta8e 7 43 B9R dRIs 99 7 9, § g 81
®edl g b oMy g &1 &9 3 IRy, df SH@T installment Ti9-979 89IR 611
IR, IR-IR BOR HRIS BYY dl (T d1RYI R SHD! 3T A1l gole I Ixdl,
dql IE SWREFIR Y qRT T8l B 9gd-98d ggare|

oAl :<. O s ol o) s éf‘w‘ s (ciaba GeisE ‘5'“.\;5 GEJLA : (J\j & e}'& «,ll.'\g) MA@ At
KUK s 5 ) g s O Gl NS LS i G S a1 0 A nete o5 L s A Gl 1
o5 xS S o ) fli S edile o Jler ils W) (s U e (&8 155 0 p b ol s S O e 058
= BY Gialsal (o US o e o O oS s WS s el o o LS @a i s wsp O 8 2T sp e il
Un e\l o wnd s o ol Slamegly 58 0 Saadsal sp ol sn 6 S digim sl = dr g ASsn
@Y Eoalp) e R p 0558 @l O e wsb @l O s @uls WY Exalial st s Sm g e i Ol S
S Senas 80 A s ol 8- i me @S S 09 5 US a5 S Gl L sl O e R sl
Ig5e S i S8 (g5l o5 2y S 03 14 s 2 S ads,5 2 Jler o K o e i S K oo 4l @SS o) 5
8 s 5 7T AS ik oS G5 sl e ik (gl ¢ ik oS @l o) B s ST e e pigilh ke
e (g s GRS S Y Selsal (5 0sGE U8 S S )5S S i b Gl axka s gl

= GL e a5 el o e Dl 2 e G o @ s A oz b ol sl b B! Ul com
Ot e -0 Gl U2 oad o3 sk oS G Jigm 0 08 - el S B e s oy 5 gl ¢ S
< Ja) S & divisible pool of taxes s Vs ~2ds (W e ASES Sl G g st g ole (2 e
= Lo b g o 2emh 0o s o5 ASES Ul o - la by S 5 S ez et 42 ey gsh 32 aada gl
ol O gld o5 —w 2 w2 sl Devolution of funds to the State Governments, S OsJ\S w ezl wp GED
GRS 4 e U m ezl WS st e s S 8 e 0 S ES U e e 0 S @R s L osse
&S U el ol Qe @ dS S JSomerly S o W& S mst S S i &g o W&
e Jms o) e o UiSiagll_y oS () eSS ) 1ol 530 Jai «JgS s psh pald L @y e Jise
25 U5 a0 S usE)D oS 2SOl A4S o e O ST A S o o s s U - ) e
O 135y o B8 @ S e Ll S (e e S m s i sS Sla 530 Jai ) S e sk pald o e 0l e Al
e il (g @ el ()b sl sl 450 sl EB DS D3 S o S (e s IS m el smsd SS Jla
G O (@ &S Q) 5 - s G Dia S S revenue generate i by S o) e o e o S 0
S O @ &S rrigation Oy ¢ = L abas Gl @S (63 @S g S o o oS i (S50 Ui p Hilly areas -oe
health sector « = UalS s social sector si = Ula WS Sl @S e o B 08 -2 i e GBS guanls
e Bl LS e e s ¢ UlaleS e

~aine Gy S S pu o) ges Om e SaleS Dl 0855 dosy 2 Bl Ul gl @islat sl
SLUISI (5 i s AS (U =S e G S o Kiu Gaseie SIS 5 i 8 S o oaai& s
Ciadigd wggle L3l b S WK Sl Jidg B3 sl Al Sy CiadieS S iy Blies 2 sh S G e 0313k
Ol e Dl @S sz e G L) Dha o) s o w68 £ ) s sl () S S duala S 1K

T Transliteration in Urdu Script.
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(edpa 50 i S S g 2 S O B sy oS 5 S s Ry o s i 2 e 5 035k SilS)

i IS S sh mg p 2 2 s A S ey ST o gus ol Ko s SEUsS st 5 se
G U o ke IS G ) (45 e ST it AS a iy ) o sni e 1) s s pl S

2 S oS e g ) Slin g o) Ky mS UsSEr s sl R 2 e IS G 08
Mahatma Gandhi National Rural <y o ¢ 68 6 G S 0= iy Sy 6 g2 ) o 68
LSy 8 National Rural Health Mission Programme,\s Employment Guarantee Programme,

Integrated Child Development Services, & bt LSl Subasle g 13 ) w7k gl sl W bl
Ula e pli S ) & les mgn s ) —n bl <l Ja i i National Rural Drinking Water Programme
Gl 318 )y sl sz el &g ol ) R 355 sy s o) K5 S Backward Region Grant Fund <= Wa
S S 0 s ) (o 6 S Gl e o) 2T s € o A S S aal K5 0 @1 08 ¢ ol R e Uins
st Ui p a0 B S O Rl ol sz 1 S8 AT s als 81 )y eislab sz U o)
o S S G S g il

o S S o ds 2o B8 s OB n S (p A 5 e dee il Ol e
s s G Bl - i s i K (S (58 58 Bl Ry ¢ sz e 2y e ST e
AU 1S el g ) o aw 8 Sl S hgumn S S aad K5 0 S i Sl Sl e o g S Sy
Wl Use S Use e el Jse S o @S Jow S U JS g 2 S s 1 21 08 (g la ) sn
SR g K kb Gl bS U g s 4 Gp S s S ode sy Ho) 68 s S Ufdle & Sea
&S s S e 5 S ede

S OBSE sp) e w08 Sie e iz (€ sl LSy s b oS GBS ) e s
@S e (a3 gy OS50 o (s 0ol (L g ol S ) 3)5 e e v e (e 38 80 R (a5 35
o dia s s K o 081 sy R ) g 58 )0 5.5 e 558 e b5k (il IS L lag
08 e USO8 (bl o Gy K ) 5 bl o S el ey s 1S (57 SIS (il SS
S Sl adl (90 o 5 e g o m S ) s s 2 S o 08 e o Wl st gl L) 6 20 S s sl
S National Scheme for Modernisation of Police and Other Forces — ¢ b (s - = 6351 3 Gl &S 52
o S SIS Sl e S

aslsy A S 88wl s o b)) s ol S Gl o JS e 08 @) ¢ 2 Bl g 0SS sl U
A S o 5o U3 ol S (g S o WS s BN . s s Cap g e oS 50 b s S
Ui 38 e g ot @) e U o 0 e i ) e g o pbe 358 ene iy (T
O it g g S S hasnan gl ul S i st S Sl Gl Sl e ) ) S Gl G 30
o5 bl AS o ) Kggg g 358 o e i) -5 50 b 5 85l o5 55540 s e S B0 e sl G
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sl o o e s 5> i) S s seiSOse e o by S cbeSEp) S e o S oSl
Gt e B Salig3bisl LSSk S O e ol S e ) sl o S ik ) < g T e (o
8 S A st S Sl ) i i ole

Gy 8 Cinaa 5 55 4ot IS g S 2 535 o s 2003-2004 Juss ¢ Gl S G S s 1 350
Gl & sy 558 )l ol 8 ke b 8 e S a5 s 2013-2014 sl W8S 55 5508 )l s
Al g s s SES s s o5 2 Sty R e g ok p OO A BE S 2 mas e 1 S S gl g
S ) 558 mSY @ 6 0 o Vst ool msaie Al i Ol b sn - S 4S ) g 0l s 0 (Bt g
G bS58 mSY @ b8 ol R LSS S ) sy 558 meSY §) sp 0O s S S <2 05
FUANAS s m o)l gk eS Gl o Sgrsiog wemi 2.5 Wl 5 e g oS 5480 5 S
p ) 8 s 2 Eos s 0 i S8 MY @ ) e Sgrsier et 25 0 3 AT S asaia b
G msmaie Al g Qb n WS o B Gl 55 b8 US g b i o 5 e ngle S i
.dl.pn_ﬁﬁéﬁ\ UHL@‘ ‘lg):'\)(bcﬂécwd‘\.jcmhgi g&\é&.\gi&c J}\@f(’s‘g LS‘*-.'C“U"‘ ‘\g}f \ﬁ@)&
s i3S Tl @il Tyl pmasS Sl I S U8 ol R g ik - 8 0 88 o o g ¢ gl R gy S i spnd g s
O ) s 0 S 2 s e~ s S (5852 194 g 5 S S -JL@SL&J-.’JS @r 2010 d & S BN
23 Sy s 8 Gl O il Gl (e ol S0 G s s 0 IS Qo S i) Blslis S (0 50 20 S
Ge et Sl ds e B @SBl eS S 5 $uS o8 S & p ol -8 @ Sp S (s S nlbe
s e st R Gz s e 850 ¢ S5 2030 s s I 15 esp Js 13 B 53 bS8 3
e Usd 5 B Ut i g K1 -8 0 A L 3l i3 S s S ol S U e & S S sy S
o U i w pdid S s aa s S 5 b ke & 7ok S S 2080 Jhe e S 5 sl oS S
Mo S pCoai) R s ol S &S ol K5 dide) &1 2 S S5y S Gl il s Gui3 S S
Ul Sl S ee 2013 s S 30-35 k8 gl 2 o G RS e I A S Gl s 2010
& o ded Jidy) 2 )5 e mpaia Al

71 padg)sl o e = uses W« Ta S (pgala )ﬁlj d;')u (s B8 dgma Se ‘Lj? Lﬁw\ (o3 g
WS s 168 o SIS Ot @l oS (g0 §l o iyl S i ) 5 g S shae Cighy Gl oS
iy gl U gp J3 S S fusia ol a3 S (5 e gz Sl oy ¢ o lge 8 O Gl S )55
Jshie &g Guil g 71 2 (8 el p SIS S Gl (o0 &) Gipua s g Siai) £ IS a3
ol @R 50 ot s sl ) S (gld Gl o e g i e o ) (g e o shaie s GgeS - S
OB (sp o 1S i Gl jusS Jidg) &) Mg o e ) 558 2500 s s e Gl e S

O - S shie e Al S 2013 dus o g5 050 LS b€ 2014 ¢ 50 s m(lare)n L S ) 54 5l



494 Government [RAJYA SABHA] Bills

EIRISIEISCIRCINIC

o0 S S S S UGB S e el s s e ) e S ¢ S K (5 ) shaia S
Gl (s RS s L el ol Jsai i s el gy i gl @ o0 e el Qi @ o s S
Sl gl 5 ga ol 23 5l 45 @S 60 ke S S QIS la S S @BEET S A s o o) W ezl
S Jing) ey ) S Gl e Gl i Sy ) o @S (a s ud gy S g A ) o A S
I B S e 65 ) st o o) TS 1S 1 S g 5 € 5 (5% L S s
G 2 S0 5o g Sl @58 st on Ju o nS e pslee S O S L e S5 sy 35S
SO Ga sp o = b da 201572016 Jw e s s o) (&) o Ua S ) g (S8 g I Sz A

D333 5 Gtae S ol o WS Sl G (8 ols a0 358 U1 50760 g i S gl

0 L e 30 558 )5 29 ) = 20 558

o 8 o o I8 Gl Ll National Programme for healthcare for elderly —u z ok sl «o 35
SO Ran &5 S s e dls Slads e gt s K EES o) K5 did) S Js S madd @ Ksoaille S
SNn B s ) RS e U s 2 S ol B et e ) 8 5 e g 52 s ol R Jikigy el
W8 Sl g 8 SO mabd @16 52 e S sl S S Al 0 068 S 0 ¢ B i i Jlis) S sn
&S5 288 sl K505

S o g 328 68 )l al 52 S e 55 6 Ll S i ol i S p iy ST ) 0 8t 3
o di g Y s 2 S Gl Al ol R il e - oS S n i S 2 SO o8 i gla e S
1 S National Programme for control of blindness - = &S S s~ mg @ 58 dus ol g 2 S (ol &S
Weekly supplementation of Iron and Folic -8 28 q S ) - b8 LS (i i 5 G50 Ll 5%
@5 anemic @ Alda )l e b plas B e U0 o b - 28 ) 58 e i S s ) S Acid
o s s s Sl Mg o) K5 05 A S0 -2 Wase s e K 0 sl 0 la e st 253 52 0
o kS g sob o du 520 K S s 50 Sl S L5l o A S ) s g s S I s )
Bl m@Sen A Sod. obyds o d 0 devdl B o Ee Y Suse oS esSoal S
S

S5 55827 e U0 s e 0o o e US o S IS il g Jb s A1) e o el R ) §l i g
Gl g 05 A S o) e @ls g b 92 g Je A S S e g gl ey K S gSHl
S G 0 S @S (o @F S s din S @S B a0 S SIS o )l w1 pin a0 0 @S
o B 3o 54 58 e Mt SS gl A S K Gl o B LS @SE o SLS (oS o

Ll dle R 1S sl Wids L& Sa iy Ll S (85l 55 8 @S (556 s bie i gp il 5 en
G o S g S0



Government [7 May, 2015] Bills 495

S A S s e & 5o ecnlaa e sl e (52 e U S (s 50 DS s g 5 5 pm
O S @) S S S B 2§ oy s listiagg 5 o sl 50 S @Y Ll S o
Jinsa s Sl 5% U )3l 5% Jas s 0SB S s S e mgils S 08 il e 8 S llgo
SR g As3es S Ulls Sl o pban Q) g o0 KT Ko 5 08B S s il S
s sk oS 0 il JSm sl st dus o) 8 s il 2 BTy )3l 0 S8 s Sl e
S 0 7 5 Sl neaS 5t o 5 Cay K s Jw o & s ol i b s S ol L as)
O Sy i sl S U 68 g S s meis (ppaia SIS (5 55 LS 3505 s 58 ¢t ks
s o2 Qg G Qs o fen Sl Ul SUS il ysmog S s Lt a2l S s o5 S
US Ol K &b sp g Gl 8383 J) R g0 s S i e SRS i e b S SSn sl
Gl JEEp T U1 s 1 S 0 KD 33 mSY mi (5 Sy ol sy S w0 B 1) )l il 56
Gp 00 SN A ST 22 e SV 16 5 UK s ol ¢ S 68 i ST 2 58 0 ULS s S
S0 S 8% g O il IS8 J1S o) 8 U8 o iy G551 0 S U 30 o) (S
58 - un CspasS Gl 5 S0 Bl S oS SUE S oS8 S S gl S5 EE1 U1 5l s
bl e G@lng B Ao e K S8 Jear gees $dis o8 Sl S sl
O o S (5 e gl )3l 55 S i) GRS 300-400 b S A o) Lssiis 5 Jila Ula
40 30 o L3 0L A G AB00 b oo oo ) Bl st 32 S 5 5 S et 2 0 5 S
o i S Gl i W gt ) S Gl (il g s o e 5 i 6 e mgie ST Gl 5 g5 K 2
B8 e o 57 i o) 5 0 )51 i 2l over and above =S ool et (S 1 oS Gl (ul g agils
s 68 gt s ) (e € 5 € ) g e cnln e it e 0l g ) 35S
e gl e 5 g s i IS 8 i s fuie agil g g0 (54 Jiasia (S 53g) 51 S gl 0
= osh oAl gl )l S sagl ol A S e o e B st > oS e 0 Sl ) Riss sp
G2 S el 5 sl i S O sl 48 a2 s i € ) ¢ 5 i 3 CsasT T B 05

ol € iy €

$dip oot oy @ IS S us A8 B p afSsan sl LS b 5l Gsan sp 1sp A
IS e el S S S g i 5 s I3l <5 b 3N (s 5iSey san mads gy () (5 S mpaans (5
A S@h ey 8 A el oS dlal §agle S S gz S e oS G ol g

GS Gl 55l gl T gl am S s 1028 Jw 100 s sl st o T md T on W Ul s e 2 s L

2o A il 8 G ge g e d de S o



496 Government [RAJYA SABHA] Bills

EIRISIEISCIRCINIC

g - Kt G S S al i 08 R eyt o g el e S

G sblia S b S iyl 2 s ES S gl oIS 0B S sy i 55 g
S S s poiths iy g 3 ShuS fo s o 5 S8 Mgl B pblialk (S5
Slipad pid @S w0 L pid o d S daoginSGul ysa i )nly o
w3 S Ol 0 e S0l g e o oS (S g€ i Y o
SUS o JS g S 2GS )9 s QS SR 1l g i S gy 55 S SV Sl B 860 g

a5 S5 8l S 90 pnan S 2 S s 358 )3 830 gl sy 38 ) n 3
A S S pipa gy 58 )58 - Sun A S o deaiB g o8 S A S S
iy g Jus 65-06 Sl il ;2 gt A S S i g S S g e ks ) 2 g 65 o 50

i A ks e g e K gy gl ol i g3l e Sl oS B8 9l p3f ol canos
Sk 5 oS s S ol s N up B I Sl i oy $S el
D) S gpSse gl § @k e g i g e S U e ) S G S il
i S 2 dy o S A g o S Jiad S Sl o A S g S
5 i (gaia KI5 5 gy 558 Sl Negrs) S ) 8 G magp o8 08 o S
8 o nla e il s A ) TS s gy 338 3 S 8 B0 S saS e S s
A S g S gsS oy J cpan sl 58 S o g p gpilsm RS o R
Sy Sl 0 A S KA na Jangn st (S Sk o S K3 55 @l 90 €5
S gy S psl il o ol sa fago oS S8 ol & iy ek
Szl R el g galSgsm A S e dis S g o gp S5 S aagysl o JSpu
it S oy 358 )543 2 Qs R s SIS 3 g S Bl sl s A S s i S

W5 598 o s ey 3o Ul oy Bl Kl &) i gp 2o B I S U Bl i
g g e B g st Sl il g e S sa§e i i S § .



Government [7 May, 2015] Bills 497

it Igwuaf: o IS 3rSTac| Y |1 e Sifely, offdd wiasy 3 sro=r 9™
Ugel SIRTQN| fS¥BeM e 81 A Ugel 371 A1 QIfTgl 37+l g &1 fiee difem)

3t IFET IS (TERTSY): IR HEIGY, b AT & g1d H H iR A
gl U b Raae sl o), st § 39 Bis-d 9 & 999 § e & fou
TSl gl 39 BIg [ &1 GALT FF AN Bl BT &1 A1yl 8 BIUE 91t gRT
UeT Y Y BIe A &1 GHT B B U SR 3/ H gER o AT g, gER W WA
BT TSl Bl I TAFT ©, A GHIT B BT MAIHAT &l < I b forg ar
LT HRAT B A1RYI 3R AT fiyeral &, al ot awes &)1 ® iR sraiforee # v'd
g, d f gAST HA1 B § Sa1 & 9 @l g—

"3ITST BTN dlefdl] ¥ 8o W,
ST ST HRel oft 99 gierdt o deor R
TSIV o W hedl off TS B gl Bl 91
IR e ft A ® < B HdAs bl aral”

Aded 89 I8 99 BM #l g AGl St & Agcd § B dTel 81 H S 8 el
ITEdl § [P e HRCH iR Uscs gIged BT WA HHIMC WF Sl 8, 59 @
BT U1 GG DI AT Y| Y BT el St F U SIeT U7 TE 7, I g
AT & Riifd g8l R U941 W9 HR f&ar 21 Ifdbs S8 aras[e W R feami &
fou U1 < %8 € A1 Il & fofg © % €, A1 o sfodl & fo wol €1 \a I,
WAfpT oy I f SFd € % S A = )1 A I|d €, 9 AT & AW § a9
Uqh Bl © AT Sl AN Udh BRI W B ©, d dIfeT &AM § Ped I8 8l A
FE P Aded I8 © b I AN e Al 39 F fn o & €1 dle 97 H |ew
ST WRACS TRIET BT BT 21 I a1 & 6 9=y § IWeR g, g Al
geT H3 g IR 31 el Wisd e a9, Wfhd § @ar I g3t Aieq|
T& g1 H @ ST WU A F Iy E 8K 39 WHR FT FUIC I & forg § gl
ST TIRAT AR, W H 9 4 1 9w B & (U @l gan §, oMb H Farn
aredl § b a7a1 |ed spded] Sl b M W Ud WRE &Sl 8N Sl 8] 8l Iqb
U Y0 SR 91 IR 91, g™ 9 BRie $uAl o drell gl afe Ig W $H g,
a1 3T 3R T SIRTUI 96T ATRd TS HY BIeSIH bl Udh FAIRTS SHUY 8led &
H1 g7 Tl 1 YD ISP Iy Wl HGG B Bl AGeIH 2

H grg W) S IR H Had Sa1 81 el dedl g b s e F FH U B 30
IRIC Ydg AR TRBR Bl A 2, Al SqP dael # JrIg Dl SacTic & (oY Phae]
g, BTs WRIC &1 el 81 89RT s WER ShHITS diucd & W 4 URg g1 30
Sicel! ATEd, Th 94 @ RUIS o 718 8, i e gras 99 a1 Rt 99 21 R
foU ug 9gd el 91a 78l 2, Hife oad, s, Ifdbal 3R =gIIPh & comparison
H s PI SIIGT W SIIGT U1 & B ATTLIRAT g 3R AT Jes Pl SA1aT 97 78]
A, @1 Sl 91d e ©, gAY T =g Bl SI1eT 9 Sa1aT U gl gRg Rt @t
U gox g W RSl F & ol ! SITET ¥ SATGT AeG B Bl ATeIdHaT 2l




498 Government [RAJYA SABHA] Bills

[#0) ST 3ToTdel]

..(I B} °S)... WEIGY, AU oI &I e qiom &1 ered T, § g9d forg et
MR &, ifdhT § g 81 Raae #xar g b a8 urch uict uidh g1 et H 3dhall g,
AfFT wer W Uit | IR SET AR W B AEhd Bl L. (AHT B EdY)...

oft Sgumafy : 3mud H fAFe 8 T gl

it IFTET ISTa : TR, MU oI diet BT <A &1, § §0d oY 3mush! a=are
BHRAT | S 7BV Sicell AIed b1 Blg-4 [ 2, H gdI AT BT gl AT AR
Fel, BH TR WY &1 S ¥, S HRA|

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Thank you very much Mr. Deputy Chairman, Sir.

I thank my distinguished senior colleague for giving me an opportunity to
reply to all the hon. Members who have spoken. I was, obviously, making notes of
everybody who have spoken. There are twenty-five hon. Members who have spoken.
I am not going to go through the list. I am conscious of the fact that I am standing
between you all and dinner. So, I don't want to go through that list. We had many
distinguished colleagues. Many of whom who have spoken have been architects of
India's economic policies over the last few years.

I also had my good friend, Derek. I think, Derek was trying to be a thorn on
our side. But, I hope, he will agree that I rose to the occasion. But, in any case,
I also want to commend the fact that we have two new comers who made their
maiden speeches. Since I am also, relatively, a new comer as well, I want to recognize

them and I want to commend them on the speeches that they have made today.

As we begin the discussion about the Appropriation Bill and the Finance Bill,
there has been some concern which many of you also expressed. It has been
expressed in the media as well that there is a jigsaw puzzle where the pieces do
not fit together. So, what I want to do today, because many of you picked up some
of these pieces and wanted to discuss them, is to try and put that puzzle together
so that it not only clear to all of us, in this Chamber, in this House, but it is also
clear to the people in the country how our policies fit together. And, I think, there

are four very important pieces of the puzzle that we need to think about.

The first important piece of the puzzle is, of course, the economic situation. And,

there are a number of Members who spoke about it; I will, very briefly, allude to it.

The second very important piece of the puzzle is: What is our economic
philosophy? What is the framework of our thinking about economic policy and
how did it inform the Budget and what we have been doing as far as economic
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policies are concerned? That is a very important piece of the puzzle as well. And,
when I get into it, I think, some of the hon. Members will realize that if they
have a disagreement with us and if we have a disagreement with them, which was,
of course, reflected in the hastings then that disagreement is one of principle and
philosophy. And, so, if they don't like our policies, so be it, because we come from
very different points of the spectrum on those policies. So, that is the second big
piece of the puzzle. The third big piece of the puzzle is the policies that we have
put in place in the Budget and in some of our ideas that we have discussed, and,
finally, what is happening on execution. As far as execution is concerned, many people
have spoken on execution as well. The fact is that this is the Budget; obviously,
the execution happens downstream. So, while it is interesting and important to speak
about execution, the reality is that the proof of the pudding lies in the eating. So,
we will have to see how the year progresses to see whether the execution is up to
the mark; it should be because, obviously, we are paying a lot of attention to that.
Those who spoke and criticized us on execution, I would suggest to them to be
patient because we will have to see what happens during this year. Those are the
big pieces of the puzzle that we should be talking about today.

Let us first talk about the first piece of the puzzle which is, what is the
economic situation that we are dealing with Hon. Leader of the Opposition spoke at
length about the policies of the UPA Government; the hon. former Prime Minister
is here, who is, of course, the architect of those policies. We also know what the
results of those policies are. He spoke at length about the social sector spending and
all that that had happened. I will just point to a couple of numbers which, I think,
are very important. I suggest that the House should take notice of that because it
demonstrates a part of what we had to deal with as we put our policies together.
As the Leader of the Opposition said, when the global economic crisis happened,
a number of stimulative fiscal policies were put into effect. Those policies, as you
know, in fact, are in ‘Budget at a Glance’. In that, it is said that in 2008-09, the
fiscal deficit went from 2.5 per cent which is what it was, to 6 per cent, to 6.5 per
cent. Then, in 2010-11, it was 4.8 per cent and then 5.8 per cent. The stimulative
policies which were put in place then resulted in a really, really high fiscal deficit,
which was completely unsustainable. The whole world recognized it. As a result
of that, of course, inflation skyrocketed and we know that as well. In fact, even
more troubling is the fact that tax collection as a percentage of GDP also dragged
dramatically. It was this set of economic conditions we inherited when we came
into office in May, 2014. We had a current account deficit; that was out of control;
the rupee had just gone 68 to a dollar in August-September, 2013; we had a high
current account deficit, a high fiscal deficit; we had a situation where inflation had

been running at 8-12 per cent in a sticky and entrenched way.



500 Government [RAJYA SABHA] Bills

SHRI ANAND SHARMA (Rajasthan): Sir, let me have half-a-minute...

SHRI JAYANT SINHA: Just let me finish and then you can say. ..(Interruptions)..

Let me just conclude this point and then you can speak.

I will just summarise two-three points. This was the context within which we
put the Budget together. We, therefore, were in a situation where tax to GDP was
running at roughly 10 per cent which is very low when you compare to other major
economies; debt to GDP was over 60-65 per cent, which is very high when you
compare it with other emerging market countries or other developing countries; the
interest expense as a percentage of tax collection was 36 per cent. So, we had a
situation where it was important that because of high inflation, high fiscal deficit, that
we pursue prudent monetary policies and also put in place the fiscal consolidation

that was necessary. That is the context: That was the backdrop of the Budget.
I will yield now.

SHRI ANAND SHARMA: Sir, thank you. I just like the records to be set straight.
The current account deficit, what you inherited, was less than two per cent. The
fiscal deficit was also under control. In fact, the roadmap of fiscal deficit which was
given is not being adhered to; that was our worry. The Finance Minister is aware that
you have increased it by one year than what was meant to be the roadmap which
was set in motion during our time. There was a period of volatility of currencies in
July-August, 2013; that is true. But when we left office, it is also true that the crude
prices then were 115 dollars per barrel and it came down to 49, and now 58-59.
That is the reality today. You have that huge comfort of savings. But, at the same
time, let me also say one thing to you. It is not a question of we and you. Anybody
who understands the economic crisis — I am sure, you are an economist and the
Finance Minister is here — following the economic crisis definitely an imperative.
You must also acknowledge that the interventions that were made helped the Indian
economy to rebound very quickly, one of the fastest economies to rebound. Let
me also put this to you that during our time — you say the policies — the GDP
quadrupled. As an economist you should know that that was unprecedented in one
decade, the GDP going to two trillion dollars. We inherited less than 500 billion.
Let me also tell you that the foreign exchange reserves were 310 billion and let me
also now tell you that when we left rupee was a little over 62 to a dollar. This is

a fact, you can check and today it has crossed 65, that is also a fact.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, we want a small
clarification.

MR. DEPUTY CHAIRMAN: No, no. No clarification.
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SHRI JAYANT SINHA: Mr. Chairman, Sir, as I said earlier, I am standing
between you all and dinner. This is something which we should postpone for a
separate discussion. It is a long discussion. A lot of people have opined on this. I
am not going to get into the details. I will just make one clarifying point to the
hon. Member — he is a very learned and knowledgeable man — which, I am sure,
he will appreciate and that is, the difference between stock and flow. What happens
is when you have a fiscal deficit that is running at a very high level for a long
period of time, you build up your debt to GDP and when you build up your debt
to GDP that is stock. Which is what we inherited. We have to work down. We
have to once again bring it down to a level. Some of the trends were in place;
what you are saying is indeed correct. But in total, given the fact, that we still had
to put it right, we had to be able to be in a situation where we could, in fact, do
the fiscal consolidation that was necessary, that you had brought up to those levels;
fiscal space was compressed and that is important to realise. We also know, as far as
the overall economic situation is concerned, that we have benefited from the global
commodity cycle. It is indeed correct that the oil prices have come down, which
gave us the cushion to be able to get to a situation in this Budget to really increase
our spending on infrastructure and some other vitally important programmes. So, yes,
we have, of course, benefited. The truth of the matter is, given the macro-economic
situation we had inherited, if we had not had the tailwinds of a benign external
environment, maybe, it would have taken not just one year, but, maybe, two or three
years to correct the imbalances, the stock in the past. So, we benefited and that is
to the benefit of everybody in the country. But we did inherit a situation that was
dangerously unbalanced and I think all macro-economists and all observers of the
economy will agree. You may disagree, that is your choice, but that is indeed the
situation. So, that is the first piece of the puzzle, which was the economic situation
that went into the thinking about the Budget which required prudent monetary policy
and continued fiscal consolidation, which is the point I wanted to make.

Now, let us talk about the economic philosophy. A lot of people have said that
they have trouble in understanding what the economic philosophy is. But 1 will
say it very clearly, plainly and simply and I would say that what I am saying is
exactly what is in our party Manifesto before the national elections, which was in
the President’s Speech, after we took office, which was in the first Budget, which
was in the President’s Speech thereafter and which was reflected in this Budget
as well. So, if you go through and look in our economic thinking and what our
overall economic objectives are, I think they have been very consistent through all
these very important documents and plainly said, here is what it is. What it is, we
are trying to build the productive capacity of India’s economy. In that sense, it is,

in fact, different from what I think; in the previous regime, which I submit is my
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understanding, it was more of a demand-side view of the world and less of the
supply-side view of the world. I think, our view is more of a supply-side view,
where we want to build the productive capacity of the economy, which, of course,
means that we are investing both in the hard assets that are required, the roads, the
bridges, the highways, the ports; all of those that are required as far as the hard assets
of the economy are concerned as well as the soft assets that are required to power
the economy forward. Soft assets are, of course, the human capital. It is, of course,
the health of our people, it is, of course, the skills that they have. My colleagues
and hon. Members spoke earlier, if you don’t have the skills, you will not have the
job. So obviously we understand that and that is why we have a Skill Development
Ministry. So we are building the productive capacity of the Indian economy. That
really is our overall goal and we assure that, if we do it that way, if indeed we
build the productive capacity of the Indian economy, what we will get. Because we
are also pursuing a balanced energy policy as well; that we will get the sustainable
growth that we need. Not the growth that outstrips our ecological carrying capacity,
but the sustainable growth that we need to be able to power the economy forward
in a non-inflationary way, without the supply-side bottlenecks, that is required to be
able to sustain growth through the cycle over a long period of time, over a decade,
two decades, three decades. We talk about China. China over three decades has been
able to grow at 9 per cent a year because they have pursued more of a supply-side
approach. So, we definitely have to do that, and that, in fact, is the way we are
thinking about it. That is the overall objective because, as the hon. Finance Minister
and hon. Prime Minister have said many times, if we are not able to grow 7, 8 or
9 or 10 per cent a year for the next decade or two, we will not be able to absorb
the young people, the one crore people a year that are entering the workforce. So,
the hon. Prime Minister and the hon. Finance Minister have said many times, our
number one priority is job creation, and that job creation is only going to happen
if indeed we are able to ensure that the economy grows quickly and does not get
into a bumper cycle of inflation. That is the overall objective. Now, how do we
plan to do it? What are the economic principles we want to follow, if indeed we
want the economy to grow in that non-inflationary sustainable rate? Well, we spoke
at length during our Budget Speech; the hon. Finance Minister spoke at length about
this during the Budget Speech, hon. Prime Minister has spoken, and many of you
alluded to it as well, which is the first and very important principle that we are
following and that is the principle of cooperative and fiscal federalism. I will get
into that in detail because many of you have questions about it. But fiscal federalism
and cooperative federalism is the first important principle that we are following and

we have demonstrated that.



Government [7 May, 2015] Bills 503

Secondly, and we have said this before; we have said that we believe in

empowerment, not in entitlement. And what that really means is T &7 &l &I

A1 <A1 I8d &1 RN Bl 8H AEE o9l d18d 8, Wigel IR T8l <A1 9red,
RIfH TR §H STB! AEF <7, STH! ISR <31, S= hed <31, al o g Rt
P 3T 3T JEAR I Fhd &l 3R BH ST I AR <7 €, I THX §H SR
fRrem off = B, &9 ey WY <A1 B So, we have an empowerment view, not an

entitlement view of the world. That is the second very important principle. The third

very important principle which the hon. Finance Minister has spoken about as well
is that we are pro-market, pro-business and we are pro-poor, at the same time. SHII
AR RGBT WRHR 7, TN I 90T WRAR 8, ear o F9id WRAR Bl
...(FAU).... 3R MY AN B SH TAdHeH! € & BIs B a1 & 915 3MH 59
YT R e o 8 ...(FAYH)... 3FR 39 RN Bl Tolabed! & & &7 o fhw
B urging TR AT fHAt & W & HRU IE 91 R E, A1 H M9 Al Bl Ae AT
e g 6 20 W8 B 519 AR T A S uiferamgl aich & Adr &, a1 S99
AT IBIA Sl 9T &A1, 9% Ua 9gd & URIETNS WiNur o, 98 98d @ YMER
YT of| A9 I T8 Bel fh I8 ARHR 3R AHR 8, dl TGl B WIHR ¥ AR
TYE WHR TNl B FAAT B, ..(FagH)... 91 I8 7d 93 6 a8 d1g TN 9
2l BRI I8 I S9Y b SN I 8 3R BH Al 39 [IERERT ¥ 39U g 8Y
2, Rifd 89 399 fI9ad &xd 8, 39 IR R BRd ©, safay B &1 dl Sovd
TEl ¥ fF a8 & 98 Rl 396 Qg-ay A TeE w3 S 7 0 B8 R BEr

g fh B S IR@R 2, it believes in minimum government, maximum governance;

a policy-driven State, without discretion and the kind of corruption that we have
seen. And we believe in transparency in governance; we don’t need anybody to read
out to us what governance in transparency means because everything we have done,
whether it is the coal auctions, whether it is the spectrum auctions, whether it is
the manner in which we have appointed people, demonstrates the transparency in
governance because it is the core principle that we abide by. This is our economic
philosophy. I explained what our objectives are: To build productive capacity and I
am happy to explain it in more detail when anyone wants more information on it.
These are the principles which the hon. Finance Minister and the hon. Prime Minister

have spoken about many times that we live by. And that is reflected in our policies.

Now, I will come to the third part of the puzzle, which is what are our
policies? ...(Interruptions)... Deputy Chairman, Sir, knows that I spent many years
as a Management Consultant. I spent many years as a Management Consultant.
...(Interruptions)... And one of the things that Management Consultants are quite
good at, Sir, is benchmarking. So, we spent a lot of time looking at the countries,
at the companies, and, yes, I spent a lot of time looking at the Budgets too. I have

a legacy with Budgets. 1 have spent a lot of time looking at Budgets. Sir, I think,
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with 1990 when my father presented a Budget that would never saw the light of
the day. So, I have been following Budgets for a very long time; it is more than
24 years. And I am very glad that the hon. Prime Minister is here because I have
studied his 1991 Budget very closely.

SHRI DEREK O BRIEN: The former Prime Minister.

SHRI JAYANT SINHA: I am sorry; I meant the former Prime Minister. I have
studied his 1991 Budget very closely. The hon. Finance Minister and I wanted to
make sure, as we put this Budget together, that it reflected the best thinking of the
last many years. I actually sat down and read all 24 Budget Speeches after the
liberalization Budget of 1991. I read all of them because I am a consultant and I
needed to benchmark ourselves. I needed to benchmark ourselves and understand
what a good Budget meant. There were high expectations of this Budget. That is
why I wanted to understand what does a good Budget mean. Now, this is obviously
subjective. I am not claiming, by any means, that this is something that is truly
objective. But as I went through and read all of these Budgets, I particularly
pulled out four or five of those Budgets. And, I am proud to say that two of
them were my father's Budget of 2000 and 2001. What I realized was that the
best Budgets had somewhere between eight to twelve big ticket reform measures.
Eight to twelve big ticket reform measures! As I said, this is subjective. Some
hon. Members may not agree with me. But by my count, I have discussed this
with many outside experts, the Budget that we have presented — I have it here and
I am happy to share it with anyone who is interested; I would not go into the
details — has 10 big ticket, high impact, big bang reform measures. [ will give
you just a few: cooperative federalism and the commitment to the GST date of
April 1, 2016; reduction in corporate taxes and removal of exemptions from 30 to
25 per cent; abolition of the wealth tax; curbing the black economy through two
new Bills focussed on foreign and domestic black money; monetary policy focus
on an explicit inflation objective; a massive increase in how we are thinking about
irrigation, which, of course, is very important for agricultural distress; subsidy reforms
through the JAM trinity, which we have spoken about; a massive increase in public
investment in infrastructure — railways, roads; the national investment in infrastructure
funds; universal social security, which will be launching on May 9; the National
Skills Mission; the Make in India Programme, which means focus on skills and
removing inverted duty structures; banking reforms through the bank bureau this is
something on which we can spend hours on discussing what we are trying to do
there; things that we are doing to strengthen the capital markets through alternative

investment funds and elimination of permanent establishment; a major boost for
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innovation and entrepreneurship through the Atal Innovation Mission; new thinking
on disinvestment; the Mudra Bank for MSMEs; a world-class bankruptcy code to
be introduced; the Public Contracts (Resolutions and Disputes) Bill, which has been
proposed; and, finally and very importantly, which has been spoken about by many,
Gold Monetization Scheme and the Sovereign Gold Fund. These are twenty big ticket
reform measures. [ would be happy to circulate to any one of you and to spend

more time. ...(Interruptions)... So, these are ...(Interruptions)...

SHRI ANAND SHARMA: Many of them were already there, including your

'Make in India'. ...(Interruptions)...

SHRI JAYANT SINHA: The third part of the puzzle is policies. As I said, I
am standing between you and dinner, I will not take too much time and I am not
going into these policies. What I will instead try to do is take up some of the
issues, which you brought up, very quickly. One of the issues, which you brought
up, of course, is the devolution to the States and whether, at the end of the day,
the States have actually benefitted or not, in terms of the money that they have
got? If they have got that money, what has happened to social sector programmes?

I will address both of them very quickly.

First of all, as the hon. Finance Minister said when he spoke in the Lok Sabha,
the fact is that after taking into account the devolution to the States, the reduction
in Central assistance to the State Plan, we still find — you know hon. Mr. Jairam
Ramesh spoke about this, I am not sure from where he got his numbers from; these
are the numbers that we have there on record — that this makes the States a net
gainer of rupees 1.35 lakh crore, or, nearly one per cent of the GDP, after taking
everything into account. This is the amount of money that has gone to the States

in an unconstraint way. This is one per cent of the GDP. ...(Interruptions)...

SHRI JAIRAM RAMESH: These are not my numbers. These are the numbers

given by the Chairman of the Fourteenth Finance Commission. ...(Interruptions)...

SHRI JAYANT SINHA: I do not know from where Mr. Reddy got his numbers.
...(Interruptions)... 1 am giving you the authentic numbers, straight from the Budget.

...(Interruptions)...

SHRI JAIRAM RAMESH: There are individual States where the total volume
of funding has actually come down. I would request you to please have a look at

it. ...(Interruptions)...

SHRI ARUN JAITLEY: Can I just seek to intervene? Thirty-two per cent has
become forty-two per cent for every State. Obviously with the growth rate moving up

year after year, the tax buoyancy goes up and every year the collections are more.
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Therefore, the divisible pool also becomes larger. So, of a larger divisible pool, if
10 per cent increase is there, arithmetically nobody can go down. The divisible pool

is larger. ...(Interruptions)... Please let me just clarify. ...(Inferruptions)...

SHRI JAIRAM RAMESH: That is not the argument. ...(Interruptions)... That is

not the dispute. ...(Interruptions)...
SHRI ARUN JAITLEY: Let me just clarify. ...(Interruptions)...

SHRI JAIRAM RAMESH: Forty-two per cent is benefiting everybody. Agreed.

But the total volume is coming down.

SHRI ARUN JAITLEY: No, it doesn’t. When ‘32’ becomes ‘42’ and it is 42 of
a larger base, numerically, everybody goes up. When some of the schemes are shifted
to the States, i.e., eight schemes, some are retained entirely by the Centre and some
are partly by the Centre and partly by the State. I 1,88,000 crores approximately
is what the States gained by 32 becoming 42. There is about approximately a little
less than ¥ 60,000 crores which goes down because of the CCS, and the net gain
to the States is ¥ 1,35,000 crores. And, there is not a single State — I have the
figures of each one of those States; I am too willing to share it with you — which
is not going to get more because logically, arithmetically, if, instead of 32, they get

42 and 42 is of a larger base, everybody has to increase. ...(Interruptions)...

SHRI ANAND SHARMA: Just one clarification, Sir. It is fine. Let me also ask
the hon. Finance Minister. Thirty-two becomes forty-two. That is true. In Central
loans and grants to States, there is another four per cent increase. That is ten plus
four, means, fourteen per cent. This is the Finance Commission’s recommendations.
But, at the same time, there is the other side of the coin. The 42 per cent was
the total Central assistance to the States. If the cut is there, their ten plus four,
you say, 32 becoming 42, then that ‘42’ has become 28 — the Central assistance
to States and the Plan outlays. If you look at both the numbers, it is 14 and 14
means I 1,33,000 crores Central assistance to States has been cut. Those are the
committed funds. ...(Interruptions)... These are your numbers — I 2,42,000 crores.
I want you to please tell me whether you have lost even one rupee. [ understand

the ‘larger divisible pool.” But have you lost anything? Of course, you have not.

SHRI ARUN JAITLEY: Anand Sharmaji, of course, I have lost it because of
the size of this year’s Budget because the 10 per cent cut is smaller than last year’s
Budget. Obviously, I have lost it. So, when instead of 68 per cent, the Centre has
only 58 per cent, obviously, the money in the Centre’s pocket is going to be less.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. Okay. That’s all. ...(Interruptions)... Now,

you proceed, Mr. Minister. ...(Interruptions)...

SHRI JAYANT SINHA: But let me answer that point. ...(Interruptions)... 1
think, the numbers that the hon. Finance Minister is mentioning are absolutely clear.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, you proceed to be as brief as possible.

SHRI JAYANT SINHA: Hon. Members brought up some numbers. We don’t
need to get the numbers. The official numbers are right here. We are happy to share

them. As I said, it is on record. ...(Interruptions)... It is on record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You go by your numbers. ...(Interruptions)... No,

no, you go by your numbers. That is okay. ...(Interruptions)...

SHRI JAYANT SINHA: So, I think, the numbers are very clear. ...(Interruptions)...

The numbers are that the States are earning by one per cent of GDP. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. No, please. ...(Interruptions)... No, we need

not fight over the numbers. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, the Minister is
on his legs. ...(Interruptions)... You had been a Minister and a very senior Member.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I think we need not fight over the numbers.

...(Interruptions)... Government will go by its number. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, in spite of being a first-timer, he is presenting

the case in such an effective and articulate manner. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...

SHRI JAIRAM RAMESH: We want to know what is the basis of these numbers
are because my understanding is that there are some States where the total volume
of resources is coming down. I am happy to be proved wrong. Please make your

numbers public. Let us have a discussion on it. Why are you running away from it?

MR. DEPUTY CHAIRMAN: Okay. That’s all. So, we need not argue over these

numbers. ...(Interruptions)...

SHRI JAYANT SINHA: Hon. Member is welcome to come any time and inspect

the numbers. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Minister, you go by your numbers.
...(Interruptions)... If you don’t agree with the numbers and if you have evidence

that that is wrong, there are ways of taking it up, not now. ...(Interruptions)...

SHRI JAIRAM RAMESH: 1t is in public domain. These are not secret numbers.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. So, you can take it up

later. Now, let him go by his numbers. ...(Interruptions)... It is already there.

SHRI JAYANT SINHA: So, let us come to the second part of this whole
discussion of devolution to the States and which comes back to the principle that I
mentioned earlier, which is one of federalism. So, when we talk about social sector
programmes, many of which are largely on the State List, then, it becomes all the
more important that we give the States the resources and the flexibility to be able
to implement the programmes as they see fit. That is the spirit of our Constitution.
And if we think that we have to tell the States, I am sure hon. Members from
many States here — I can see my friend, Derek, shaking his head and saying, "I

know exactly what I need to do in my own State"...

SHRI DEREK O BRIEN: No, no. Let me clarify. I made a straight charge to
you while I was making my speech. I will make two points. Please respond to it.

I am seeking from him two clarifications, Sir.

One, there are some issues like the BRGF, on the borders and backward districts.
What do you want to say — ‘We are not interested in the Backward Districts;
you handle it.” What is your answer to that? And I have a direct question to you
on numbers, since my friends from this side raised it. I am telling you, with all
responsibility, for my State, last year devolution was 61.88 paise to the rupee. This
year, it has gone up to 62 paise to the rupee. I am happy to be proved wrong, if

you can.
MR. DEPUTY CHAIRMAN: You may proceed with your reply.

SHRI JAYANT SINHA: We will, of course, go through the numbers with the

hon. Member. But with respect to the social programmes, as I was saying....
SHRI ARUN JAITLEY: Let me clear it.

In 2014-15, the Thirteenth Finance Commission, devolution of tax was I 24,595
crores. This year, it is going to be I 38,461 crores. If you are not happy with that,

you may please spend it on all backward districts to increase the amount.

SHRI DEREK O BRIEN: Sir, this is the only clarification. I am not saying that
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this money has not gone up. Please understand. But, when you are talking about the
social sector, when you are talking about backward districts, when you are talking
about hills, you spend the money as you want! ...(Interruptions)... Sir, 1 have asked

a direct question. I will wait for the answer. ...(Interruptions)...

SHRI ARUN JAITLEY: This is the Tax devolution, and over and above this,
Panchayats and Municipalities, and revenue deficit State, West Bengal, which other

States are not getting ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all. Now, you may proceed, Mr. Sinha.

And now, please do not yield. You may proceed.
SHRI JAYANT SINHA: Okay, Sir.

Now, that is precisely why I said, to really understand the big picture, you have
to understand how all the pieces fit together. You can't take one piece and say, you
have cancelled BRGF, and not see the other piece which says, as the hon. Finance
Minister has said, you have got an additional ¥ 14,000 crores incrementally. So, you
have to look at all these different pieces to put the whole puzzle together and that
is what I am saying. So, we are really giving the States, as part of our thinking
on fiscal federalism, the opportunity to shape these social programmes the way they
see fit. And, of course, NITI Aayog is now working under the Chairmanship of the
hon. Chief Minister of Madhya Pradesh, Shri Shivraj Singh Chauhan, to understand
how these new programmes are going to be handled between the States and the

Centre, and we are moving forward on that.

Now, we come to another point which many hon. Members like Bandyopadhyayji,
Gangulyji, Naresh Agrawalji, and so on, brought up, which is around agricultural
distress. Now, as far as agricultural distress is concerned, again, I will try and
answer this as quickly as possible, because this has been discussed in both Houses
at length. There has been a very long discussion on this issue. We, I think, have
taken very, very pro-active steps around it. Hon. Prime Minister said that we will
now provide relief only when one-third of the crop is damaged, not half, as it used
to be. He has already said that. He is going to provide higher relief. We are moving
very quickly. Our teams have been out there. Many of our hon. Cabinet Ministers
have been out in the field, inspecting all of that, and we are trying to bring relief
as quickly as possible. Even as we are trying to bring relief right now, because of
these freak weather events, which we all recognize, because of global climate change,
which are going to happen with higher frequency. We are also looking at a number
of important long-term measures, many of which are reflected in the Budget, to be

able to strengthen our agriculture and our farmers. Among them is the fact, as the
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hon. Prime Minister has said, that we are going to put in place the Soil Health
Card, which will give us an opportunity to understand which crops are best suited
to those conditions. We are really expanding and strengthening the Pradhan Mantri

Krishi Sinchai Yojana, because we recognize. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, agricultural insurance. ...(Interruptions)...

Agricultural insurance is very important. ...(Interruptions)...

3t SFd Ri=eT : & AW © fP R 30 TP BEd dIC @ § SN & 9,
Riife e g Gars 781 8, 59 Rars snue Wd § uge o A9 e Tl
HYC PIC YN 3R Sd AT 9 B bled &, § Ga dRES A 371 § A9 A
B AT T 5§ g8t &1 Sufaffe € ok S/ g8t sraeter onar § o 89 |9 @i
B AT T P o der it 2, frah s grad gxft 21 ar gafery mers w5t
$Y g A1 & §RT AN B e <A1 8191 {6 9 U 81 i Bad $lel AR
g8 A I8 g DI Bl, G DI B AT ol DI 8l, 98 HA Nas & qedd |
SR QR BT qh|

it Yfiex R : I Bl BT SWNG BRI I AR FB T2l ... (FIEH)....

Yt s Rieer - S & Wiy-AY 9 e 9E i 4 wEr § 6 ' A U
Innovative National Crop Insurance Scheme &TU3| HEIG, &F @I agro processing U
&I < T &, animal husbandry X €1 T W®E, protected agriculture UX €T T ®
g1 So, as far as the agriculture is concerned, we are looking at a very comprehensive
set of measures. dIfh BHRT ST b PIY T S B, we all understand what we
have to do to protect our farmers. We are working on that.

Now, let us talk a little about sugar industry because there was a question that
came up. Hon. Members asked about the sugar industry. As far as the sugar industry
is concerned, I will reiterate what has already been said in the Lok Sabha. The
Customs Duty on raw and refined white sugar has been increased from 25 per cent
to 40 per cent. Excise Duty on ethanol for blending with petrol is being exempted
and notification in this regard will be issued soon for the sugar season of 2015-16.
So, we are hopeful that with these steps, the sugar industry will improve. There
was also a question about the treatment of cane price paid by co-operative sugar
mills under the IT Act. That was a question that was brought up and we would
try to be as responsive as possible to understand that. We would like to clarify the
following, which is that with reference to Government, the official amendment to
the Finance Bill includes both Central and State Governments. The cane prices fixed
or approved by the Governments, Central or State, will be treated as an allowable
expenditure and if there are any other pending issues associated with this, we are

free to ...(Interruptions)...
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SHRI ISHWARLAL SHANKARLAL JAIN: What about the Committee? The

Government nominates the Committee. ...(Interruptions)...

SHRI JAYANT SINHA: We will consider your suggestion on that. ...(Interruptions)...
Now, moving on from agriculture, recognising that the time is short, let me go to

the issue of taxes. Let us talk about taxes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Bhupinder Singh, let him finish. ...(Interruptions)...
Let him reply.

SHRI JAYANT SINHA: Sir, I am not yielding. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is not yielding. Sit down.

SHRI JAYANT SINHA: When we look at taxes, we have to again not look at
one tax or the other in isolation. We have to look at the entire tax picture, and if
you look at the entire tax picture, if you look at what is happening with indirect taxes
in the GST Bill, you will see that those are revolutionary and radical changes that
are happening there and we will, of course, discuss those as part of the GST Bill.
So, we are really trying to streamline and simplify. A lot of people asked about tax

simplification. Certainly, on the indirect side, with the GST Bill, that is happening.

Similarly, on the corporate side, what we are trying to do by reducing the Corporate
Tax rate from 30 to 25 per cent is to actually take many of those exemptions that
have become very difficult to deal with and result in a lot of litigations. We will
simplify those, while, at the same time, bringing down the overall tax code. Today,
as you know that the effective Corporate Tax rate is actually 23 per cent, even though
on the books, the tax rate is much higher than that. The reality is that because of
all these exemptions, many of which have resulted in litigation and whole host of
disputes, we will be able to simplify all of that and we will improve the simplification
and the streamlining of taxes through the GST Bill and also what we are trying
to do with Corporate Taxes. In addition to that, please recognise, all those of you
who wanted tax simplification, the fact, as I had said earlier, that we have abolished
the Wealth Tax. We have abolished the Wealth Tax which is also a big compliance
burden and that, I think, is also going to result in tax streamlining. Hon. Finance
Minister said that when it comes to tax return, we are looking to streamline it and
we are trying to make sure that the burden we create on the average tax payer is
very modest when it comes to filing taxes. But, we all recognise that at the end
of the day, it is of vital national importance that we increase the tax-to-GDP ratio
from where it is right now. It is 10 per cent of GDP, which is just not possible
for us to continue and run a 21st century State and provide the social programmes,

and the hon. Leader of the Opposition wants that without having a higher tax-to-
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GDP ratio. So, we have to absolutely increase the tax net. That is a very important

priority for us, as far as taxes are concerned.

There was a question about the treatment of Government grants and subsidies
as income, and that is only in respect of business income. It is done to align with
the Income Computation and Disclosure Standards which were notified after wide
stakeholder consultations. At the draft stage, this ICDS was also placed in the public
domain. It is to be noted that this will not affect the LPG subsidy and other welfare
subsidies given by the Government to individuals. So, let there be no doubt about

that. That is an important clarification that some Members had requested.

Now, I will speak, at the end, about two matters very quickly. One is on black
money and I will speak about it very briefly because I think that will again be
discussed when the Black Money Bill comes up. Then, I will speak briefly about
the RBI, the Public Debt Management Agency and the regulation of Government
securities. Those were also the two issues that many people brought up. As far as
black money is concerned, we all recognize that it is a very damaging and pernicious
aspect of our economy. There are very wide estimates as to how important that is
but we all note that with only ten per cent of GDP as our tax collection, we have
to do much more to be able to squeeze, as the hon. Finance Minister has said, the
amount of black money, the cash economy and bring it into the tax net, and, make
it digital to the extent possible, cashless to the extent possible. So, all the measures
that we are taking — whether it is the PAN card for the one lakh rupee transaction
or whether it is the Black Money Bill — it is to be able to deal with this part of
the economy, which is very damaging, which corrodes our institutions, corrodes our

values. And, this is really why we are doing this.

Now, as far as the PAN card for the one lakh rupee transaction is concerned,
we think that it is possible, in fact, to do it in a way that is administratively
simple. There are many people who do not have PAN cards. We recognize that
and we are going to make it as easy as possible to be able to get the PAN cards.
If we can sign up everybody with the Pradhan Mantri Jan Dhan Yojana, you can
be sure that we can sign up people for PAN cards also. We think, it is important.
...(Interruptions)... 1 am sure, Mr. Deputy Chairman, Sir, that hon. Members will

agree with me that we have to tackle black money.

I will now come to the final point, which is the question about our relationship
with the Reserve Bank of India. On this, we have spoken many times. Hon. Finance
Minister, and, the hon. Prime Minister also, has spoken about it many times that
the RBI, along with many of our other institutions like SEBI, IRDA or PFRDA, is
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a very important regulatory institution for the functioning of our economy and our
markets. We have the utmost respect for the professionalism and the approach that
the RBI and other regulatory institutions take. It is very important, vitally important
for our business people and for our investors to know that the Central Bank is
independent, it is professionally managed and it has world-class talent, with which,
of course, it is working right now, and, we have maintained that over and over
again. It is in that spirit and with those kinds of consultations that we have, in fact,
brought forward both the idea of the Public Debt Management Agency, and, thinking
about as to how the bond market should be regulated in consultation with the RBI.
As has been moved in the Finance Bill, we would like to establish a roadmap for
Public Debt Management Agency so that it is done responsibly. All the issues of
implementation, how should the States be funded as far as their borrowings are
concerned, how should the Centre be funded, where are the skills and capabilities
to do that, all of that is going to be considered as part of this roadmap. As far as
regulation of Government securities is concerned, that is staying as it is. So, I want
to reassure all the hon. Members and everyone else that that is the way we are
thinking about it, and, I am sure that will give confidence and comfort to all those
who invest and are stakeholders in this economy. With this, Mr. Deputy Chairman,

Sir, I conclude. Thank you very much.
MR. DEPUTY CHAIRMAN: Hon. Finance Minister, please. ...(Interruptions)...
SHRI D. RAJA: Sir, what about the SCP/TSP? ...(Interruptions)...

DR. BHALCHANDRA MUNGEKAR: Sir, a small clarification.. ...(Interruptions)...

Sir, the conflict of interest... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, please listen to the Finance Minister.

...(Interruptions)...
SHRI ARUN JAITLEY: Let me just speak for just five minutes. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to him also. ...(Inferruptions)...

DR. BHALCHANDRA MUNGEKAR: Sir, it was said that there is conflict

between the RBI and the Government of India. ...(Interruptions)...

SHRI ARUN JAITLEY: There is no conflict of interest between the Reserve

Bank of India and the Government of India.

DR. BHALCHANDRA MUNGEKAR: You made the statement. ...(Interruptions)...
I am sorry, I am open to correction. ...(Interruptions)... You are on record saying that
there is conflict of interest between the Reserve Bank of India and the Government

of India, that is, the Finance Ministry. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Fine. ...(Interruptions)... That is okay.

DR. BHALCHANDRA MUNGEKAR: One minute please. You are also on record
saying that we want to create equidistance agency to settle this conflict between the

Reserve Bank of India and the Government of India.
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...

SHRI ARUN JAITLEY: The second part of your statement is correct, the first
is not accurate. The conflict of interest is not between the Government of India
and the Reserve Bank of India. Between two kinds of functions to be performed
between the Reserve Bank of India there is a conflict, and, if you manage to read
all the experts' reports on this subject, which, I am sure, you would, you will realise
what all experts' reports consistently in the last two decades have said. I made that
statement in the Lok Sabha on the basis of that.

Sir, just now, a statement was made with regard to the number of PAN cards.
...(Interruptions)... Let me clarify that. There is no fundamental right that anybody
has to deal with black money, and, therefore, once every day, we are being told for
the last eleven months, please squeeze the amount of black money, and, every time,
steps are announced, we find some step to wriggle out of that squeezing of black
money. There are about 24 to 25 crore families in India. Some families have more
than one PAN card. Overall, already, 21 crore, and, not two crore, 21 crore PAN
cards have been issued. Out of this, only 7.5 lakhs are with corporates; the others
are with individuals. We are going to undertake a big campaign, including an online
campaign, where you apply and within a short time you will get your pan card
online. Now, what are the limits to be fixed as to what kind of transactions are to
be covered or otherwise is to be regulated by the rules. We have received a large
number of representations. We will go into those representations and then take an
adequate decision. Therefore, we should all be informed by this reason, and this is
not under this Government; the last Government had started this whole process of
issuing pan cards and the entire campaigns which have been carried on. Today 21

crore pan cards do exist. So, there is no panic situation that we may try and create.

Secondly, each of the five laws which we sought to amend, some of which I
have withdrawn because of the PDMA withdrawal that I made in the Lok Sabha,
are all legislations squarely covered within the meaning of Money Bill under Article

110. Let me just clarify this.

Thirdly, with regard to indirect taxation, our policy is extremely clear, not very
different from what the policy of the previous Government was, that on indirect

taxation we go in for India as one integrated market, that is, the economic integration
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of India into one market where one-sixth of the global population becomes one market
and, therefore, you have uniformity of taxation as far as indirect tax is concerned,
you have free flow of goods and services. And today, when we are still recovering
and we still face many challenges, we need to send the right signals to all investors,
within and outside. There are a series of reforms we have undertaken in the last
one year. A large number of them my colleague, Mr. Sinha, has just now read out.
So, let nobody question our ability. And, therefore, when there is a fundamental
agreement between all sections of society on policies, I would earnestly request all
my friends, particularly in the UPA and the Congress party, that those measures
with regard to the indirect taxation reforms in the GST, which started under your
Government, should, therefore, be fully supported, with a sense of pride and not
with a sense of regret as to why we are supporting. ..(Interruptions).. Therefore,
I would urge you that if there is any better time, switching over from this Session
to the next Session, which is a suggestion which I have overhead, would actually
mean that we miss the deadline of 1st April, 2016, and missing the deadline of 1st
April, 2016, will not be a correct signal to send at this stage. I would, therefore,
urge you to kindly reconsider your entire position on this Bill. A large number of
indirect direct tax reforms we have made. I would not like to go into this but I

would talk about two questions which have been just left out.

One of the hon. Members made a reference to Bihar and he wanted a Central
University at Vikramshila as well as a multi- skill university in Bihar, where a lot of
students have to travel to other parts of the country. Two Central Universities were
sanctioned during the UPA Government also. We will sympathetically, certainly consider
these demands. As far as the Mahatma Gandhi Setu is concerned, my colleague, Shri
Nitin Gadkari, the Minister of Road Transport, has already initiated a Central project

report on the Mahatma Gandhi Setu, and I hope something positive will come out.

And on the last question, Sir, I will just read a one-page statement.

...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, you did not talk about Phailine in Odisha.
...(Interruptions)... An amount of I 399.83 crores has already been cleared by the

Ministry of Home. ...(Interruptions)...
SHRI ARUN JAITLEY: A lot has been done for Odisha, but ...(Interruptions)...

SHRI BHUPINDER SINGH: It was done in 2013. ...(Interruptions)... Sir, it is

pending only with you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; that's all. ...(Interruptions)...
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SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, what about the Central
University in Andhra Pradesh? ...(Interruptions)...

SHRI BHUPINDER SINGH: It is pending with you, Sir, the Phailin amount.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...

SHRI JESUDASU SEELAM: You were supposed to provide money for both

Telangana and Andhra Pradesh. The hon. Finance Minister ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, whenever I open my mouth, you ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: No; he is not yielding. ...(Interruptions)... Why are

you standing? ..(Interruptions)..
SHRI JESUDASU SEELAM: No, no; this is not correct, Sir. ...(Interruptions)..
MR. DEPUTY CHAIRMAN: No; he is speaking. ...(Interruptions)...

SHRI JESUDASU SEELAM: Let me get an answer from the Minister.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... But this is not the way.

...(Interruptions)...

SHRI JESUDASU SEELAM: Let me get an answer from the Minister.
...(Interruptions)... The Andhra Pradesh Reorganisation Act implementation

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)... I am not allowing.

...(Interruptions)...
SHRI JESUDASU SEELAM: Whether they are giving it or not ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you doing this? ...(Interruptions)... This is
not the way, Mr. Seelam. ...(Interruptions)... What are you doing? ...(Interruptions)...
If you want to seek a clarification, after he sits, you can ask. ...(Interruptions)...
This is not the way. ...(Interruptions)... No, no. ...(Interruptions)... Mr. Singh,
sit down. This is not the way. ...(Interruptions)... This is not the way, please.
...(Interruptions)... This is not the way. Sit down. ...(Interruptions)... No; sit down.

...(Interruptions)...

SHRI BHUPINDER SINGH: You promised me the other day that you would

do it. ...(Interruptions)...
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SHRI ARUN JAITLEY: We will certainly look into it. Do not worry, please.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Singh, sit down. ...(Interruptions)...

SHRI ARUN JAITLEY: We will certainly look into the matter. ...(Interruptions)...
Sir, a lot of controversy in the last few days has been created on account of Minimum
Alternative Tax on Foreign Institutional Investors. I, therefore, want to read out a

small statement in order to clear the complete air on this subject.

A matter which has attracted considerable debate in public space in recent weeks
is the levy of Minimum Alternative Tax on Foreign Institutional Investors. The
difficulties experienced by the FIIs in this regard were brought to the notice of the
Government while we were preparing the Budget for the year 2015-16. Considering
the difficulty, the Finance Bill 2015-16 has provided exemption from MAT to the
FIIs. It is already there in the Finance Bill as approved by the Lok Sabha. Naturally,
when an exemption is given, it takes a prospective effect. In view of a ruling given
by the authority for advance rulings in 2012, it was found not possible to provide
a retrospective exemption for a prior period. Perhaps, this matter should have been
addressed in 2012 itself and resolved one way. The effected party has subsequently
gone to the Supreme Court and the matter is pending in the Apex Court. Thus, it
may be seen that as soon as the problem was brought to our notice, we resolved the
issue with immediate effect, as far as the prospective period is concerned. Recently,
the effected party moved the Supreme Court for an early hearing. On behalf of the
Government, it was conveyed to the Supreme Court that the Government has no
objection to an early hearing and we were also keen to have a final settlement of
the issue for a prior period by the Supreme Court. It is expected that the Supreme
Court would fix an early hearing in this case. In the meantime, I have received a
large number of representations on this whole issue. We have, therefore, decided to
refer this matter as well as a few other tax issues, which are essentially legacy issues,
to a Committee headed by Justice A.P. Shah, the Chairman of the Law Commission.
The Committee is requested to give its recommendations on the specific issues of
MAT on FIIs expeditiously. The Government will consider the recommendation
of the Committee and take an appropriate decision as early as possible. Let me
reiterate once again that in matters of taxation the Government is fully committed
to the principle of certainty of taxation, avoidance of retrospectivity and providing
an enabling environment to business and investment, both domestic and foreign. We

will ensure that these principles are adhered to in letter and spirit.

That is all T have to say, Sir. With this, I commend that the Bill be

returned.
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MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

SHRI JAIRAM RAMESH: The hon. Finance Minister, would he care to make
State-wise information available to all Members of Parliament on the total resources
available to the State before the forty-two per cent came into being and after the
forty-two per cent has come into being, so that this dispute that resources have
gone up, gone down, will get resolved once and for all. I would request the hon.

Minister to put it into the public domain. ...(Inferruptions)...

SHRI DEREK O BRIEN: Sir, I want to seek one clarification. ...(Interruptions)...
Some debt-stressed States like Punjab or Kerala or Bengal ...(Interruptions)... Even
though for some of these States like my State, we have managed to increase our tax
collection by over hundred per cent in the last three years without increasing taxes
by bringing e-governance, this GST thing is very important. Not faff around now.
We are committed in our last three manifestoes. Can the Finance Minister give an

assurance in the House that GST will come sooner rather than later? ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, under the provision of Andhra Pradesh

Reorganisation Act ...(Interruptions)...

DR. T. SUBBARAMI REDDY: I have a point of order, Sir. ...(Interruptions)...

The tradition in the parliamentary democracy always ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can ask for a clarification, not a point of

order. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, when the Opposition Party has taken initiative,
fifteen pages’ issues have been raised and they have put up time; so I am requesting
the Finance Minister to give, at least, a reply for me afterwards. Let him commit.
Otherwise, I would not sit. ...(Interruptions)... There are so many issues. Andhra

Pradesh issue is there, and also so many other issues. ...(Inferruptions)...

SHRI TIRUCHI SIVA: Sir, I want to know whether the cash incentives of LPG
subsidy will not be affected. The definition goes to the extent of saying that ‘the
waiver, concession and reimbursements by State Governments and Central Government’.

Will it not affect the lower middle class? Kindly clarify. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Wait, wait. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, I would not sit. ...(Interruptions)... He is

not responding to my request. ...(Interruptions)... 1 would not sit. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Let others also ask.

...(Interruptions)...
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DR. T. SUBBARAMI REDDY: Hon. Finance Minister must respond.
...(Interruptions)... He must respond to my issues. ...(Interruptions)... If not now,

they can give it in writing afterwards after examining our issues. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Subbarami, now you take your seat.
...(Interruptions)... Now, Mr. Raja. ...(Interruptions)... You have made your point.
...(Interruptions)... Now, Mr. Raja. You have made your point. ...(Interruptions)... Sit

down. ...(Interruptions)... Sit down. ...(Interruptions)...
DR. T. SUBBARAMI REDDY: I want his response. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He will respond. ...(Interruptions)...

SHRI D. RAJA: Sir, now the Planning Commission is no more. NITI Aayog
is in existence. What will happen to Scheduled Castes Component Plan and Tribal
Sub Plan? There is a demand for a Central legislation to ensure proper allocations
for Scheduled Castes Component Plan and Tribal Sub-Plan. What is the response of
the Government? Finally, I am asking you this.

MR. DEPUTY CHAIRMAN: Only one.

SHRI D. RAJA: When all is said and done, is your economic philosophy
different from theirs?

it faoTa SraTeRee gt (MERTSY): SUMHMRT AEIGy, H MRy hrgnig i Rex
AEd § Uh FIRfBdeE Jedl diedl & S 9 & Wdl Bl JcaRM a7 & da1d
FEl B AR 9gd & 3fer Fad ST BUTH Bl Wil BT 8, HUTT Bl FUIC U89
S B IR H I/ BIg 910 T8l Hel gl 3T S © b 984 & e g9IRI fham
TN PR b &l HUIT Iqh R H Wl $B Gl HRY

SHRI JESUDASU SEELAM: Sir, I want to ask one question. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You already asked it. ...(Interruptions)...

SHRI JESUDASU SEELAM: My point is not answered by the hon. Finance

Minister. It is about the commitments made ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is up to the hon. Finance Minister.
...(Interruptions)... Whether he answers or not, it is his job. ...(Interruptions)... 1

cannot say that. ...(Interruptions)... Would you like to respond to it?

SHRI ARUN JAITLEY: Mr. Jairam Ramesh wanted to know whether we can
make it available. Certainly, I will make it available. Whenever he wants, it is
available for him or for any other Member who wants the details. These are public

documents. There is no question of any secrecy on these documents.
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Mr. Derek O Brien wanted to know as to the commitment, it had been approved
by the other House just yesterday. We will certainly bring it to this House and I
will ask him to use his good offices to persuade Mr. Anand Sharma that in view
of the current entire economic situation, this would be the right signal to send at

this stage. We will try our best to see that it is approved.
MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, not Mr. Ghulam Nabi Azad.
SHRI ANAND SHARMA: That includes both of us. ...(Interruptions)...

SHRI ARUN JAITLEY: I may succeed in persuading Mr. Ghulam Nabi Azad,
but I need Mr. Derek to persuade Mr. Anand Sharma. ...(Interruptions)...

SHRI ANAND SHARMA: I think for persuasion purposes, you are enough. At
the same time, I would like to say one thing. The Finance Minister did mention
about the deadline; no deadline would be broken. Deadlines can be kept. Because
you can continue with the other work. We have discussed it. I do not want to start
the discussion on that particular subject. When it will be brought before the House,
we will raise it. I just want to seek one clarification. You may take your time. When
you are giving the numbers for the devolution to States, please also look at the
numbers because the Minister of State had made a statement about the debt. What
was the debt to GDP percentage? It was 63-64 per cent in 2004 and it was 48 per

cent what you got. If I am wrong, please correct. ...(Interruptions)...
SHRI BHUPINDER SINGH: Sir, one question. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You already asked one question. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, Mr. Bhupinder Singh has been agitating for a long
time and understandably so for his State particularly with regard to super-cyclone
money which he claims is pending. The High Level Committee is chaired by the
Home Minister and he looks after ...(/nterruptions)... 1 will personally have the matter
looked into and bring it to his notice as to what the State of Odisha has been
wanting. The hon. Chief Minister also has been in touch with us. We have resolved

many Odisha issues. We will try and resolve this issue also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Finance Minister, Mr. Seelam is also fighting.

...(Interruptions)...
SHRI ARUN JAITLEY: I am answering. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Seelam, sit down. He will answer.

SHRI ARUN JAITLEY: Mr. Siva wanted to know whether in the definition of

the word ‘income’ in the Income Tax Act whatever is given to the weaker sections
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or middle classes by terms of subsidies or other assistance by the State would also
be included. It is not so. We have already issued a clarification saying that it is only
business income which is included and LPG subsidy is not a business income which
can be included in that. Then, I come to SC/ST sub-plan. When the size of the Budget
itself goes down, in terms of percentage it remains the same. Therefore, everything
goes down. But, we have also asked the States to make a similar contribution to it
from amongst the increased allocations made to them so that the overall spending
as far as SCs/STs are concerned, at least, goes up and under no circumstance, it is

going to come down. We are going to keep that in mind.
Lastly, Sir, I come to the question of Andhra Pradesh. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please do not comment. ...(Interruptions)... Please

sit down. ...(Interruptions)... Mr. Seelam, what are you doing? ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, this issue has been raised by some of the hon.
Members. One by one, each one of the commitments, which have been made to the
States of Andhra Pradesh and Telangana, are being abided by. With regard to the
issue which Mr. Jairam Ramesh has raised, once the Act was passed, the hon. Prime
Minister at that time, Dr. Manmohan Singh, had made a certain announcement in the
House. Thereafter, the Fourteenth Finance Commission has taken another view. We
are trying to reconcile the two situations and resolve it. I can only assure you that
we will make sure that the interests of both the States — since Andhra Pradesh has
been revenue-deficit because of the change which has taken place — will particularly
be also considered. What we can do for the State in terms of tax concessions, which
we have already given, and what other more we can do, we will certainly see to it
that the best is done under the circumstances after taking a final view. Thank you.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I shall put the motion regarding consideration of
the Appropriation (No. 2) Bill, 2015 to vote. The question is:

That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of India for the services of the financial year

2015-16, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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SHRI ARUN JAITLEY: Sir, I move:

That the Bill be returned.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put the motion regarding consideration
of the Finance Bill, 2015 to vote. The question is:

That the Bill to give effect to the financial proposals of the Central Government

for the financial year 2015-16, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 160, the First Schedule, the Second Schedule,
the Third Schedule, the Fourth Schedule and the
Fifth Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI ARUN JAITLEY: Sir, I move:

That the Bill be returned.

The question was put and the motion was adopted.

MESSAGES FROM LOK SABHA — Contd.
(I) The Juvenile Justice (Care and Protection of Children) Bill, 2015
(IT) The Constitution (One Hundred and Nineteenth Amendment) Bill, 2013

SECRETARY-GENERAL: Sir, I have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

@

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Juvenile Justice
(Care and Protection of Children) Bill, 2015, as passed by Lok Sabha at its
sitting held on the 7th May, 2015.”

an

“I am directed to inform the Rajya Sabha that the Constitution (One Hundredth
Amendment) Bill, 2015 which as passed by Rajya Sabha, at its sitting held on



